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INTRODUCTION

I, the Chairperson of the Standing Committee on Rural
Development & Panchayati Raj (2021-2022) having been authorized by
the Committee to submit the Report on their behalf, present the Report on
'Critical Evaluation of Mahatma Gandhi National Rural Employment
Guarantee Act, (MGNREGA) of the Ministry of Rural Development
(Department of Rural Development).

2. The Committee held briefing by the representatives of the
Department of Rural Development (Ministry of Rural Development) on
09 November, 2020. The Committee took evidence of the representatives
of the Ministry of Rural Development (Department of Rural Development)
at their sitting held on 09 September, 2021.

3. The Draft Report was considered and adopted by the Committee at
their sitting held on 04 February, 2022.
4, The Committee wish to express thanks to the officials of the Ministry

of Rural Development (Department of Rural Development) for placing
before them the requisite material and their considered views in
connection with the examination of the subject.

5. The Committee would also like to place on record their deep sense
of appreciation for the invaluable assistance rendered to them by the
officials of Lok Sabha Secretariat attached to the Committee.

NEWDELHI; PRATAPRAO JADHAV
04 February, 2022 Chairperson,
15 Magha, 1943 (Saka) Standing Committee on Rural Development & Panchayati Raj

(V)
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REPORT
PART -1
NARRATION

Historical Background of the Act

(1) Requirement

In order to provide direct supplementary wage employment to the rural
population through public works, many programmes were initiated by the
Government of India namely National Rural Employment Programme (NREP),
Rural Landless Employment Guarantee Programme (RLEGP), Jawahar Rozgar
Yojana (JRY) and SampoornaGrameenRozgarYojana (SGRY). However, these
programmes were found to be barely adequate enough to provide sufficient
number of days of employment to each ‘Below Poverty Line (BPL) household in

the rural areas.

Thus, recognizing the requirement to ensure a certain minimum days of
wage employment in rural areas and taking into account the experience gained
under the Employment Guarantee Scheme in Maharashtra “The National Rural
Employment Guarantee Bill, 2004” was introduced in the Lok Sabha on21*t
December, 2004 and was referred to the Standing Committee on Rural
Development by the Hon’ble Speaker, Lok Sabha under Rule 331E(1)(b) of the
“Rules of Procedure and Conduct of Business in Lok Sabha” on 23" December,
2004 for examination and Report. The Committee presented/laid its 13" Report on
‘The National Rural Employment Guarantee Bill, 2004’ on 27.07.2005 in Lok
Sabha/Rajya Sabha.

Subsequently, the Mahatma Gandhi National Rural Employment Guarantee
Act, 2005 was notified on 7 September, 2005.

(2) Mandate of the Act
The mandate of the Act is to provide at least 100 days of guaranteed
wage employment in a financial year to every rural household whose adult

members volunteer to do unskilled manual work.



()

(4)

Objectives of the Act
The core objectives of the Scheme are as below:-

e Providing not less than one hundred days of unskilled manual
work as a guaranteed employment in a financial year to every
household in rural areas as per demand, resulting in creation of
productive assets of prescribed quality and durability.

e Strengthening the livelihood resource base of the poor;

e Proactively ensuring social inclusion

Thus, Mahatma Gandhi NREGA is a powerful instrument for ensuring
inclusive growth in rural India through its impact on social protection,
livelihood security and democratic empowerment.

Coverage of the Act

The Act was notified in 200 districts in the first phase with effect from 2

February, 2006 and then extended to an additional 130 districts in the financial
year 2007-2008 (113 districts were notified with effect from 1% April, 2007 and 17
Districts in Uttar Pradesh were notified with effect from 15™ May, 2007). The
remaining districts have been notified under Mahatma Gandhi NREGA with effect
from 1! April, 2008. Thus, the Mahatma Gandhi NREGA covers the entire country
with the exception of districts that have a hundred percent urban population.

Salient Features of the Act

During the course of evidence, the Secretary, DoRD, stressing upon the

relevance of the Scheme, deposed as under:-

“TR, 3T FEIHT Tl AT PRIPH b IR § I & & I Al AT T T 1pereT
AoieX] T TRET T 81 I8 TRET &Y BISFEIes D oV IUTey &l 59 PRI H ST
SUCTeY PR b Iee D FI-AT IeUTED YRGHITRIT bl For HT SHebT Tep Hewquf
3T B 39 DRIPH &b HTEIH I I o1& Pt uify ff AT g Sl 81 ST U
"EEqUl o I8 Hf & o I W & IR I S IcUIed &HA 8, AT P
AT &, I gl BT Sed 3T Qe fhaT TRIT 81 QIeTeT Saefor (AHTRID
THTGL) G BRI BT DRATS BT STl 81 ISTERUT b TR TR F9eh ST Tep-feieTs
afgeTTat BT FHTaer YA BRI BT aTedaT Bl TS 81 3 PR A, BRIBT § [
AT T YRAIRIIT SUAsy RIS ST &, S5 SIf PHOIN o &, THIST B PHN I
DI 3P T TRTURTIT IUTY PRIS ST &1 S AT DT PR H SITST F&T el
g, A1 DT & b TR ASHIR AT PRI Dl AT | $HDb AT Pal Tg Bl
SHBT HRITIIT 5T THR A HRIAT ST & 5 ST GerRIcly W97 el §, 98 drIwaae
& % A 81 ST Y3 Bl




3

(1)  Guarantee of Rural Employment to Households —The MGNREGA, 2005,

Section — 3, Clause (l) reads as under:-

“Save as otherwise provided, the State Government shall, in such
rural area in rural area in the State as may be notified by the Central
Government, provide to every household whose adult members
volunteer to do unskilled manual work not less than one hundred
days of such work in a financial year in accordance with the Scheme
made under this Act.”

(2) Funding Pattern

(1)

“Subject to the rules as may be made by the Central Government in
this behalf, the Central Government shall meet the cost of the
following namely:-

(a) the amount required for payment of wages for unskilled manual
work under the scheme;

(b) up to three-fourths of the material cost of the Scheme including
payment of wages to skilled and semi-skilled workers subject to
the provisions of Schedule Il;

(c) such percentage of the total cost of the Scheme as may be
determined as may be determined by the Central Government
towards the administrative expenses, which may include the
salary and allowances of the Programme Officers and his
supporting staff, the administrative expenses of the Central
Council, facilities to be provided under Schedule Il and such other
item as may be decided by the Central Government.”

(2) The State Government shall meet the cost of the following, namely:-

(a) the cost of unemployment allowance payable under the scheme;

(b) one-fourth of the material cost of the Scheme including payment
of wages to skilled and semi-skilled workers subject to the
provisions of Schedule II;

(c) the administrative expenses of the State Council.

(3) Payment of Unemployment Allowance

(1) “If an applicant for employment under the Scheme is not provided
such employment within fifteen days of receipt of his application
seeking employment or from the date on which the employment has
been sought in the case of an advance application, whichever is
later, he shall be entitled to a daily unemployment allowance in
accordance with this section.”

(4) Social Audit of work done by Gram Sabha

“(1)The Gram Sabha shall monitor the execution of works within the

Gram Panchayat.

(2) The Gram Sabha shall conduct regular social audits of all the
projects under the scheme taken up within the Gram Panchayat.

(3) The Gram Panchayat shall make available all relevant documents
including the muster rolls, bills, vouchers, measurement books,
copies of sanction orders and other connected books of account
and papers to the Gram Sabha for the purpose of conducting the
social audit.”



(5) Compensation for the delay in Wage Payment

(1) “In case the payment of wages is not made within fifteen days
from the date of closure of the muster roll, the wage seekers shall be
entitled to receive payment of compensation for the delay, at the rate of
0.05% of the unpaid wages per day of delay beyond the sixteenth day of
closure of muster roll.

(a) Any delay in payment of compensation beyond a period of fifteen
days from the date it becomes payable, shall be considered in the
same manner as the delay in payment of wages.

(b) For the purpose of ensuring accountability in payment of wages and
to calculate culpability of various functionaries or agencies, the States
shall divide the processes leading to determination and payment of
wages into various stages such as:-

i. Measurement of work;

ii. Computerising the muster rolls;

iii. Computerizing the measurements;

iv. Generation of wage lists; and

v. Uploading Fund Transfer Orders (FTOs),

and specify stage-wise maximum time limits along with the

functionary or agency which is responsible for discharging the

specific function.

(c) The computer system shall have a provision to automatically
calculate the compensation payable based on the date of closure of
the muster roll and the date of deposit of wages in the accounts of
the wage seekers.

(d) The State Government shall pay the compensation upfront after due
verification within the time limits as specified above and recover the
compensation amount from the functionaries or agencies who is
responsible for the delay in payment.

(e) It shall be the duty of that District Programme Coordinator or
Programme Officer to ensure that the system is operationalized.

() The number of days of delay, the compensation payable and actually
paid shall be reflected in the Monitoring and Information System and
the Labour Budget.”

1l. Financial Evolution of the Scheme

The Secretary, Department of Rural Development during the evidence
meeting, on the aspect of financial growth of the Scheme submitted as under:-

IAPT I S2ATAT Bl 3N & 5 a§ 2014-15 F TFTHT 32,977 RIS UV &
R T g% off 3IR I8 a¥ 2020-21 H R 1,11,170 FRIS BUY 8| BIAS P
TG H YTHIOT &1 H ST ISR DT SReve] 74 s off, I 7 H 9 1M b
3fcIeh U1 T TIT oI §9 ATl 73 &R RIS BUU i 13T BT WIaem
31§ TP golc URTHE oidel WR b T B SUH H &N 53 §9IR RIS BT
I 7137 W g8 81
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(1)

Fund Outlay and Expenditure :The Budget/Revised Estimates and Fund
released under Mahatma Gandhi NREGA since its inception is as under:
(*as on 01.09.2021) (Rs. in crore)

. No. Year Budget Estimate Revised Estimate Fund released

1 2006-07 11,300.00 11,300.00 8694.25

2 2007-08 12,000.00 12,661.22 12,661.22
3 2008-09 16,000.00 30,000.19 30,000.19
4 2009-10 39,100.00 39,100.00 33,539.38
5 2010-11 40,100.00 40,100.00 35,841.49
6 2011-12 40,000.00 31,000.00 29,215.05
7 2012-13 33,000.00 30,287.00 30,274.69
8 2013-14 33,000.00 33,000.00 32,994.12
9 2014-15 34,000.00 33,000.00 32,977.43
10 2015-16 34,699.00 37,345.95 37,340.72
11 2016-17 38,500.00 48,220.26 48,219.05
12 2017-18 48,000.00 55,167.06 55,166.06
13 2018-19 55,000.00 61,830.09 61,829.55
14 2019-20 60,000.00 71,001.81 71,687.71
15 2020-21 61,500.00 1,11,500.00 1,11,170.86
16 2021-22 73,000.00 -- 52,228.84*

The above table clearly shows the increasing Budgetary Allocation for successive
Financial Years eliciting an increase in demand for work.

Regarding the current status of fund allocation and RE, the Department of Rural
Development in their written reply have stated as under:-

“There is a Budget Allocation of Rs.73,000 crore under Mahatma
Gandhi NREGA during current financial year 2021-22 out of which
Rs.65,04,311.04 lakh has been released as on 5.11.2021.

Further, additionally an amount of Rs.10,000 crore over BE has been
provided by the Ministry of Finance under Appendix 10 of GFR. RE is yet to

be decided.

Mahatma Gandhi NREGS is a demand driven wage employment
programme under which Central funds are released to the States/UTs on
the basis of “agreed to” Labour Budget. Wage payment is released into the
accounts of beneficiaries directly. Material payment is released to the State

Government.”

Central Release:-

Central funds released to Mahatma Gandhi NREGA for States during 2021-22

(as on 05.11.2021)(Rs. in lakh)

SL. No. States/UTs Total Wages Released Mater?zﬁtil Admin)
1 2 3
1  |Andhra Pradesh 456787.40054 170388.46000
2 |Arunachal Pradesh 13238.43581 13019.11000
3 |Assam 103125.88080 25684.03000
4  |[Bihar 203478.60182 190000.00000
5 |Chhattisgarh 161834.85366 65203.09000
6 |Goa 0.00000 0.00000
7  |Gujarat 77439.13641 41268.58000
8  |Haryana 28689.69353 19363.71000
9  |[Himachal Pradesh 30733.94757 16007.69000
10 [Jammu & Kashmir 26368.33855 9524.24500
11 |Jharkhand 154305.11590 48403.97000
12 |Karnataka 308168.40715 120520.66800




13 |Kerala 113247.63990 43898.26000
14 |Madhya Pradesh 382315.90688 172195.70000
15 |Maharashtra 78881.72785 31294.28000
16 |Manipur 0.00000 33308.74000
17 |Meghalaya 34001.88080 19000.00000
18 |Mizoram 27267.43083 8607.57000
19 |Nagaland 3291.36024 26375.46500
20 |Odisha 281905.35941 75174.09000
21 |Punjab 51112.26741 26702.45000
22 |Rajasthan 454307.83359 199000.00000
23 [Sikkim 4449.58786 620.15000
24 |Tamil Nadu 357329.08191 155915.39000
25 |Telangana 223614.48711 143285.82000
26 |[Tripura 49525.84908 16296.56000
27 |Uttar Pradesh 391099.23670 166989.32000
28 |Uttarakhand 16791.17648 9667.15000
29 |West Bengal 394127.38311 190000.00000
30 |Andaman & Nicobar 0.00000 763.16000
3; [Padra & Nagar Haveli & 0.00000 0.00000
[Daman & Diu
32 [Lakshadweep 0.00000 0.00000
33 |Puducherry 1052.45129 0.00000
34 |Ladakh 978.31394 1657.33000
Total 4429468.78613 2040134.98800
Financial progress
120000.0
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*(as on 07.09.2021)
Financial Progress in terms of key parameters

Key Parameter Indicators 2021-22 | 2020-21 2019-20 2018-19
Total center release (In Cr.) 51880.65 | 110,355.27 | 71,020.35 | 62,125.07
Total Availability (In Cr.) 59057.53 | 119,432.45 | 75,510.25 | 69,228.68
Total Exp[in Cr] 56235.39 | 111,405.53 | 68,265.97 | 69,618.59
Average Cost Per Day Per Person (In 282.08

Rs.) 265.96 235.28 247.19
% Total Exp through eFMS 99.68 99.37 99.56 99.01
% payments generated within 15 days 99.31 96.77 93.76 89.61




(2)

Pattern of Expenditure :

AGRICULTURE & ALLIED EXPENDITURE (In Rs. Crore)

BO,000 -
70,000 -
60,000 -
50,000 -

40,000 -
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30,000 -
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10,000

37,026 39,030

44334 45772

73,553

32,260

2014-15 2015-16

2016-17 2017-18

2018-19 2019-20

2021-22
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2020-21

Expenditure during last three financial year and current financial year under Mahatma

Gandhi NREGS

Expenditure (Rs. In lakh) *

S 2021-22

No. State 2018-19 2019-20 2020-21 (as on date)
1 JANDHRA PRADESH 830861.59 553250.96 1090116.71 737989.05
2 |JARUNACHAL PRADESH 21336.08 15871.01 48543.97 31804.56
3 |ASSAM 133846.99 147630.24 252526.97 130302.16
4 [BIHAR 320455.03 337117.44 642571.43 520381.64
5 |CHHATTISGARH 305418.20 300992.47 411309.91 239227.53
6 |GOA 33.13 134.01 32591 238.85
7 |GUJARAT 109839.25 96523.00 133485.71 137241.48
8 [HARYANA 36789.31 38716.78 80263.01 47527.60
9 HIMACHAL PRADESH 84952.73 70897.70 98895.67 67113.96
10 JAMMU AND KASHMIR 82001.46 99828.23 155008.31 49838.38
11 JHARKHAND 152139.54 169998.24 315034.17 207813.35
12 [KARNATAKA 360417.31 474817.49 561749.18 453030.36
13 [KERALA 298394.84 270255.18 386774.91 230271.62
14 [LADAKH 2731.65 6762.05 5033.00 2353.72
15 MADHYA PRADESH 540491.90 494933.90 914225.54 608864.62
16 MAHARASHTRA 238209.68 182131.97 201863.16 124394.25
17 IMANIPUR 29470.94 45547.64 105254.68 65315.54
18 MEGHALAYA 91334.18 109838.95 136713.24 60473.00
19 IMIZORAM 49303.81 51525.16 54921.95 36671.42
20 INAGALAND 24431.46 39367.59 44287.10 14195.60
21 |ODISHA 231578.70 283693.63 583967.65 381861.91
22 |IPUNJAB 66979.92 76735.94 124082.84 91143.36
23 IRAJASTHAN 567899.59 670173.85 979605.35 698241.96
24 |SIKKIM 9453.70 9106.55 10762.31 6891.95
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25 [TAMIL NADU 576694.63 562133.70 843502.61 708353.57
26 [TELANGANA 319199.90 219331.71 465574.81 284375.76
27 [TRIPURA 55666.07 85746.99 106405.50 71527.55
28 [UTTAR PRADESH 584563.13 605313.72 1262637.74 531359.64
29 [UTTARAKHAND 63320.70 55605.70 85380.67 41312.85
30 [WEST BENGAL 805740.48 748091.49 1040537.34 825432.74
31 [ANDAMAN & NICOBAR 572.86 458.69 668.04 546.86
32 [DAMAN & DIU 0 0 0 0
33 [LAKSHADWEEP 26.19 10.80 5.74 0.27
34 [PUDUCHERRY 1573.91 1711.22 2532.18 1120.59

THE  DADRA  AND

NAGAR HAVELI AND
35 [DAMAN AND DIU 0 0 0 0

Total 69,95,728.86| 68,24,254.00| 1,11,44,567.31| 74,07,217.70

*Expenditure includes State share

2.1

Development in their written replies have submitted that:-

()

In relation to the pattern of expenditure,Department of Rural

“In the current FY 2021-22 (so far), percentage of expenditure on
Agriculture & Agriculture Allied Works is 69.43% under Mahatma

Gandhi NREGA.”

Unspent Balances

State-wise Unspent Balance during last three financial year and current financial
year under Mahatma Gandhi NREGS

(Rs. In crore)

balanco | balance | batance |UNSPent balance
S. No. State FY 2018- | FY 2019- FY 2020- FY 2021-22

19 20 21 (as on 5.11.2021)

1 ANDHRA PRADESH 48.67 1022.01 1991.07 0.00
2 | ARUNACHAL PRADESH 55.69 113.92 0.14 0.00
3 ASSAM 88.00 2.84 72.57 37.23
4 [ BIHAR 50.90 206.43 909.93 0.00
5 CHHATTISGARH 95.26 208.35 84.43 0.00
6 | GUJARAT 17.24 19.35 81.48 0.00
7 [ HARYANA 35.70 39.76 3.49 2.23
8 HIMACHAL PRADESH 0.97 0.61 0.25 0.00
9 JAMMU AND KASHMIR 181.26 0.00 0.00 95.24
10 | JHARKHAND 0.00 103.41 118.95 41.33
11 | KARNATAKA 211.28 0.00 296.74 34.97
12 | KERALA 14.98 27.70 292.04 0.00
13 | MADHYA PRADESH 23.48 23.39 0.00 0.00
14 | MAHARASHTRA 226.34 389.77 64.38 0.00
15 | MANIPUR 24.25 0.00 626.62 223.09
16 | MEGHALAYA 103.42 262.15 26.04 0.00
17 | MIZORAM 10.13 5.06 13.70 0.00




Iv.

18 | NAGALAND 156.93 0.00 75.53 770.76
19 | ODISHA 197.39 0.00 0.00 0.00
20 | PUNJAB 92.35 65.51 67.69 0.00
21 | RAJASTHAN 204.75 0.00 214.88 0.00
22 | SIKKIM 6.38 6.86 10.09 0.00
23 | TAMIL NADU 42.28 22.29 6.72 11.85
24 | TELANGANA 132.16 217.66 198.48 91.14
25 | TRIPURA 4.59 5.64 1.02 0.00
26 | UTTAR PRADESH 99.65 3.15 64.59 33.46
27 | UTTARAKHAND 0.92 0.24 1.00 0.00
28 | WEST BENGAL 472.20 162.78 48.65 0.00
29 | ANDAMAN & NICOBAR 1.53 2.87 0.00 1.13
30 | DADRA & NAGAR HAVELI 0.00 0.00 0.00 0.00
31 | DAMAN & DIU 0.00 0.00 0.00 0.00
32 | GOA 0.00 1.57 0.30 0.00
33 | LAKSHADWEEP 0.00 0.00 0.00 0.00
34 [ PUDUCHERRY 0.15 0.00 0.00 0.00
35 | CHANDIGARH 0.00
36 [ LADAKH 9.02
Total 2598.85 2913.32 5270.76 1351.46

Physical Performance in terms of growth of the Scheme

During the course of evidence, the Secretary, DoRD stated as under:-

‘el TR 278 PRI 32 TR HME e, 59 87 39 ¥ & TR H Il 4§ fawef

PRep SADT TaR ST AT HRIIT dl ST TG fSaT BT 3Tl g1 AT o, R
I 170 PRI A &%t & bRy o1+t 81 b 81 ST fob HT Ul qa1AT, TFTHT 36 TRT
IS ol g% €1 3FR 3ATT fhTI FRIial & DI <&, ST quf §S &, o1 98 T
63 UfTer qut g8 81 0 YR W, Sl WIpfied FATE Yeu alel B &, IT W 70

TIfcreTe Y 11T T g% & 31k Whaeer 3iR TelTss ga] T a1 BT Al STH T 72

I¥IC Y §U Bl
Physical Progress (As on 31.08.2021 for FY2021-22 and 31.03 for others)

Key Parameter Indicators 2021-22 | 2020-21 2019-20 | 2018-19
Approved Labour Budget[In Cr] 278.32 385.67 277.63 256.56
Persondays Generated so far[In Cr] 170.37 389.19 265.35 267.96
Person-days generated by SC Households [in crore] 32.21 76.15 54.07 55.66
Person-days generated by ST Households[in crore] 29.91 69.10 49.12 46.66
Person-days generated by women[in crore] 91.47 206.99 145.35 146.26
Differently abled persons worked 434473 601579 462917 461880
Average days of employment provided per 31.68

Household 51.52 484 50.88
Average Wage rate per day per person (Rs.) 206.39 200.72 182.09 179.13
No of HHs completed 100 Days of Wage 775898

Employment 7200166 4060463 5259502
Total Households Worked [In Cr] 5.38 7.55 5.48 5.27
Total Individuals Worked [In Cr] 7.6 11.19 7.88 7.77
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The physical progress of Mahatma Gandhi NREGA in terms of person-days generation, average

person-days per household and participation of women and SC/ST is indicated below:

3(') Indicator 2021-22*|2020-212019-20 |2018-19[2017-18|2016-17|2015-16

1 Eg;‘;”'daysge”erated (n | 473 |389.19 | 265.35 | 267.96 | 233.74 | 235.65 | 235.15

o (Average person-days per 3194 | 5152 | 4840 | 50.88 | 45.69 | 46.00 | 48.85
household

3 &2”;2;" participation rate 5362 | 53.18 | 5478 | 5459 | 5353 | 56.16 | 55.26

4 |SC/ST participation (%age) | 36.53 | 37.33 | 38.89 | 38.19 | 39.05 | 38.94 | 40.09

*As per MIS (as on 02.09.2021)
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Number of Households Provided Employment and Households completed 100 days of employment

(Figure in lakh)
2018-19 2019-20 2020-21 2021-22 (as on 31.08.2021)
Households | Household completed | Households Household Households Household Households Household

S1 provided 100 days of provided completed 100 days provided completed 100 days provided completed 100 days

No State/UTs employment employment employment of employment employment of employment employment of employment
1 | ANDHRA PRADESH 42.28 8.67 40.37 5.82 47.71 8.65 44.85 3.10
2 | ARUNACHAL PRADESH 1.60 0.00 1.77 0.00 2.26 0.04 1.51 0.00
3 | ASSAM 17.42 0.18 19.29 0.30 25.13 0.72 16.92 0.03
4 | BIHAR 29.24 0.25 33.70 0.20 51.04 0.35 30.09 0.03
5 | CHHATTISGARH 24.43 4.28 24.45 4.18 30.61 6.12 22.22 0.25
6 | GOA 0.01 0.00 0.02 0.00 0.04 0.00 0.02 0.00
7 | GUJARAT 9.11 0.34 8.19 0.13 11.34 0.17 8.41 0.13
8 | HARYANA 231 0.04 2.58 0.05 4.57 0.14 2.84 0.01
9 | HIMACHAL PRADESH 5.54 0.70 5.35 0.61 6.37 0.89 4.54 0.01
10 | JAMMU AND KASHMIR 6.51 0.38 6.33 0.13 7.50 0.23 232 0.01
11 | JHARKHAND 12.73 0.26 13.85 0.31 25.38 1.14 17.11 0.08
12 | KARNATAKA 21.08 2.11 22.38 1.87 30.19 241 26.62 0.09
13 | KERALA 14.78 4.42 14.39 2.51 16.17 4.70 11.15 0.00
14 | LADAKH 0.00 0.00 0.31 0.01 0.32 0.01 0.12 0.00
15 | MADHYA PRADESH 39.18 0.77 36.21 091 55.31 3.23 38.47 0.39
16 | MAHARASHTRA 17.93 1.92 15.37 1.24 16.84 1.37 11.51 0.33
17 | MANIPUR 5.13 0.00 541 0.01 5.47 0.04 1.91 0.00
18 | MEGHALAYA 4.75 1.61 5.06 1.81 5.36 1.74 2.77 0.00
19 | MIZORAM 1.94 0.80 2.04 1.57 2.14 1.79 2.07 0.00
20 | NAGALAND 3.86 0.00 3.90 0.00 3.92 0.00 3.43 0.00
21 | ODISHA 21.48 0.47 23.25 1.61 37.50 4.18 25.58 0.94
22 | PUNJAB 6.75 0.07 7.53 0.08 9.54 0.28 6.00 0.01
23 | RAJASTHAN 51.65 5.88 55.75 8.49 75.43 12.32 52.60 0.26
24 | SIKKIM 0.62 0.05 0.58 0.04 0.65 0.06 0.51 0.00
25 | TAMIL NADU 55.92 2.60 56.49 1.21 66.49 1.79 58.77 0.02
26 | TELANGANA 25.24 2.27 24.79 1.76 31.10 3.42 25.91 1.60
27 | TRIPURA 5.49 0.15 5.66 0.55 5.86 1.16 5.41 0.02
28 | UTTAR PRADESH 50.45 0.72 53.14 1.33 94.37 7.79 53.45 0.11
29 | UTTARAKHAND 4.89 0.26 5.04 0.22 6.54 0.48 3.49 0.02
30 | WEST BENGAL 43.91 13.37 54.58 3.66 79.66 6.79 56.89 0.33
31 | ANDAMAN AND NICOBAR 0.06 0.00 0.06 0.00 0.08 0.00 0.02 0.00
32 | LAKSHADWEEP 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
33 | PUDUCHERRY 0.33 0.00 0.40 0.00 0.48 0.00 0.26 0.00

DADRA AND NAGAR HAVELI

34 | AND DAMAN AND DIU 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Total 526.61 52.58 548.23 40.60 755.36 72.00 537.78 7.76
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State-wise details of Average days of employment provided per households under

Mahatma Gandhi NREGS
Average days of employment provided per household
2021-22 (as
S1 on
No State/UTS 2018-19 2019-20 2020-21 31.08.2021)
1 | ANDHRA PRADESH 58.32 49.59 54.35 46.82
2 | ARUNACHAL PRADESH 42.93 48.64 56.74 23.06
3 | ASSAM 30.59 32.31 36.35 21.04
4 | BIHAR 42.19 42.03 44.65 30.30
5 | CHHATTISGARH 56.75 55.69 60.15 32.29
6 | GOA 13.64 20.00 26.10 16.38
7 | GUJIARAT 46.05 43.19 42.52 4191
8 | HARYANA 33.72 35.37 39.31 24.89
9 | HIMACHAL PRADESH 51.52 48.41 52.81 29.40
10 | JAMMU AND KASHMIR 56.55 49.52 54.33 30.39
11 | JHARKHAND 42.17 46.36 46.35 30.79
12 | KARNATAKA 49.56 49.99 49.15 33.79
13 | KERALA 65.97 55.75 63.25 17.15
14 | LADAKH 0.00 61.20 65.73 21.07
15 | MADHYA PRADESH 51.79 53.30 61.84 40.84
16 | MAHARASHTRA 47.18 40.96 40.34 24.80
17 | MANIPUR 22.88 43.23 60.45 10.65
18 | MEGHALAYA 71.97 73.22 71.53 25.05
19 | MIZORAM 92.45 94.64 92.92 48.01
20 | NAGALAND 34.40 35.47 4591 17.65
21 | ODISHA 38.64 47.90 55.51 40.87
22 | PUNJAB 30.30 31.23 39.52 20.90
23 | RAJASTHAN 56.97 58.95 61.06 32.93
24 | SIKKIM 54.29 50.98 57.62 28.71
25 | TAMIL NADU 46.08 43.99 50.22 23.84
26 | TELANGANA 46.65 43.21 50.78 42.39
27 | TRIPURA 46.07 60.78 74.66 30.75
28 | UTTAR PRADESH 42.05 46.00 41.82 23.72
29 | UTTARAKHAND 45.36 40.90 46.43 24.25
30 | WEST BENGAL 77.03 49.89 51.98 28.54
31 | ANDAMAN AND NICOBAR 31.79 38.03 33.88 18.75
32 | LAKSHADWEEP 34.00 43.00 23.00 0.00
33 | PUDUCHERRY 20.02 19.32 22.07 11.75
DADRA AND NAGAR HAVELI
34 | AND DAMAN AND DIU 0.00 0.00 0.00 0.00
Total 50.88 48.40 51.52 31.68
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States/UTs-wise details of work completion Rate under Mahatma Gandhi NREGs

SL.

Work Completion Rate (in percentage)

2021-22

No. State/UTs 2018-2019 | 5519 50 | 202021 | (as on Since
and Earlier 31.08.2021) Inception
1| ANDAMAN AND NICOBAR 9189 | 5556 | 28.04 84| 7657
2 | ANDHRA PRADESH 0882 |  65.84| 4526 569 9127
3 | ARUNACHAL PRADESH 96.14| 6851 | 1845 386 7459
4 | ASSAM 98.67| 6838 | 15.66 0.75 67.5
5 | BIHAR 8272| 6599| 31.08 39| 66.65
6 | CHHATTISGARH 9993 |  86.07| 4696 2136 9244
7 | GOA 8983 |  76.06| 37.92 3106|8415
8 | GUIARAT 9945| 8191 | 4501 827 8727
9 | HARYANA 95|  9237| 6636 757  88.82
10 | HIMACHAL PRADESH 9971  7137| 3836 5 85.58
11 | JAMMU AND KASHMIR 99.46 89 69 8 3.12 88.56
12 | JHARKHAND 96.58 | 74.01 315 587 7174
13 | KARNATAKA 9953 | 8839 | 4458 337 80.88
14 | KERALA 99.64 | 9896 | 72.26 326 9277
15 | LADAKH 98.69 |  65.03 0.74 0| 8469
16 | LAKSHADWEEP 34.63 0 0 0| 3346
17 | MADHYA PRADESH 9768 | 79.83 | 3928 3.73 81.53
18 | MAHARASHTRA 9158 | 51.86| 1823 229 7376
19 | MANIPUR 993 | 9646| 3437 0.14| 846l
20 | MEGHALAYA 95.89 639 2138 0.71 76.22
21 | MIZORAM 9995| 99.16| 9931 5742| 9595
22 | NAGALAND 9838 | 76.09 | 14.92 0| 9192
23 | ODISHA 9737|  79.12| 2033 289 |  77.13
24 | PUDUCHERRY 9983 | 9679 | 87.27 184  91.63
25 | PUNJAB 9777|  5407| 1448 153 60.98
26 | RAJASTHAN 90834 | 7448 | 30.79 1.57 83.82
27 | SIKKIM 9731| 71.85| 3371 23 79.66
28 | TAMIL NADU 9937| 8553 | 53.58 9.19|  89.24
29 | TELANGANA 100| 9122 338 7.13 88.97

DADRA AND NAGAR HAVELI

30 | AND DAMAN AND DIU 33.33 0 0 0| 3333
31 | TRIPURA 9996 | 9882 | 9338 9.79 96.5
32 | UTTAR PRADESH 9922 | 8494 | 19.56 0.53 78.57
33 | UTTARAKHAND 99.99 | 96.54 313 133 86.49
34 | WEST BENGAL 99.09 | 88.66 |  36.06 281 81.97
Total 97.91|  79.05| 34.09 3.99|  82.44
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Monitoring Mechanism of the Scheme

During the course of briefing, the Secretary, DoRD on the aspect of participation of
concerned officials during the selection of works under MGNREGA, stated as under:-

I NI b IR RTa-T IRERIAT 3TN SEdTasT Wa+ &l JTUET 8IdT &, SHD PRI
98 IR 9T 9T 81 317 e & TR A 37 &, 37T: 379 e 997 &1 4 Feae
BRI 59 ARGS § BT ATt B HAT & @R 89 ST & & o faomr o 39 a9 &
et X HTTAT 81 W 8 AR 9T &, Sl I &) Sl o el & fob 3R 599 &4
A A &Y TR Aot Ht FHIHR RGAT TS, RAT ST I 3T STEAd el So™T
ITE<| H ST 3R & Y: IR D e ST SATRT A SATT fTHT & ARfiary
=ik

On the issue of monitoring of scheme, during the course of evidence, the Secretary,
DoRD stated as under:-

5.2

“TR, IS P TG BT AR Fgs D b o1y Sr o dffy, IR iR fafer=
G BT Q9T TTH 81T B, S9d &9 F 859 St 81T ¥ B oy €, fUsel ufa-s;
ATl H, B I D FHE 1eh reT =medt 81 Rt ot aRegwafyar fmir gs &,
I Gt 1 K731 ST R T BRaTS bl ST &T 81 Ig 1 fYT=R, 2016 J AT &S &
E 1 TR, 2017 T ST |t gRe=afiaT Giord g3 off, S99 § SiceT 3 aRIS 91
IRT H {3 PRI 89 AT TS fraf &7 §Y 81 H a77uep! g ff a1 =g & 1
TR, 2017 < S1& I AT bl QU b aTe T ST 7 erap, i =Rumt o frai
ST T ST 81 T8, ISHT &b TRF B b TH| SR, TSI & Heg § 3R R,
ST & qUT 8 ST ORI 319 T &7 bt weea off ag7 &F 18 21 320 UeR 4, S iy
3R ST B €, I W AT T T SUIT ~gied 60 Hfcrere e s fear mar
g”

In response to the query raised by the Committee regarding the monitoring of

proper utilization of the central funds disbursed under the scheme, the Department of

Rural Development in their written reply have submitted as below:-

“‘Mahatma Gandhi National Rural Employment Guarantee Scheme
(Mahatma Gandhi NREGS) is a demand driven wage employment
programme which provide for the enhancement of livelihood security of the
households in rural areas of the country by providing at least one hundred
days of guaranteed wage employment in every financial year to every
household whose adult members volunteer to do unskilled manual work.

The responsibility of implementation of Mahatma Gandhi NREGA is
vested with the Government of States/UTs. The Ministry has a
comprehensive system of monitoring and review mechanism for Mahatma
Gandhi NREGS. Some of the important elements of the above framework
are listed below:

(i) The Ministry regularly reviews the performance of the
implementation of Mahatma Gandhi NREGS in States/UTs
through various fora viz., Mid-Term Review, Labour Budget
meetings, Labour Budget Revision meetings, Programme
Review meetings. Central Employment Guarantee Council
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and State Employment Guarantee Councils periodically
monitor implementation of the programme.

(i) National Level Monitors, Common Review Missions and
Officers of the Ministry visit States/UTs at regular interval to
review implementation of the programme. After the field
visits, the findings/shortcomings and recommendations are
shared with the States/UTs for appropriate action at their
end.

(i)  Auditing Standards for Social Audit have been issued and
States/UTs have been advised to establish independent
Social Audit Units, conduct Social Audit as per Audit of
Scheme Rules, 2011 and training of village resource
persons for conducting Social Audit etc. Internal Audit
Teams of the Department also conduct regular audit.

(iv)  All grievances/ complaints received in the Ministry are
forwmarded to the concerned States/UTs for taking
appropriate action including investigation, as per law.

(V) Steps have been taken to strengthen transparency and
accountability which include geo-tagging of assets, Direct
Benefit Transfer (DBT), National electronic Fund
Management System (NeFMS), Aadhar Based Payment
System (ABPS), Software for Estimate Calculation using
rural rates for Employment (SECURE) and appointment of
Ombudsperson in every district of States/UTs.

These implementation, monitoring and accountability measures
ensure that aspirations of individuals are met within schematic framework.”

5.3 On being asked about the policies formulated for ensuring strengthening of
MGNREGA taking into account the loopholes witnessed during the years, the Department
of Rural Development have provided the detail of the evolving monitoring system as
produced below:-

“The Ministry regularly monitors the implementation of the programme
through, Video Conference meeting, Mid-Term Review, National Level
Monitoring (NLM), Common Review Mission (CRM), etc. under Mahatma
Gandhi NREGS. Initiatives such as Geo-MGNREGA, SECURE, DBT, has
helped in maintaining transparency and accountability in the implementation
of the Scheme. Good Governance initiatives a framework has helped in
better monitoring of the programme at grass root level. National Mobile
Monitoring Software (NMMS) App and Area Officer Monitoring App was
launched by the Ministry. These apps are a
big step towards bringing the transparency and proper monitoring of the
schemes. NMMS App permits taking real time attendance of workers at
Mahatma Gandhi NREGA worksites along with geo-tagged photograph. The
app helps in increasing citizen oversight of the programme. Area Officer
Monitoring App was launched in a bid to facilitate the authorities to record
their findings online. It will also help in recording time stamped and geo-
coordinate tagged photograph for all the schemes of Department of Rural
Development. It facilitates analysis of findings which in turn help in
implementation of programme in a better manner. GIS based Gram
Panchayat plan has been implemented for better planning under the
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programme and currently more than 1.50lakh Gram Panchayat has
formulated GIS plan under Mahatma Gandhi NREGS. Now, a online GIS
based planning portal “Yuktdhara” has been developed in coordination with
ISRO, Department of Space and launched by the Ministry.”

5.4  On the aspect of monitoring of works done from other agencies under MGNREGA,
the Department of Rural Development in their written reply have submitted as below:-

“At the State level, monitoring is done by the committee headed by Chief
Secretary and at the District level monitoring is done by the DPC. At the
central level regular review are being taken up along with field visit for
monitoring the works.”

5.5 Responding to the query of the Committee regarding the usage of
technologies/software for increased monitoring of ongoing works under MGNREGA, the
Department have submitted that:-

“For the purpose of monitoring of assets created under Mahatma Gandhi
NREGS, the Ministry has started implementation of GeoMGNREGA for geotagging
of assets created under of Mahatma Gandhi NREGS in partnership with National
Remote Sensing Centre (NRSC) of Indian Space Research Organisation (ISRO). It
follows a systematic creation of database on assets using technological
interventions like mobile based photo geo-tagging and a GIS based information
system for online recording and monitoring. The BHUVAN geoportal of NRSC has
been customized for this purpose. The database is accessible to the Ministry and
States for monitoring and database creation, respectively. So far more than 4.72
Crore assets created under Mahatma Gandhi NREGS have been geotagged.
GeoMGNREGA has been operationalized in two phases as under:

GeoMGNREGA Phase-l was rolled out on 1st September 2016, applicable to
all works under Mahatma Gandhi NREGS, which were completed since inception
and started before 1st November 2017. GeoMGNREGA Phase-Il was rolled out on
1st November 2017, which is applicable for works started since 1st November,
2017. The overall process flow for geotagging of asset, uploading of two
photographs of each asset, and display of relevant data on BhuvanGeoMGNREGA
portal along with assigned responsibilities remains the same, for GeoMGNREGA
Phase-I and Phase-ll. However, under GeoMGNREGA Phase-ll geotagging is
carried out in three stages viz: (i) Before initiation of work (ii) during the work and
(iii) after completion of work. New Initiatives for the implementation of the
programme:

i.  Area Officer Monitoring App was launched by the Hon’ble Minister of Rural
Development on May, 21 2021, in a bid to facilitate the authorities to record
their findings online. It will also help in recording time stamped and go-
coordinate tagged photograph for all the schemes of Department of Rural
Development. It facilitates analysis of findings which in turn help in
implementation of programme in a better manner.

i.  National Mobile Monitoring Software (NMMS) App was launched by the
Hon’ble Minister of Rural Development on May, 21 2021. NMMS App
permits taking real time attendance of workers at Mahatma Gandhi NREGA
worksites along with geo-tagged photograph. This app is a big step towards
bringing the transparency and proper monitoring of the schemes and will
help in increasing citizen oversight of the programme.

iii.  Yuktdhara Portal: GIS based planning through online portal Yuktdhara as
Developed by National Remote Sensing Center, ISRO, Department of
Space.

iv.  Climate Resilience Information System and Planning (CRISP-M) tool for
Mahatma Gandhi NREG Scheme was launched by the Hon’ble Minister of
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Rural Development on October, 13 2021. CRISP-M tool will help embed
climate information in the GIS based planning and implementation of
Mahatma Gandhi NREGS.”

5.6
constituted Quality Monitoring Team with 10-25 technical personnel so far for the Quality

When asked by the Committee about the number of States/Districts having so far

assessment of the assets created under MGNREGA, the DoRD have submitted as
below:-

“As per information collected from States/UTs. The Status of Quality Monitoring (QM) Team in the

States is as follows:

intensive works

S. No. State / UT State Level Team - Quality Managers District Level Team -
(QM) Quality Managers (QM)
1 Andhra Pradesh 1 CQCO + 1 RQCO + 12 EE and Teams of 202 QCE (86 DyEE+116
line  Departments executing material [AEEs)

2 Bihar 16 (40 positions empanelled) Senior Deputy Collector
+ EE/AE +2 EE from line
[Departments
3 Jammu & Kashmir |2 SE (for 2 Divisions i.e Jammu & Kashmir) [l EE+AE/AEE+JE/TA
4 Kerala - 39 QM in 9 Districts
5 Meghalaya 1 OSD+2 AE+ 1 JE
6 Madhya Pradesh 110 State QMs Deputy Director / EE+
APC+JE/SOs of RD Blocks
7 Mizoram 1 EE+ 1 AEE + 1 Technical Assistant (TA) [I AE+ Works Manager/JE+
+1 Programme Assistant (PA) + 1 Computer [TA
Assistant + 4 IV Grades
8 Nagaland - 1 DPA/EE+ 1

APO/BAPO/AE+AllJes/Sos
of RD Blocks

9 Tamil Nadu

22 QM empanelled

1 EE + 1 AEE of each
District

10 Telangana Chief Quality Control Officer+ 3 RQC (1 per |1 SQCO/EE+1
10-11 districts) JQCO/AE/AEE in each
District
11 Tripura RD Engineering Wing looking after quality |1 JE+1 TA in Each Block
of works with 301 officials, 4 Ses
12 Himachal Pradesh |l Advisor Quality Control Wing 5 Technical Officers
13 Haryana All DC + 7 ADC+SE +EE -

Other States / UTs are in the process of appointing State Quality Monitors
and District Quality Monitors. As intimated by some of the States, there is some
delay in the process due to Covid — 19situation and necessary actions are being
taken to expedite the matter.”

The DoRD replying to the query of the Committee regarding the time-frame by

have submitted as under:-

when they will ensure 100% Aadhar Based Payment System across the entire country,

“‘Hon’ble Supreme Court in its final judgement on Writ Petition 494/2012
dated 26™ September, 2018 has opined, inter-alia, that subsidies, benefits or
services to be given by the Central Government or State Government, as the case
may be, is concerned, these Governments can mandate that receipt of these
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subsidies, benefits and services would be given only on furnishing proof of
possession of Aadhaar. An added requirement is that such individual would
undergo authentication at the time of receiving such benefits etc. Pursuant to this,
it has been made mandatory for Aadhaar authentication for the beneficiaries of
Mahatma Gandhi NREGA. However, for Aadhaar Based Payment, there is a need
for Aadhaar seeding and its mapping by National Payment Corporation of India
(NPCI) mapper by the banks. The consent of beneficiary is required for linking
Aadhaar number with his/her bank account. Some States/UTs viz. Assam,
Meghalaya, Jammu & Kashmir etc. are yet to be fully covered under Aadhaar. The
Ministry is encouraging &facilitating all State/UTs for Aadhaar based payment.
However, it is not possible to give a timeline for 100% ABP System across the
entire country at this juncture.”

Pertinent Issues under the Scheme

1) Fund Allocation

Responding to the query of the Committee regarding explanation for “agreed to

Labour Budget”, the DoRD have furnished the following explanation:-

“‘As per Section 13 to 16 of the Mahatma Gandhi NREG Act, the
District Programme Coordinator prepares a labour budget for the next
financial year on the basis of an anticipated demand for unskilled manual
work in the district. This labour budget outlines the quantum and schedule of
works to be provided to those who demand work. On the basis of the district
wise labour budget, a cumulative labour budget for the States/UTs is
prepared. The States/ UTs present the realistic labour budget along with
execution plans and strategies to the Empowered Committee in the Ministry.
During the meeting, a labour budget is agreed upon. This labour budget is
not final and binding. The State/ UT on the basis of the demand can request
for a change anytime during the financial year. The agreed upon LB merely
helps in a holistic management of the implementation of the programme and
facilitates for a more pragmatic planning.”

2) Wages under MGNREGA

During the course of evidence, when asked about the fixation of wages under

MGNREGA, the Secretary, DoRD stated as mentioned below:-

‘TR, H JATT & Tgel I X T, T 2006 H 519 ISHT AT] 88 AT 19T H IF FI I
T T TR 21T, ST b TR fopaT 7 oM 91 o, a9 2010 H I8 Ry foram i fob
HIDT STHR 100 BYY PR | IFR, et T SA1eT & o STt M A= 100 S0y
IR S| ISP 918, ITD! AL.UT.3TTS. BiidheaRel ek & AT §Sa PN AT /AT &,
arfer g8t IR A ftf Gitdreoret ofeR $i % I X BT RIS 81 &7 &, S R W T &
R &N

S U AT G 7 BT & b 89 T el QRATST H ST 9 8T RET &,
SO foaE F T T2 R I} &2 Fifh 98 W WidhedRel a6 $ IfeEr A
Weearel ad A 81T 81 aR<id 4, 39 IR § gARY AR 7 3rerar &1 & fob sept
TS Rt & e & SSa9 fohar STl offde, wren fAfR, ffe=el offts




19

wefeRead 3R TIUH SelHee ™ d 396! deiercer 34T g¥t T8l g3 8 39 DRI
& THD! AN el PR 3B 817

2.2  The Department of Rural Development have furnished the following data pertaining
to the current notified wage rate under MGNREGA in different States/UTs:-

“The wage rates have been notified vide notification dated 15.03.2021 under
Mahatma Gandhi NREGA in different States/UTs during financial year 2021-
22 is at attached as below:-

State wise wage rates as per Gazette Notification for financial

year 2021-22

No. Name of the States/UTs 2021-22
1 | ANDHRA PRADESH 245
2 | ARUNACHAL PRADESH 212
3 | ASSAM 224
4 | BIHAR 198
5 | CHHATTISGARH 193
6 | GOA 294
7 | GUIARAT 229
8 | HARYANA 315
9 | HHIMACHAL PRADESH - NON SCHEDULED AREA 203

9a | HIMACHAL PRADESH - SCHEDULED AREA 254
10 | JAMMU & KASHMIR 214
11 | LADAKH 214
12 | JHARKHAND 198
13 | KARNATAKA 289
14 | KERALA 291
15 | MADHYA PRADESH 193
16 | MAHARASHTRA 248
17 | MANIPUR 251
18 | MEGHALAYA 226
19 | MIZORAM 233

20 | NAGALAND 212

21 | ODISHA 215

22 | PUNJAB 269

23 | RAJASTHAN 221

24 | SIKKIM 212

24a| SIKKIM (3 Gram Panchayat namely Gnathang, Lachung, Lachen) 318

25 | TAMIL NADU 273

26 | TELANGANA 245

27 | TRIPURA 212

28 | UTTAR PRADESH 204

29 | UTTARAKHAND 204

30 [ WEST BENGAL 213

31 | ANDAMAN 279

31a| NICOBAR 294

32 | Dadra and Nagar Haveli and Daman and Diu 269
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33 | LAKSHADWEEP 266

34 | PUDUCHERRY 273

2.3 On being asked about the details of the criteria taken into account for revision of
wage rates, the Department of Rural Development in their written reply have submitted as

below:-

“As per Section 6(1) of Mahatma Gandhi NREG Act, 2005 by notification
specify the wage rate for its beneficiaries. Accordingly, the Ministry of Rural
Development notifies Mahatma Gandhi NREGA wage rate every year for
States/UTs. To compensate the Mahatma Gandhi NREGA workers against
inflation, the Ministry of Rural Development revises the wage rate every year
based on change in Consumer Price Index for Agricultural Labour (CPI-AL).
The wage rate is made applicable from 1% April of each financial
year.However each State/UT can provide wage over and above the wage
rate notified by the Central Government.”

2.4 The Department of Rural Development have also provided the details regarding
the status of wage liabilities and pendency of wages under MGNREGA as under:-
“Status of wage liabilities and pendency of wage under Mahatma

Gandhi NREGA (as on 05.11.2021) is as below:-

Status of wage liabilities and pendency of wage under Mahatma Gandhi NREGA
(as on 05.11.2021)

(Rs. in lakh)
SI No States/UTs SC ST Others
1 2 3 4 5
1 Andhra Pradesh 13009.42 7307.76 14152.80
2 Arunachal Pradesh 0.18 4384.07 1278.97
3 |[Assam 0.00 0.00 0.00
4 | Bihar 0.00 0.00 22729.67
5 [ Chhattisgarh 0.00 0.00 0.00
6 |[Goa 0.00 0.00 0.00
7 | Gujarat 0.00 681.19 4685.98
8 [Haryana 701.28 0.00 0.00
9 Himachal Pradesh 2725.83 157.50 8886.44
10 | Jammu and Kashmir 0.00 0.00 6543.48
11 |Jharkhand 0.00 0.00 9320.14
12 | Karnataka 1405.03 1067.78 26769.19
13 |[Kerala 6205.81 2139.73 10145.61
14 [Madhya Pradesh 0.00 0.00 11226.80
15 | Maharashtra 0.00 0.00 7956.01
16 [ Manipur 0.00 0.00 0.00
17 | Meghalaya 22.64 0.00 1226.00
18 | Mizoram 0.82 4775.55 58.78
19 [Nagaland 0.00 0.00 2219.48
20 [ Odisha 0.00 0.00 0.00
21 | Punjab 6791.20 10.13 0.00
22 | Rajasthan 311.22 3956.21 0.00
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23 | Sikkim 10.45 146.82 254.66
24 | Tamil Nadu 0.00 0.00 0.00
25 | Telangana 0.00 0.00 3650.24
26 | Tripura 0.00 0.00 0.00
27 | Uttar Pradesh 0.00 0.00 0.00
28 | Uttarakhand 0.00 0.00 0.00
29 | West Bengal 2734.42 8427.86 78221.62
30 | Andaman & Nicobar 0.00 0.00 0.00
31 | Lakshadweep 0.00 0.00 0.00
32 | Puducherry 0.00 0.00 26.15
33 [Ladakh 0.00 0.00 53.30
Dadra & Nagar Haveli

34 & Daman & Diu 0.00 0.00 0.00

Total 33918.30 33054.60 209405.32

”»

3) Delay in payment of wages

3.2 Responding to the query of the Committee on the aspect of the steps undertaken

to mitigate delay in the payment of wages by the Department of Rural Development, the

Department in their written reply has submitted as below:-

“The Ministry has made concerted efforts to reduce delays in payment of
wages. A Standard Operating Procedure (SoP) on timely payment process
for direct payment into the account of beneficiaries was issued and its
implementation by the States/ UTs is being monitored on a regular basis.

In addition, use of platforms such as PFMS/NeFMS has enabled real-
time monitoring of the payments. Use of the aforesaid mechanisms have
resulted in considerable improvement in the status of timely generation of
pay orders leading to improvement in actual time taken to credit wages in
the worker’s account. As per the information available with this Ministry,
improvement has been observed from 92.38% (FY 2020-21) timely
generation of FTOs to 97.01% (FY 2021-22) as on 11.11.2021.

Further, in order to monitor the timely payment of wages, this Ministry
reviews the progress of States, via Labour Budget meeting, Mid-term
Review Meeting and other interaction with the States/UTs.”

Failed transfer of payment is one of the major reasons that came up before the

Committee as the reason behind delay in the payment of wages. On this aspect, the

Department of Rural Development have stated as under:-

“‘As per information available with this Ministry under Mahatma Gandhi
NREGA following are the major reasons of failed transfers of payments in
the account of Mahatma Gandhi NREGA workers:

No|Reason of rejection [Action taken

1. [Inactive Aadhaar
Account based payment

Conversion of Inactive aadhaar based payment to

2. INo Such account

Pre-validation of worker account with PFMS to avoid
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rejection

3. |Account closed Pre-validation of worker account with PFMS to avoid
rejection

4. [Alc Blocked or| Pre-validation of worker account with PFMS to avoid
Frozen rejection

During the course of briefing, elaborating further on the aspect of
Aadhar linkage, the Secretary, DoRD stated as below:-

“&H T SHDBT Hedich 3Ry Rep il H & T T aTedl gl Ps IR AR A
eI W &, 9 85 37T el PRI 81 Tfeb ATER fofep T8I BT &, 39 DR Y 7D
QT ISoId &, oAfdhT 85 STFBRT A8l ¥ad! 81 s IR Wt BT dNIfthep ot &l 8lar
81 39 W &9 fI9Y O F S1RRIT TcATdh SHD! BRI 21 U T8 ff 811 & fh & aR
9 Gl < I3 ISt STt & 3R g8 U7 90T Sl 17T B, Fifh S Gy § Jde )
HROT AT fordt HROT F U7 & ST FepT Al ST DY THERN (e TRIFR 3iTSX) Pl
ASTRE B P SRR Bl B B IR ST P TR IR 59 AT Rforetar seft Sl
8 89 T IFDT TFIAR TH 1T PR 81 Share A8l o oY It ¥ =t gy & ar &
ST 1T DT ShRIATZS AT § 3R F 3TTUDT 3R BRall & b STl QI AEHT o 89
I IR &9 TR 3R SR SRR IS ol P& gl HT IR 37 a1 Dl SRS
PRI

On the issue of delay in muster updation as one of the reason for delay in
the payment of wages, during the course of briefing, the Secretary, DoRD
stated as below:-

"R, WRT ST & fdeT & fb S 7vex O &, S9n T fRuiRa aw e
STaT & & el aRRg @I A%ex Aeias BN 3MYdT HeT el & 6 uaEe
TR IR PRI USTRIBART & BRI § S doid & gel 9RdT & iR a8 o o=+
o Y R el & TSR RN HSIGR! T ST 81 H fdeid BIaT 81 59 PRl
IS DY Jg ST & o fohdT TR oR a1 a9y ofivT, St e e
TN 3R DT 3fTestd "

Further, failed transfer of payments in the account of Mahatma Gandhi
NREGA workers is only 1.15% for the month of August 2021 as compared to
1.68% in April 2021, NeFMS State/UTs wise details of failed transactions for month
of August 2021 is given below:-

State/UTs details of failed Transaction in Ne-FMS under Mahatma
Gandhi NREGA (As on 02.09.2021)

Total Rejected %
No. | State Responses Transactions Rejected
1 ARUNACHAL PRADESH 110203 854 0.77
2 ASSAM 206573 4587 2.22
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3 BIHAR 421137 9712 231
4 | CHHATTISGARH 2370816 66021 2.78
5 GUJARAT 1570772 25185 1.6
6 | HARYANA 8293 128 1.54
7 | HHMACHAL PRADESH 304152 2719 0.87
8 JAMMU AND KASHMIR 352312 2209 0.63
9 | JHARKHAND 2771383 28355 1.02
10 | KARNATAKA 202436 2805 1.39
11 | KERALA 1980193 3041 0.15
12 | LADAKH 10198 10 0.1
13 | MADHYA PRADESH 1249022 18723 1.5
14 | MAHARASHTRA 545653 7814 1.43
15 | MEGHALAYA 313590 528 0.17
16 | MIZORAM 201926 884 0.44
17 | NAGALAND 2 0 0
18 | ODISHA 4786563 66340 1.39
19 | PUDUCHERRY 40820 41 0.1
20 | PUNJAB 4064 46 1.13
21 | RAJASTHAN 5845744 43178 0.74
22 | SIKKIM 37041 176 0.48
23 | TAMIL NADU 6291890 27013 0.43
24 | TRIPURA 509491 7128 1.4
25 | UTTAR PRADESH 3342040 70623 2.11
26 | UTTARAKHAND 167400 1990 1.19
27 | WEST BENGAL 1012139 8986 0.89

Total 34655853 399096 1.15%

4) Disparity in wages

4.2 The view of Department of Rural Development in respect of disparity in wages
under MGNREGA in different States/UTs was sought by the Committee. Department of
Rural Development have made the following submission in this connection:-

“‘As per Section 6(1) of Mahatma Gandhi NREG Act, 2005 by
notification specify the wage rate for its beneficiaries. Accordingly, the
Ministry of Rural Development notifies Mahatma Gandhi NREGA wage rate
every year for States/UTs. To compensate the Mahatma Gandhi NREGA
workers against inflation, the Ministry of Rural Development revises the
wage rate every year based on change in Consumer Price Index for
Agricultural Labour (CPI-AL). The wage rate is made applicable from
1st April of each financial year. However each State/UT can provide wage
over and above the wage rate notified by the Central Government.”

As per section 6(1) of Mahatma Gandhi National Rural Employment
Guarantee Act, 2005 (Mahatma Gandhi NREGA), the Central Government
may, by notification, specify the wage rate for its beneficiaries. Accordingly,
the Ministry of Rural Development notifies Mahatma Gandhi NREGA wage
rate every year for States/UTs. To compensate the Mahatma Gandhi
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NREGA workers against inflation, the Ministry of Rural Development revises
the wage rate every year based on change in Consumer Price Index for
Agricultural Labour (CPI-AL). The wage rate is made applicable
from 1st April of each Financial Year. However, each State/UT can provide
wage over and above the wage-rate notified by the Central Government.
Mahatma Gandhi NREGA wage are paid based on measurement of work
done i.e. piece rate basis. Every State has its defined Schedule of Rates on
the basis of which the work output is defined and used to calculate the
wages for Mahatma Gandhi NREGA beneficiaries. The actual wage payable
is calculated based on the output of the worker. Wage rate under Mahatma
Gandhi NREGA and State minimum wage rate are no comparable.

The details of minimum wage currently applicable within the States is
being collected and will be furnished as soon as available.”

5) Increase in Wages

5.2 Regarding the revision of wage rates under MGNREGA, the Committee was
desirous of knowing the current status and views of Department of Rural Development.
The Department have responded in their written reply as furnished below:-

“Ministry had constituted a Committee for wage revisions under Mahatma
Gandhi NREGA vide Office order no. J-11011/1/2009-RE-Ill dated
03.3.2017. Dr. Nagesh Singh Committee has recommended using
Consumer Price Index- Rural (CPI-R) in place of Consumer Price Index-
Agricultural Labour (CPI-AL) for indexation of wages under Mahatma
Gandhi NREGA. Ministry has accepted the recommendations of said
committee and sent a proposal to Department of Expenditure (DoE),
Ministry of Finance vide Secretary’'s letter dated 15.9.2017 for approval.
Ministry of Finance (DoE) vide O.M.F.No.09 (04)/PF-11/2010(Pt.) dated
25.2.2019 has supported the proposal of change of index from CPI (AL) to
CRI(R).

As per the approval of Finance Ministry dated 25.2.2019, Ministry has
initiated the process of revision of wage rates under Mahatma Gandhi
NREGA by indexing CPI (R) in place of CPI (AL) during July, 2019. Ministry
has written a letter dated 29.8.2019, and reminders dated 06.7.2021 and
14.10.2021 to (i) Ministry of Statistics and Program Implementation, Sardar
Patel Bhawan, New Delhi requesting to provide the information whether the
base year revision of Consumer Price Index(Rural) is under
consideration. Another letter dated 29.8.2019 and reminders dated
06.7.2021 and 14.10.2021 has also sent to the Director General, Labour
Bureau, Himachal Pradesh requesting to confirm the status on revision of
base year Consumer Price Index (Agricultural Labour).

Subsequently, a deliberation was held on 25.10.2021 with the
Ministry of Statistics &Programme Implementation and Ministry of Labour
and Employment, Government of India. Accordingly, with the approval of
Hon’ble Minister of Rural Development, the Ministry of Rural
Development has decided to continue with existing index CPI-AL for
wage rate revision under Mahatma Gandhi NREGA.”
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5.3 On being enquired whether there was any proposal to increase the wage rates
under MGNREGA in wake of Covid Pandemic and for the skilled labourers, the
Department have replies as below:-

“The Ministry of Rural Development notifies Mahatma Gandhi
NREGA wage rate every year for States/UTs as per Section 6(1) of
Mahatma Gandhi NREG Act, 2005.

Skilled wage rate is decided by States Governments.”

6. Increase in number of days under MGNREGA

When queried about the proposal for increasing the number of days under

MGNREGA, during the course of evidence, the Secretary, DoRD stated as below:-

“There is a provision under the Mahatma Gandhi National Rural
Employment Guarantee Act and the guidelines issued thereunder that for
the areas which have been affected by natural calamities, 50 days of
additional work could be provided. We have been implementing it
throughout the country for quite a few number of years. | should mention to
you that this declaration is done by the Ministry of Agriculture because they
are the competent authority in this regard. So, as soon as we receive this
notification, this is implemented. So, only in the areas which had been
affected by natural calamities, as per the recommendations of the Ministry of
Agriculture, this was provided. So, there is no discrimination against Tamil
Nadu as such. This is done as per the general standing practice of the
Mahatma Gandhi National Rural Employment Guarantee Act as is
applicable throughout the country.

You also mentioned that job cards should be given in the small
Panchayats. | want to assure that there is no issue with regard to the job
cards. There is no rationing involved in the provision of job cards. So, as
many households as are there, they could be provided job cards. There is
no issue. They could work within the distance of five kilometres.”

6.2 The Department of Rural Development have replied to the query of the Committee
in connection with the provision of additional working days under MGRNEGA as produced
below:-

“The Mahatma Gandhi NREGA envisages for providing 100 days of
guaranteed wage employment in a financial year to each household in rural
areas whose adult members volunteer to do unskilled manual work. In
addition to this, there is a provision for additional 50 days of unskilled wage
employment in a financial year in drought/flood/natural calamity notified rural
areas. As per Section 3(4) of the Mahatma Gandhi NREG Act, 2005, the
State Governments may make provisions for providing additional days
beyond the period guaranteed under the Act from their own funds. No
States has been provided additional working days funds under Mahatma
Gandhi NREGA by the Centre in the current FY.”
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6.3 Regarding the query of the Committee pertaining to the issue of proposal to
increase the number of days guaranteed work under MGNREGA, the Department of
Rural Development in their written replies have stated as below:-

“‘Mahatma Gandhi NREG Act, 2005 is to provide at least 100 days of wage
employment in a financial year to every rural household whose adult
member volunteers to do unskilled manual work. State can provide
additional mandays of work over and above of 100 days from its own
resources. An additional 50 days of wage employment is provided over and
above 100 days in the notified drought affected areas or natural calamity
areas in the country on recommendation of the Ministry of Agriculture and
Farmers Welfare. At present, there is no plan to increase days of work
under Mahatma Gandhi NREGA.”

7. Wage-Material Ratio

Regarding the provision of wage-material ratio, the Department have clarified as under:-

“As per Para 20 of the Schedule-l of the Mahatma Gandhi NREGA,
lays down that, “For all works taken up under the Scheme, by the Gram
Panchayat and other Implementing Agencies, the cost of the material
component including the wages of the skilled and semi-skilled workers shall
not exceed forty percent at the district level.” The wage material ratio of
60:40 at the district level has been purposefully mandated as per Para 20 of
Schedule-1 of the Act to promote creation of productive assets and there is
no plan to change wage material ratio under the Scheme.”

Further elaborating on the aspect, during the course of evidence the Secretary,

DoRD stated as below:-

“HElay, MU 51:49 AT P IR H el & 311X fhe P U1 darcll Y &1l el
81 I8 XA &9 Mg IR ufRa 78 axa €, Rl R #eat 81 {57l R 40 & a7 8%
T 1RV &9 WIS & Tl aR J@ & dr 40 uferd SRYe wR e HIRTT arfe
T I TTR U] Ell TE % 1 A1 & &1 T 9T DI AN & SIS Al ST 78 95
&T 81 a¥ 2014-15 ¥ 27.5 Ufcerd, a¥ 2015-16 H 25.6 Hfcerd, a¥ 2016-17 7 26.3
gfcrerd, a¥ 2017-18 § 29.5 Hfcerd, af 2018-19 H 29.5 Hfrerd, a¥ 2019-20 § 24.9
gfererd, af 2020-21 ¥ 27.5 WA o @i 2021-22 ¥ ggax 33.7 Hfcerd & T
BRI HAT & I SATCT A SATET AT T ST 811"
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State/UT-wise Wage Material Ratio under the Mahatma Gandhi NREGS

2018-19 2019-20 2020-21 2021-22 (as on 31.08.2021)
SL State/UT %age of %age of %age of %age of %age of %age of %age of %age of
No. atefLls expenditure on expenditure on expenditure on expenditure on expenditure on expenditure on expenditure on expenditure on
wage material wage material wage material wage material
1 ANDHRA PRADESH 61.73 38.27 82.40 17.60 56.64 43.36 77.87 22.13
2 ARUNACHAL PRADESH 62.56 37.44 56.13 43.87 75.40 24.60 44.75 55.25
3 ASSAM 76.35 23.65 87.51 12.49 78.56 21.44 99.50 0.50
4 BIHAR 69.97 30.03 78.20 21.80 71.09 28.91 47.38 52.62
5 CHHATTISGARH 77.72 22.28 80.46 19.54 80.73 19.27 69.28 30.72
6 GOA 79.58 20.42 64.62 35.38 72.89 27.11 86.05 13.95
7 GUJARAT 67.20 32.80 70.04 29.96 74.52 25.48 62.84 37.16
8 HARYANA 63.26 36.74 70.75 29.25 69.56 30.44 62.61 37.39
9 HIMACHAL PRADESH 65.22 34.78 72.33 27.67 69.43 30.57 58.13 41.87
10 JAMMU AND KASHMIR 67.59 32.41 72.96 27.04 78.88 21.12 57.36 42.64
11 JHARKHAND 62.36 37.64 67.32 32.68 73.94 26.06 86.81 13.19
12 KARNATAKA 66.36 33.64 63.98 36.02 73.26 26.74 76.65 23.35
13 KERALA 91.49 8.51 85.74 14.26 80.20 19.80 43.15 56.85
14 LADAKH 54.81 45.19 81.31 18.69 89.98 10.02 37.54 62.46
15 MADHYA PRADESH 66.31 33.69 69.75 30.25 70.49 29.51 68.60 31.40
16 MAHARASHTRA 71.92 28.08 73.85 26.15 78.67 21.33 83.24 16.76
17 MANIPUR 63.10 36.90 57.50 42.50 59.15 40.85 72.14 27.86
18 MEGHALAYA 71.09 28.91 64.90 35.10 58.49 41.51 49.67 50.33
19 MIZORAM 94.36 5.64 83.12 16.88 86.24 13.76 92.46 7.54
20 NAGALAND 63.71 36.29 62.20 37.80 60.29 39.71 58.45 41.55
21 ODISHA 66.64 33.36 71.35 28.65 82.11 17.89 78.70 21.30
22 PUNJAB 73.16 26.84 78.39 21.61 78.90 21.10 68.05 31.95
23 RAJASTHAN 71.86 28.14 79.58 20.42 83.04 16.96 63.69 36.31
24 SIKKIM 70.09 29.91 68.08 31.92 74.83 25.17 71.38 28.62
25 TAMIL NADU 77.96 22.04 80.94 19.06 77.25 22.75 60.57 39.43
26 TELANGANA 60.09 3991 79.98 20.02 59.41 40.59 67.14 32.86
27 TRIPURA 83.95 16.05 78.46 21.54 81.32 18.68 70.26 29.74
28 UTTAR PRADESH 68.12 31.88 78.17 21.83 63.78 36.22 74.71 25.29
29 UTTARAKHAND 65.65 34.35 69.91 30.09 74.41 25.59 60.39 39.61
30 WEST BENGAL 74.03 25.97 66.47 33.53 80.01 19.99 50.19 49.81
31 ANDAMAN AND NICOBAR 97.68 232 94.60 5.40 92.32 7.68 90.82 9.18
32 LAKSHADWEEP 94.73 5.27 95.33 4.67 98.60 1.40 0.00 0.00
33 PUDUCHERRY 89.68 10.32 96.94 3.06 94.24 5.76 97.64 2.36
DADRA AND NAGAR HAVELI AND DAMAN AND
34 DIU 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Total 70.47 29.53 75.11 24.89 72.53 27.47 66.09 33.91
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During the course of evidence, the Secretary, DoRD stated as under:-

“HENICT BFUHC &b DM H YT § <) Bl 8, TIehT goic BT TIdIST ST b
HTETH { ST 81 89 99T D UHE WY oGyl & W § <l & 3R AR b
BAT ST O WY ST 8, 37U 2T Seax < 81 397 Ui H 1o fer
BICT 81 H 3ITUeh! ISTERUT AT T8 &, 37 U<l H Sl i 2018-19 H foTg 17
&, ITehT UHC Ul ATeT el g3 Sidih XM S U Suered il $9 Aol i
S8 U &I &Y 3R s9% a1 h Al i UHe ) & 3R 9P IR 8%
PIC B P A g Iofell T o UHe gfery el v 38 € el YR WP
U7 e 8] AT

g 917 Fel & DI N3t It T U1 ST & TT8H oFIdT 81 §99
TR g7dTecs 8, ifdhT & Tel ARl & 39T I3l &Y Sutsy dvar fear
ST &, I8 U1 4T Y 40 e &1 Tgeicil 81 &5+ SATUDh! PRI ATl el D
3 gV 817

7.2  The Department have also submitted the details of the status of pendency of

materials share State/UT-wise as under:-

“Status of pendency of material share component release under Mahatma
Gandhi NREGA FY 2021-22 as on 05.11.21 is given as under:-

Status of pendency of material share component release under Mahatma Gandhi

NREGA FY 2021-22 as on 05.11.21

(Rs. In Lakh)
State share dues
5. No. State/UT (Pending for release)
1 Andhra Pradesh 0.00
2 Arunachal Pradesh 0.00
3 Assam 0
4 Bihar 5950.09
5 Chhattisgarh 0.00
6 Gujarat 0
7 Haryana 0
8 Himachal Pradesh 0.00
9 Jharkhand 0
10 Karnataka 0.00
11 Kerala 0
12 [ Madhya Pradesh 29450.77
13 Maharashtra 0
14 | Manipur 26009.71
15 [ Meghalaya 0
16 Mizoram * 0
17 | Nagaland 26375.00
18 | Odisha 2968.51
19 | Punjab 0
20 | Rajasthan 23456.00
21 Sikkim 0
22 | Tamil Nadu 51971.66
23 | Telangana 55532.84
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24 | Tripura 0
25 Uttar Pradesh 21980.73
26 | Uttarakhand 0
27 West Bengal 0
28 Andmand& Nicobar 0
29 | Dadra & Nagar Haveli * 0
30 | J&K 9524.245
31 Ladakh * 0
32 | Puducherry 0
33 Goa * 0
34 | Lakshadweep * 0

* Information is being collected

8. Ambit

of works under MGNREGA

8.2 The Department of Rural Development was asked to clarify the criteria for

reviewing the

submitted as

ambit of works that can be done under MGNREGA. The Department have
below:-

“‘Regular review meetings are being conducted through virtual mode as well
as physical meetings with the States at the central level including regular
field visits to the States. There are 262 permissible works under Mahatma
Gandhi NREGA out of which 164 works are related to Agriculture &
Agriculture allied activities.

As per the Para 2 , Schedule | of Mahatma Gandhi NREGA *“the
District Programme Coordinator shall ensure that at least 60% of the works
to be taken up in a district in terms of cost shall be for creation of productive
assets directly linked to agriculture and allied activities through development
of land, water and trees.”

8.3 Regarding the works that can be taken up under MGNREGA, the Department have

replied as under:-

“As per para 20 of Schedule-lI of Mahatma Gandhi NREGA, 2005 lays
down that “For all works taken up under the Scheme, by the Gram
Panchayat and other implementing agencies, the cost of the material
component including the wages of the skilled and semi-skilled workers, shall
not exceed forty percent at the district level”.

As per para 4 (1), Schedule | of the Act, focus of the Scheme is on
the works categorized as below:

a. Category A: Public Works Relating to Natural Resources

Management

b. Category B:Community Assets or Individual Assets for
vulnerable sections (only for households in paragraph 5)

C. Category C: Common Infrastructure Including for NRLM
Compliant Self-Help Groups

d. Category D: Rural Infrastructure”



9. Unemployment Allowance

9.2 In response to the question posed before the Department of Rural Development

regarding the status of implementation of provision of unemployment allowance in

States/UTs alongwith the details of payment made, the Department in their replies have

furnished as under:-

“‘Section 7(1) of the Mahatma Gandhi National Rural Employment
Guarantee Act (Mahatma Gandhi NREGA), 2005 envisages that if an
applicant for employment under Scheme is not provided such employment
within fifteen days of receipt of his application seeking employment or from
the date of which the employment has been sought in the case of an
advance application, whichever is later, he shall be entitled to a daily
unemployment allowance.

Section 7(2) of the Act envisages that subject to such terms and
conditions of eligibility as may be prescribed by the State Government and
subject the provision of the Act and the Schemes and the economic
capacity of the State Government, the unemployment allowance payable
shall be paid to the applicants of the household subject to the entitlement of
the household at such rate as may be specified by the State Government,
by notification, in consultation with the State Employment Guarantee
Council. However, no such rate shall be less than one-fourth of the wage
rate for the first thirty days during the financial year and nor less than one-
half of the wage rate for the remaining period of the financial year.

It is the responsibility of each State Government to determine the
rate of unemployment allowance and pay the same to the eligible
applicants. Hence, the rate of unemployment allowance will vary from State
to State.

Section 9 of the Act envisages that an applicant shall not be eligible
to claim unemployment allowance if he does not accept the employment
provided, does not report to work within fifteen days of being notified by the
implementing authorities to report for work and remains absent for work for
a week without obtaining permission of the concerned implement
authorities. Hence, unemployment allowance will be paid to such
households whose members demanded and not provided with the work by
the implementing authorities within the prescribe limit of fifteen days. A
States/UTs-wise detail of unemployment allowance under Mahatma Gandhi
NREGS from the financial year 2017- 18 to current financial year 2021-22
(as on 15.11.2021) is given below:-

Unemployment Allowance paid under Mahatma Gandhi NREGS

Unemployment Allowance paid (in lakh)
SI. No. State/UTs 2021-22
2017-18 | 2018-19 | 2019-20 | 2020-21 (as on
05.11.2021)
1 ANDHRA PRADESH 0 0 0 0
2 ARUNACHAL PRADESH 0 0 0 0
3 ASSAM 0 0 0 0
4 BIHAR 0.02] 0 0 0 0
5 CHHATTISGARH 0 0 0 0
6 GOA 0 0 0 0
7 GUJARAT 0.16 0.11 0 0 0
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HARYANA 0 0 0 0
9 HIMACHAL PRADESH 0.21 0.02] 0.01 0 0
10  JAMMU AND KASHMIR 0 0 0 0 0
11 JHARKHAND 0.39 0.18 0 0 0
12 |[KARNATAKA 0.31 0 0 0 0
13 |[KERALA 0.09 0.02] 0 0 0
14 |LADAKH 0 0 0 0 0
15 |MADHYA PRADESH 0.02] 0.02] 0 0 0
16 |[MAHARASHTRA 0.22] 0.04 0.04 0.03 0
17  |MANIPUR 0 0 0 0 0
18 |[MEGHALAYA 0 0 0 0 0
19  |MIZORAM 0 0 0 0
20 INAGALAND 0 0 0 0
21 ODISHA 0 0 0.01 0 0
22 |PUNJAB 0 0 0 0 0
23 |RAJASTHAN 1.31 0.23 0.06 0 0
24 [SIKKIM 0 0 0 0 0
25  |[TAMIL NADU 0.03 0 0 0 0
26  |TELANGANA 0 0 0 0 0
27  |[TRIPURA 0 0 0 0 0
28  |[UTTAR PRADESH 0 0 0 0 0
29 |UTTARAKHAND 0.06 0 0 0 0
30 |WEST BENGAL 0 0.01 0 0 0
31 ANDAMAN & NICOBAR 0 0 0 0 0
32 |[LAKSHADWEEP 0 0 0 0
33  |PUDUCHERRY 0 0 0 0

DADRA AND NAGAR HAVELI
34 |AND DAMAN AND DIU 0 0 0 0 0

Total 2.82 0.63 0.12 0.03 0

“‘Unemployment allowance to household is the liability of the State
Government. This Ministry is monitoring the progress through Labour
Budget meeting, Mid-term review meeting and other interaction with the
States/UTs.

As per the current financial year 2021-22 (as on 31.08.2021), 99.26%
beneficiaries who have demanded for work has been offered the work. The
gap of 0.74% between demand and offer of employment may qualified for
unemployment allowances subject to fulfilment of the condition as per the
Act. The states are approving the unemployment allowance due,
accordingly. During the current FY so far no unemployment allowances has
been accrued for payment.”

10. Compensation for delay in wage payment

During the course of evidence, the Secretary, DoRD on the issue of delay in
muster updation as one of the causes for in delay in wage payment stated as under:-

“& FTIRY ST DT ST R AT § b S IBT ST T aLADha el ol
I G 9o H 3R &1 ARCY el WR el &, AT el 3FRARTSST AT 37 BT
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BT B SN HRIBT USIIBRY &, T & IR & TR 39 folv feshed RFmer forw S
g f7 AN T B B A7, SHHT St IR Tl &, TReR el T 89 & 918 SH
fFepTeT andT 7, fasamT N =1 o o ST oft $1 sciieh olaet I &1 Al &l

IR, & I8 ft AIfex o 3% & & foaeT I Gamrdl & &1 &7 81 o T 1.5 ARG
T GARIT H 8l JET & Sdfh 3FR YRT AT &1 G & 1.25 AR I TARId) § YR
<IC 81 IT9 YRmdl H 9RT A el &R 8 P J1ao[e g81 IR $CIIT A8l Bl b DRI
J IE1 3 TEI URT ST V&7 Bl IS oY 31w Suctisey 8T fob ART 1 I vamad J 81”

10.2 In connection to the status and implementation of the provision of delay
compensation paid under MGNREGA, the Department of Rural Development have
submitted in their written reply as under:-

“As per the provisions mentioned in Schedule-ll of the Mahatma Gandhi
National Rural Employment Guarantee Act, 2005 wage seekers are entitled
to receive payment of compensation for the delay at the rate of 0.05% of the
unpaid wages per day for the duration of delay beyond the sixteenth day of
closure of muster roll. As per Para 29 (1) of Schedule-Il of Mahatma Gandhi
NREGA, 2005 lays down that:

(1) In case the payment of wages is not made within fifteen days from the
date of closure of the muster roll, the wage seekers shall be entitled to
receive payment of compensation for the delay, at the rate of 0.05% of
the unpaid wages per day of delay beyond the sixteenth day of closure
of muster roll.

(a) Any delay in payment of compensation beyond a period of fifteen
days from the date it becomes payable, shall be considered in the
same manner as the delay in payment of wages.

(b) For the purpose of ensuring accountability in payment of wages
and to calculate culpability of various functionaries or agencies,
the States shall divide the processes leading to determination and
payment of wages into various stages such as —

i. Measurement of work;

i. Computerizing the must rolls;

iii.  Computerizing the measurements;

iv.  Generation of wage lists, and

v. Uploading Fund Transfer Orders (FTOs)’
and specify stage-wise maximum time limits along with the
functionary or agency which is responsible for discharging the
specific function.

(c) The computer system shall have a provision to automatically
calculate the compensation payable based on the date of closure
of the muster roll and the date of deposit of wages in the accounts
of the wage seekers.

(d) The State Government shall pay the compensation upfront after
due verification within the time limits as specified above and
recover the compensation amount from the functionaries or
agencies who is responsible for the delay in payment.

(e) It shall be the duty of that District Programme Coordinator or
Programme Officer to ensure that the system is operationalised.
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(f) The number of days of delay, the compensation payable and
actually paid shall be reflected in the Monitoring and Information

System and the Labour Budget.

The payment of the compensation is made by the State Government
upfront after due verification. Ministry has issued Standard Operating
Procedure (SoP) on Timely Payment and as per this SoP the timely
payment process has been divided into two stages namely Stage-l (FTO
generation within 8 days by State Government) and Stage-Il (process of
FTO at Central Level by different stake holders). The entire system is
designed such that the wages are credited within the stipulated time.
Sometimes the Stage-I may overshoot its prescribed time but Stage-Il may
finish earlier resulting in overall timely payment of wages and vice-versa and

States/UTs-wise detail of delay compensation paid under Mahatma

Gandhi NREGS is given as below:

States/UTs-wise details of delay compensation paid under Mahatma Gandhi

NREGS

Delay compensation paid under Mahatma Gandhi NREGS

Delay compensation paid (Rs. in lakh)

2021-22
(as on
S1 No States/UTs 2018-19 [2019-20 |2020-21 [05.11.2021)
1 | ANDHRA PRADESH 347.62 0 0 0
2 | ARUNACHAL PRADESH 0.13 0 0.55 1.64
3 | ASSAM 247 0.92 0 0
4 | BIHAR 11.08 81.47 46.06 2.78
5 | CHHATTISGARH 0 0 0 0
6 | GOA 0 0.01 0.23 0.55
7 | GUJARAT 8.18 10.26 0.91 0.19
8 | HARYANA 0.92 0.34 0.77 0.03
9 | HIMACHAL PRADESH 4.23 1.14 0.85 0.42
10 | JAMMU AND KASHMIR 0.01 0.23 0 0
11 | JHARKHAND 2.29 0.24 0.03 0
12 | KARNATAKA 14.35 1.23 2.16 3.46
13 | KERALA 8.88 0.59 2.4 1.29
14 | LADAKH 0 0 0 0
15 | MADHYA PRADESH 63.72 22.16 9.41 3.24
16 | MAHARASHTRA 53.72 17.11 13.04 25.97
17 | MANIPUR 0 0 0 0
18 | MEGHALAYA 0 0 0 0
19 | MIZORAM 0 0.04 0 0
20 | NAGALAND 0 0 0 0
21 | ODISHA 0.75 0.21 0.28 0.23
22 | PUNJAB 3.83 2.73 0.93 0.01
23 | RAJASTHAN 25.66 2.6 0.83 0
24 | SIKKIM 0.2 0.28 0.11 0.01
25 | TAMIL NADU 0.48 0.03 0 0
26 | TELANGANA 0 0 0 0
27 | TRIPURA 0.1 0.11 0.02 0.03




34

28 | UTTAR PRADESH 0 0 0.14
29 [ UTTARAKHAND 0.52 0.02 0.04
30 | WEST BENGAL 179.94| 147.61 81.87
31 | ANDAMAN AND NICOBAR 0 0 0
32 | LAKSHADWEEP 0 0 0
33 | PUDUCHERRY 0 0 0
DADRA AND NAGAR HAVELI
34 | AND DAMAN AND DIU 0 0 0
Total 729.08| 289.33( 160.63
11. Issue associated with Job Cards

During the course of evidence, the Secretary, DoRD on the query of the
Committee pertaining to the anomaly regarding the job cards in the convergence
work of PMAY-G with MGNREGA, stated as under:-

“Tep 3T el IT fob TerTt A0 ST 1o 5 AR fett & geTerepRat
=T JTEIAT & § DI IR ST BIS BFT ATV T8 T I 370 [SHART hY IuS &, TR
B A W P gTegar T8t 81 S ot SeHT BT PRAT, IGRT AT HEN AT H 37T
TR 3R T8 IRAR B o< IET &, AT AT IRAR BT 7T, 3R fhdt 3iR of T@aw
T PRI IS & AT ST AT

On the issue of the measures being takenfor tackling with the malaise of fake job

cards and bogus registration, the DoRD have stated as below:-

“The States hold time bound campaigns to verify/ update JCs. The

District Programme Coordinator/ Collector and the State Government
ensure that these verification campaigns are conducted in a time bound
manner. For verification/ update of a Job Card, the following is verified:
i. SECC TIN number, if any, bank account/ Post Office account
number must be verified and entered into the Job Card.
ii. Either family photo or photos of workers or individual photos
(preferably) of that family, duly attested by the competent authority is
mandatory.
iii. Demand, allocation, work done and payment details must be
updated in the Job Card.

As on 315 March 2020, 95% Job Cards have been verified.”

12. Cases of Corruption

12.2 On the issue of complaints regarding irregularities under MGNREGA , the
Department have submitted as below:-

“The Ministry allows for registering complaint through various for a viz.
CPGRAMS, complaint through State/ UT helpline, written complaints, etc.
Complaints received in the Ministry are forwarded to the concerned State
Govt./UTs for taking appropriate action including investigation. Steps have
been taken to strengthen transparency and accountability which include
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geo-tagging, Direct Benefit Transfer (DBT), National electronic Fund
Management System (Ne-FMS), Aadhaar Based Payment System (ABPS),
Software for Estimate Calculation using Rural rates for Employment
(SECURE) and establishment of independent social audit units and
appointment of Ombudspersons in the States/UTs. State specific reviews of
States are also undertaken from time to time. Details of Complaints on
Irregularities in Mahatma Gandhi NREGA are as below:-

Status of complaints on irregularities in Mahatma Gandhi NREGS

No. |State Name Received Disposed Pending
1 |Andhra Pradesh 1 1 0
2 [Bihar 7 5 2
3 |Haryana 5 5 0
4 [Himachal Pradesh 1 1 0
5 PJammu & Kashmir 1 1 0
6 Jharkhand 2 2 0
7 [Madhya Pradesh 3 2 1
8 [Rajasthan 4 4 0
9 [Telangana 2 2 0
10 [Tripura 2 2 0
11 |Uttar Pradesh 16 11 5
11 [West Bengal 1 1 0

Total 45 37 8

Status of Complaints under Misuse of Funds

No. |State Name Received Disposed Pending
1 JAssam 3 3 0
2 |Bihar 3 3 0
3 |Chhattisgarh 3 3 0
4 [Jammu And Kashmir 4 4 0
5 [Karnataka 2 2 0
6 [Kerala 1 1 0
7 [Meghalaya 1 1 0
8 [Madhya Pradesh 1 1 0
9 [Nagaland 1 1 0
10 |Odisha 1 1 0
11 [Rajasthan 2 2 0
12 [Tamil Nadu 1 1 0
13 [Uttar Pradesh 4 4 0
14 [Uttarakhand 1 1 0

Total 28 28 0

The Ministry, under Mahatma Gandhi NREGS receives complaints of
irregularities/misuse of funds under Mahatma Gandhi NREGS etc. Since the
responsibility of implementation of Mahatma Gandhi NREGA is vested with
the State Govt./UTs, all complaints received in the Ministry are forwarded to
the concerned State Govt./UTs for taking appropriate action including
investigation, as per law. The complaints are also received and disposed by
the States on their own. Their details are not compiled in the Ministry.
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Steps have been taken to strengthen transparency and accountability
which include geo-tagging, Direct Benefit Transfer (DBT), National
electronic Fund Management System (Ne-FMS), Aadhaar Based Payment
System (ABPS), Software for Estimate Calculation using Rural rates for
Employment (SECURE) and establishment of independent social audit units
and appointment of Ombudsman in the States. State specific reviews of
States are also undertaken from time to time. Officers of the Ministry and
National Level Monitors also visit various districts to oversee the
performance of Mahatma Gandhi NREGA. Details of complaints relates to
corruption under Mahatma Gandhi NREGA is given below:

Corruption complaints Status under Mahatma Gandhi NREGA as on 11.11.2021

Complaints Received Complaints Disposed Complaints Pending
1759 1710 49
Social Audits

During the course of evidence, the Secretary, DoRD explained about the

provisions of social audit as below:-

“TRIGY, AT ST wod b 519 I 1T § & IR AN 3MIT R Y caweey &
TS 81 9§ 2019-20 § & 60 Ufrerd der T URITId! &t 3iifST &T a1l $IfdS AT &
YIRE H 37T S & PHRUT 89 AT QIeTeT JATSE T U 5 FHef T8l U 8, eifebT gai T
e ST BRI I ITAT Y TS & AT ST P BIS P JThT T} It F HAN9TeT

3fSE BT PH IR & AT -]

During the course of evidence, the Secretary, DoRD further stated as under:-

“3TYT YT TR 2T YReeT el & IR 5 el 8l AR gl b TR IR 50 TREHC
T GRIRICT T & el TS & el & I8 gUIce & 39 Ugell fi=g e & fop
UERIAl GRT =IATH ST 50 TfII T 3T 71T 8, offsT Hfdred & I8 < T &
o5 ST 95 T B T Tl I & 8 %S &

TR, S FRIETur Y craveer 8, g8 aTehl el & fofq |l oTR] 81 et ATfee a1
T I 4R A TR 8, iy QA1TeT JATRST T 9T el &, T U=RI AT Blg 3R
el 8l ARl 8 Sqb HRIET § 7T oft gk & &1 §, aft draf IR § Qe
3MTfST aRA BT ARIBR T THT BT 81 98 A8 AW YARIT X AT TRA SOt =IRNT
feuTec BN AT PIS 3R Aol PN AT U Dls I8 T8l Bl
<Y, 89 3MMUYPT Ig IdHT 18 & 1 89 39 N I8 PHel & b ST IoT U J&f N
Aeret ifSe TEl FRATG, DT & UAT 98 R W1 SAHBT Adold dl T8 & b a8l R
I FAT T HifFeRT 6 Pig cgawer Y 91 War iR & U oY oy Sren o Ig &l
BRTT I&T OR AeTeT ATfST Tal 81 uT 8T & @ 87 Prarc ST TRAM ol el R
& Bl

13.2 Para 17 of Mahatma Gandhi NREGA States that : Social audit of work by Gram

Sabha.

(1) The Gram Sabha shall monitor the execution of works within the Gram
Panchayat.
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(2) The Gram Sabha shall conduct regular social audits of all the projects
under the Scheme taken up within the Gram Panchayat.

(3) The Gram Panchayat shall make available all relevant documents
including the muster rolls, bills, vouchers, measurement books, copies of
sanction orders and other connected books of account and papers to the

Gram Sabha for the purpose of conducting the social audit.

The Institutionalization of robust Information Management System (MIS) for
reporting the findings of Social Audit was established. Social Audit
conducted in various States/UTs, as reported by Social Audit Unit since FY

2018-19 is as below:-

Total number | Percentage of Percentage | Percentage of
of GPs GPs
SI. of GPs GPs audited audited
State audited atleast | audited atleast
No. . . atleast atleast
once in FY once in FY . .
2018-19 2019-20 once in FY once in FY

2020-21 2021-22
1 |ANDHRA PRADESH 12,753 11,640 5,662 1,071
2 |IARUNACHAL PRADESH 0 0 0 0
3 [ASSAM 321 16 365 3
4 IBIHAR 251 2,647 0 0
5 [CHHATTISGARH 6,483 6,587 1 162
6 |[GUJARAT 13,937 13,288 58 3
7 [HARYANA 0 10 2,524 10
8 [HIMACHAL PRADESH 3,214 3,050 4 915
9 JAMMU AND KASHMIR 2 35 1,349 319
10 JHARKHAND 1,831 1,277 149 0
11 [KARNATAKA 5,931 5,993 5,431 198
12 [KERALA 0 0 0 0
13 (MADHYA PRADESH 9,737 13,163 1 9,175
14 MAHARASHTRA 1,976 3,091 1 0
15 IMANIPUR 0 26 336 172
16 MEGHALAYA 6,193 6,239 4,165 5
17 MIZORAM 176 506 460 127
18 INAGALAND 76 484 44 41
19 [ODISHA 6,351 6,706 0 0
20 [PUNJAB 4,680 6,631 5,640 949
21 RAJASTHAN 96 8,151 37 0
22 [SIKKIM 185 184 97 0
23 ITAMIL NADU 12,523 12,516 0 0
24 ITELANGANA 7,582 4,481 1,752 229
25 [TRIPURA 579 854 940 33
26 UTTAR PRADESH 20,601 46,455 8 5,129
27 UTTARAKHAND 534 2,334 587 48
28 [WEST BENGAL 2,772 2,808 0 0
Total 1,18,784 1,59,172 29,611 18,589




Further, In the wake of the Covid-19 Pandemic, this Ministry issued
guidelines to conduct Concurrent Social Audit; wherever, it was not possible for the
States to conduct Regular Social Audit in the Gram Panchayat.

Total Concurrent Social Total Concurrent Social
Audits conducted in FY Audits conducted in FY
Sr. No. [State SAU 2020-21 2020-21
(no. of GPs) (no. of GPs)
1 Andhra Pradesh 4504
2 Assam 345
3 Bihar 5202 495
4 Chhattisgarh 11521
5 Gujarat 5664 5416
6 Himachal Pradesh 3206 1182
7 Jammu & Kashmir 964 27
8 Jharkhand 15504
9 Kerala 47462 244
10  [Madhya Pradesh 22421
11 [Meghalaya 3282
12 |Odisha 10580 3384
13 [Punjab 5060
14  |Rajasthan 23278 10816
15  |Sikkim 75
16  |[Tamil Nadu 4634 44
17 [Telangana 13573 2919
18 |Uttar Pradesh 250486 48450
19 |Uttarakhand 2583
20 |West Bengal 109 351
Total 430061 73673
13.3 As on 12.11.2021, a total of 27 States and 1 UT (Jammu & Kashmir) have
established Social Audit Unit (SAU) and are conducting Social Audit.Social Audit to be
conducted for all the works taken up under the Act in every Gram Panchayat during the
Financial Year at least once in 6 months.Detail of social audits conducted in this financial
year is provided as under:-
State Wise Social Audit Calendar planned and Audited in F.Y. 2021-22
Total number of
Total Total number of GPs GPs
number of | planned for audit audited atleast
SR | State GPs atleast once in FY once in FY
1 | ANDHRA PRADESH 12,965 12,914 1,071
2 | ARUNACHAL PRADESH 1,967 0 0
3 [ ASSAM 2,662 359 3
4 | BIHAR 8,526 0 0
5 | CHHATTISGARH 11,664 11,492 162
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6 | GUJARAT 14,137 14,137 3
7 |HARYANA 6,184 2,371 10
8 | HHIMACHAL PRADESH 3,640 1,450 915
9 | JAMMU AND KASHMIR 4,542 1,688 319
10 | JHARKHAND 4,391 0 0
11 | KARNATAKA 6,013 3,088 198
12 | KERALA 941 20 0
13 | MADHYA PRADESH 22,777 13,905 9,175
14 | MAHARASHTRA 28,513 5,688 0
15 | MANIPUR 3,151 490 172
16 | MEGHALAYA 6,334 2,457 5
17 | MIZORAM 858 237 127
18 | NAGALAND 1,267 960 41
19 | ODISHA 6,798 4,630 0
20 | PUNJAB 13,325 3,690 949
21 | RAJASTHAN 11,349 0 0
22 | SIKKIM 185 24 0
23 | TAMIL NADU 12,525 3,824 0
24 | TELANGANA 12,770 34 229
25 | TRIPURA 1,178 1,173 33
26 | UTTAR PRADESH 59,156 37,872 5,129
27 | UTTARAKHAND 7,822 7,810 48
28 | WEST BENGAL 3,341 1,621 0
Total 2,68,981 1,32,032 18,589
Concurrent Social Audit for the FY 2021-22
No. State / UT Total Concurrent Audit |Total Concurrent Audit
Planned in no of GPs  |Conducted in no. of GPs
1 Assam 351 345
2 Bihar 1011 495
3 Gujarat 6158 5416
4 Himachal Pradesh 1223 1182
5 Jammu & Kashmir 50 27
6 Jharkhand 0 0
7 Kerala 1139 244
8 Odisha 3426 3384
9 Rajasthan 13895 10816
10 Sikkim 58 44
11 Telangana 2499 2919
12 Uttar Pradesh 55500 48450
13 West Bengal 351 351
Total 85661 73673

13.4

“In the wake of Covid-19 breakout; in the current financial year (2021-22) , 6

SAUs have facilitated concurrent social audit, 15 continued with the regular Social
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Audit, while 7 are conducting both concurrent as well as regular social audit. As
per MIS, in the FY 2021-22 total States/UT conducting regular social audit in
18,589 GPs while and concurrent social auditing was conducted in 73,673 GPs.

Social Audit Unit (SAU) after auditing the works of Mahatma Gandhi
NREGA works in Gram Panchayat, identifies issues and report the findings broadly
categorized as Financial Misappropriation, Financial Deviation, Grievance and
Process Violation. These issues are captured under MIS, and States updated
Action Taken Report (ATR) against issues.

For regular monitoring of amount recovered under Social Audit, a new
report- Report Financial Misappropriation Recovery Report is added in MIS to
enable the States and Union Territories to ease the tracking of the decided cases
and their recovery progress.

Further, all the States/ Union Territory in Labour Budget are reviewed and
are directed to improve the rigor of social Audit and expedite the Financial
Misappropriation.

Over the period of conducting Social Audit for Mahatma Gandhi NREGS
works across the Gram Panchayat. Social Audit findings were reported by Social
Audit Team. Financial Misappropriation recovered as reported by States, is given
in annexure-IV-’

13.5 The Social Audit Unit (SAU) is required to frame an annual calendar at the
beginning of the year to conduct social audit in all the Gram Panchayats in consultation
with the State Rural Development Department. A copy of the calendar shall be circulated
to all the District Programme Coordinators for making necessary arrangements for the
social audit. SAU has been directed to upload the Calendar by 15th April of every

financial year.

14. Appointment of Ombudsmen

During the course of evidence, on the issue of non-filling of posts of Ombudsmen, the

Secretary, DoRD stated as under:-

“ATIT 3R g AT FEAT 7 AAPUTS b TR H T YBT 2] SApuTel & el 7 8T
A &1 g IS clchuTe] P gfch H Brehl fdete PR & & Ueb AT Fexd 7 ol
ofT fob B 399 T fohaT 81 & fUsel HEM T 15 ARG b STRAUR U forelT & b
15 YR Tep AlepuTeT F1gch Rep e ST, R & i1 Al &7 HEIHT el AT
SR o & STEIDRY T bl SUANT Bl

), B Y 98 - & fob HETeHT el AT & fofU cleputet T S&Tedl el &X 38
gl 3t T 715 SFTET & TAF WR HIF 213 SFTEl W fham 17 81 dfferrg § Teb off
fRIfch &l T TS 81 ITeh =feh Ashedt ¥ Sare T & foh g w1t S+ et ~rinerd
o Il 3T 81 <ifeheT, &5 IR el & b 11T S7eb! Figfeh Siew iyl Afe, Figeh
eI T AT SR TS UR gt TReIR TR T bt
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14.2 As on date, the details of Ombudsperson positioned in various States and Union

Territories are detailed below:-

“In order to expedite the recruitment process of Ombudsperson, the
process is regularly monitored by the high-level authority. The Secretary,
Rural Development has issued the letter to Principal Secretaries/ Additional
Chief Secretary to sensitize the States and Union territories about the
transparency and accountability including recruitment of Ombudsperson in
each district dated 06.08.2021.The condition for release of fund for material
payment is linked with completion of recruitment of Ombudsperson in the
entire district. The States are provided specific timeline to complete the
recruitment of Ombudsperson across the entire district in the State.

Status of Ombudsperson under Mahatma Gandhi NREGS

Number of Districts in which Ombudsperson
SL Mahatma Gandhi NREGS is Appointed in
No. [Name of the State operational State/UT -|
1 JANDHRA PRADESH 13 14
2 |JARUNACHAL PRADESH 25 0
3 |ASSAM 32 30
4 |IBIHAR 38 32
5 |CHHATTISGARH 28 24
6 [GOA 2 0
7 |GUJARAT 33 0
8 [HARYANA 22 4
9 [HIMACHAL PRADESH 12 8
10 JAMMU AND KASHMIR 22 8
11 JHARKHAND 24 3
12 [KARNATAKA 30 25
13 [KERALA 14 8
14 [LADAKH 2 0
15 MADHYA PRADESH 51 17
16 MAHARASHTRA 34 20
17 [MANIPUR 16 3
18 MEGHALAYA 11 1
19 MIZORAM 11 8
20 INAGALAND 11 0
21 |ODISHA 30 22
22 [IPUNJAB 22 0
23 IRAJASTHAN 33 4
24 |SIKKIM 4 1
25 [TAMIL NADU 37 0
26 [TELANGANA 32 0
27 [TRIPURA 8 6
28 [UTTAR PRADESH 75 12
29 UTTARAKHAND 13 13
30 [WEST BENGAL 23 0
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31 [ANDAMAN AND NICOBAR 3 0
32 [LAKSHADWEEP 1 0
33 [PUDUCHERRY 2 0

THE DADRA AND NAGAR

HAVELI AND DAMAN AND 1 0
34 |DIU

Total 715 263

”»

VII. MGNREGA during COVID Pandemic

During the Financial Year 2020-21

7.2  During the period of first wave of pandemic in 2020, on being asked by the

Committee about the role being played by MGNREGA in reviving rural economy, the

Department of Rural Development replied as below:-

“The principal objective of the Mahatma Gandhi National Rural Employment
Guarantee Act (Mahatma Gandhi NREGA), 2005 is to provide for the
enhancement of livelihood security of the household by providing at least
one hundred days of guaranteed wage employment in every financial year
to every rural household whose adult members volunteer to do unskilled
manual work. It stressed on creation of durable and sustainable assets so
that the beneficiaries will be self-dependant. During the ongoing pandemic,
stress has been given on taking up of works benefitting individual
beneficiaries so that they will be self-dependant. State Governments can
take up more works under the Scheme to accommodate the demand for
more works.

Mahatma Gandhi NREGA is a demand driven wage employment
programme. The beneficiaries under the Scheme are primarily unskilled
manual workers whereas the returned workers are basically skilled/semi
skilled workers. However, they can be covered under the Scheme if they
volunteer to do unskilled manual works. They can apply for job card and
works will be provided as per their demand. Now the reverse migration has
almost been over, the State Governments may do their skill assessment and
provide jobs under the Scheme who are otherwise eligible.

Fund release to the States/UTs is a continuous process and Central
Government is committed to making available funds available as per
demand, as on 01.07.2020 Rs. 41,39,791.21 lakh released to States/UTs.
An additional provision of Rs.40,000 crore has been made for the scheme in
the current Financial Year 2020-21 raising the total outlay to Rs.101,500
crore which is the highest ever allocation for a Financial Year under
Mahatma Gandhi NREGA.

Timely release of funds has been ensured under the programme.
States/UTs have been directed to issue the job card to willing returning
migrant workers as per the provision under the Act on priority.”

7.3  Further elaborating upon the preparedness of the Department of Rural

Development, the Department stated as under:-

“‘Mahatma Gandhi NREGA has proved to be an important programme of the
Government of India is addressing the issues of the workers of rural India.
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During the difficult time of the prevailing COVID Pandemic.DoRD has taken
various steps to mitigate the hardship of Mahatma Gandhi NREGS Workers.
All wage liabilities were released in the first week of April, 2020. Necessary
directives/SoPs issued to the States to observe social distancing norms and
all health related precautions while carrying out Mahatma Gandhi NREGS
works.

The Central Government, with active support of the State
Governments, has so far been able to meet the demands of works with
adequate funding. During current financial year, as on 01.07.2020, the
Ministry has released Rs. 41,39,791.21 lakh till now to the States & UTs for
implementation of Scheme and a total of 101.41 crorePersondays have
been generated so far against approved Labour Budget 280.76
crorePersondays. The Government has made provision for additional
allocation of Rs. 40,000 crore under Mahatma Gandhi NREGA raising the
total allocation to Rs.1,01,500 crore during the financial year 2020-21 to
meeting any additional demand for work.

No payment of wage is held up due to paucity of funds. With an
additional allocation of Rs.40,000 crore in addition to the initial budget
allocation of Rs.61,500 crore, the Government of India will be able to meet
the additional demand of works at this moment of time.

The programme has a ready shelf of projects, from which the new
works are to be drawn. The Mahatma Gandhi NREGA Eco-system has an
online platform for conduct for end —to end transaction including job
registration, enlistment of demand, estimation and sanction of works, issue
of muster roll, generation of wage list, approval of payment, monitoring and
social audit and so on. This platform is highly scalable, therefore, has been
able to provide higher level of activity for addresing higher level of demand
for work under Mahatma Gandhi NREGA.”

enquired about the pendency in wage payments under MGNREGA during

the distress times of pandemic, the Department in their written replies mentioned as

below:-

“As on date, no payment of wage is held up due to paucity of funds. The
information uploaded by the States/UTs in the Management Information
System (MIS) of this Ministry, in the Financial Year 2020-21 (as on
07.07.2020) 97.45% workers have got their dues with the stipulated
timeline. Release of fund under Mahatma Gandhi NREGA is a continuous
process and funds are released to the States/UTs as per their actual
demand at the ground level. DoRD strives to maintain the regular fund flow
by reviewing the expenditure almost on daily basis. In case of States/UTs
covered under National electronics Fund Management System (NeFMS),
the DoRD makes the payment of wages directly to the bank/post office
account of the beneficiaries.

As a result of concerned effort by DoRD, the delay in payment of
wages has been reduced considerably. The percentage of generation of
wages within 15 days is 99% at present.”

7.5 on the sufficiency of Budget allocation to meet the challenging demands during

pandemic in 2020, the Department of Rural Development replied as under:-

“‘Budgetary allocation of Rs.61,500 crore under Mahatma Gandhi
NREGA for FY 2020-21. Further, Rs.40,000 crore has been made as 1st
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Supplementary Demand for Grants which was announced by Hon’ble
Finance Minister as AatmaNirbhar package. Therefore, the total provision
for the scheme is Rs.1,01,500 crore for current Financial Year. Mahatma
Gandhi NRGEA is a demand driven wage employment scheme and Central
Government is committed in making funds available to the States keeping in
view of actual demand for work.”

On any proposal to increase the wages and number of days under MGNREGA

the first wave of pandemic in 2020, the Department of Rural Development replied

“Section 6 of the Mahatma Gandhi NREGA provides that the Central
Government, may, by notification, specify the wage rate for the purpose of
the Act and different wage rates may be specified for different areas.
Ministry of Rural Development notifies Mahatma Gandhi NREGA wage rate
every year for States/UTs. To compensate the Mahatma Gandhi NREGA
workers against inflation, the Ministry of Rural Development revises the
wage rate every year based on change in Consumer Price Index for
Agricultural Labour (CPI-AL) published by Labour Bureau, Shimla for all
States/UTs. The wage rate is made applicable from 1st April of each
Financial Year. The wage rate of Mahatma Gandhi NREGA workers for the
Financial Year 2020-21 was notified on 23rd March, 2020. At present, there
is no proposal to increase the wages under Mahatma Gandhi NREGA.
However, each State/UT may provide wage over and above the wage-rate
notified by the Central Government.

It may be mentioned that the Mahatma Gandhi NREGA envisages for
providing 100 days of guaranteed wage employment in a financial year to
each household in rural areas whose adult members volunteers to do
unskilled manual work. In addition to this, there is a provision for additional
50 days of unskilled wage employment in a financial year in drought/ natural
calamity notified rural areas. At present, there is no proposal under
consideration to enhance the minimum guaranteed days of employment.
However, the Act itself does not restrict providing more than 100 days of
work. Apart from this, as per Section 3(4) of the Mahatma Gandhi NREG
Act, 2005, the State Governments may make provisions for providing
additional days beyond the period guaranteed under the Act from their own
sources.”

With regard to the COVID situation: Mahatma Gandhi NREGA has proved

to be an important programme of the Government of India is addressing the

issues of the workers of rural India. During the difficult time of the prevailing
COVID Pandemic. Department of Rural Development has taken various steps
to mitigate the hardship of Mahatma Gandhi NREGS Workers. All wage
liabilities were released in the first week of April, 2020. Necessary
directives/SoPs issued to the States to observe social distancing norms and
all health-related precautions while carrying out Mahatma Gandhi NREGS
works. Other key initiatives taken by the Ministry during this period are

enlisted below:
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MoRD has issued guidelines for promoting Nutri-Garden for individual
beneficiaries and community in convergence with State Schemes and
NRLM, promoting water conservation and water management in the
country in convergence with DoDS, DoLR.

DoWR, RD&GR, construction of Gram Panchayat building in a mission
mode in convergence with Finance Commission Funds.

Promotion of fodder farms in convergence with DAHD and the work of
construction of Community Sanitary Complex (CSC) in convergence with
SBM.

GaribKalyanRojgarAbhiyaan (GKRA), launched in June 2020, in
association with 12 Ministries in a mission mode project to provide
employment to returning migrant workers and resident rural population
and to create durable rural infrastructure/ assets in 116 districts of 6
States. 47.21 crore person-days were generated under the Abhiyan.

VIll. Realization of Objectives of the Scheme

1.

Performance of scheme in terms of women employment

“The Mahatma Gandhi National Rural Employment Guarantee Act,
2005 (Mahatma Gandhi NREGA), requires that priority be given to women in
such a way that at least one-third of the beneficiaries be women. Mahatma
Gandhi NREGA is a gender neutral programme with promotes participation
of women by providing wage parity with men, provision of separate
schedule of rates of wages for women, facilities for créche, work-side sheds
for children, and child care services. In convergence with NRLM, women
mates have also been introduced, which again facilitate the participation of
women. The Scheme also endevours to provide works near the residence of
the beneficiaries. These measures enhance participation of women is more
than half which are more than the minimum percentage of 33% as
mandated by the Act. As per the information uploaded by the States/UTs in
Management Information System (MIS) of Mahatma Gandhi NREGS,
State/UT-wise details of women’s participation during the FY 2015-16 to
current FY 2020-21 (as on 22.05.2019) under Mahatma Gandhi NREGS) is
given below:-

Number of Women provided Employment under Mahatma Gandhi NREGS

(Figure in lakh)

z
e

2020-21

State 2015-16 | 2016-17 | 2017-18 | 2018-19 2019-20 | (As on

ANDHRA PRADESH 32.796 35.129 35.39 37.763 35.757 | 23.843

ARUNACHAL PRADESH 0.6 0.78 0.546 0.667 0.736 0.139

ASSAM 7.876 8.945 10.547 10.436 12.115 1.395

BIHAR 7.629 12.355 12.715 17.312 21.186 | 5.454

CHHATTISGARH 20.229 19.712 21.224 22.806 22.861 16.568

GOA 0.047 0.053 0.053 0.008 0.014 0.005

GUJARAT 4.69 5.847 6.072 6.918 6.131 1.73

HARYANA 1.197 1.934 1.947 1.688 1.89 0.479

|| Q||| |[W[N|—

HIMACHAL PRADESH 3.203 4.002 3.934 4.368 4.283 0.387

—_
(=]

JAMMU AND KASHMIR 25 2.476 3.103 3.186 3.108 0.139

—_—
—_—

JHARKHAND 5.584 9.482 7.494 6.595 7.451 1.727

—_—
[\

KARNATAKA 14.224 20.838 18.4 19.099 20.258 | 5.598

22.05.2020)




46

13 | KERALA 14.361 13.977 12.589 14.235 13.824 1.549
14 | MADHYA PRADESH 22.958 22.56 25.128 27.231 25.664 | 8.42
15 | MAHARASHTRA 10.854 12.218 13.755 14.506 12.188 | 2.778
16 | MANIPUR 1.889 2.251 2.325 2.652 2.849 0.086
17 | MEGHALAYA 2.44 2.681 3.007 3.589 3.784 0.248
18 | MIZORAM 1.053 0.841 0.764 0.783 0.884 0.863
19 | NAGALAND 2.048 1.886 1.47 1.371 1.565 0.319
20 | ODISHA 12.484 13.557 16.179 14.57 16.59 4.478
21 | PUNJAB 3.294 3.82 4.86 4911 5.369 0.327
22 | RAJASTHAN 37.332 40.809 39.528 45.523 49.155 | 9.098
23 | SIKKIM 0.381 0.395 0.355 0.355 0.337 0.047
24 | TAMIL NADU 58.86 60.951 55.686 53.294 53.668 | 5.675
25 | TELANGANA 26.343 25.322 25.02 24.849 23.638 |0

26 | TRIPURA 4.593 4.484 3.342 3.485 3.754 1.327
27 | UTTAR PRADESH 20.809 20.745 21.198 22.061 22.586 | 7.328
28 | UTTARAKHAND 3.635 3.865 3.67 3.569 3.78 0.673
29 | WEST BENGAL 40.106 38.029 37.333 34.755 36.847 | 6.508
30 | ANDAMAN & NICOBAR 0.059 0.077 0.047 0.043 0.04 0.006
31 | DADRA & NAGAR HAVELI | 0 0 0 0 0 0

32 | DAMAN & DIU 0 0 0 0 0 0

33 | LAKSHADWEEP 0 0 0 0.001 0 0

34 | PUDUCHERRY 0.302 0.285 0.353 0.312 0.372 0.198

Total 364.376 | 390.306 | 388.034 | 402.941 412.684 | 107.392

Source: www.nrega.nic.in

1.2

”»

Elucidating the measures being undertaken by Ministry of Rural Development

(MoRD) to increase involvement of women under MGNREGA, the DoRD have furnished

as below:-

“The Mahatma Gandhi NREG Act requires that priority be given to

women in such a way that at least one-third of the beneficiaries be women.
Mahatma Gandhi NREG Scheme is a gender neutral programme which
promotes participation of women by providing wage parity with men,
provision of separate schedule of rates of wages for women, facilities for
creche, work-side sheds for children, and child care services. In
convergence with NRLM, women mates have also been introduced, which
again facilitate the participation of women. The Scheme also endeavours to
provide works near the residence of the beneficiaries. These measures
enhance participation of women. Further, States have been requested to
consider Cluster Level Federations of women as Programme Implementing
Agencies for the NREGS works. The percentage of participation of women
under Mahatma Gandhi NREGS from financial year 2018-19 to current
financial 2021-22 (as on 11.11.2021) is given below:

Financial Year

2021-22

2020-21

2019-20

2018-19

Percentage of participation of women

54.12%

53.19 %

54.78 %

54.59%

(as on 05.11.2021)
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1.3  For creating a better workplace for women under MGNREGA, the DoRD in their

written reply have submitted as below:-

“For creating a better workplace for women workers, specified facilities are
mandated under Mahatma Gandhi NREGA at worksite as elaborated in para 23 &
24 of Schedule Il of Mahatma Gandhi NREGA, 2005. The details are as under:

1.

The facilities of safe drinking water, shade for children and periods of
rest, first aid box with adequate material for emergency treatment for
minor injuries and other health hazards connected with the work
being performed shall be provided at the work site.

. In case the number of children below age of five years accompanying

the women working at any site is five or more, provisions shall be
made to depute one of such women workers to look after such
children. The person so deputed shall be paid NREGS wage rate.
The most marginalized women in the locality, women in exploitative
conditions or bonded labour or those vulnerable to being trafficked or
liberated manual scavengers should be employed for providing child
care services.

Women are being encouraged to work as the mate (worksite
supervisor) and are being trained for.

1.4 On being asked the action/views of the Department of Rural Development to

create 'women only' works under MGNREGA so that more women members are

encouraged to take up the work under MGNREGA without any sense of insecurity, the

Department have replied as below:-

“‘Mahatma Gandhi NREGA is a demand-driven programme which provides for
at least hundred days of guaranteed wage employment. There is no
differentiation on the basis of gender or community when providing for wage
employment. The works permitted under the programme aim at enhancing the
livelihood security of the rural households. However, to address the
importance of representation of women in the planning process and
participation of women for poverty alleviation, following provisions have been
mandated under the scheme:

a. While providing in employment lieu of demand, priority shall be given

to women in such a way that at least one-third of the beneficiaries
shall be women who have registered and requested for work under
this Act.
At the worksites, women may be accompanied by their children. In
case, the number of children below the age of five years
accompanying the women working at any site is five or more,
provisions shall be made to depute one of such women workers to
look after such children. Provision of safe drinking water, shade for
children and periods of rest, first-aid box with adequate material for
emergency treatment for minor injuries and other health hazards
connected with the work being performed shall be provided at the
work site.

So far, in the current financial year, employment has been provided

to more than 474.63 lakh women beneficiaries and approximately 52.6%
of the persondays was generated by women alone.”
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Major Achievements of the Scheme

(i) Geo-tagging of the Assets: GeoMGNREGAPhase-I was rolled out on 1st
September 2016 for geo-tagging of all completed works which started before 1st
November, 2017, under Mahatma Gandhi NREGA. GeoMGNREGA Phase-ll was
rolled out on 01.11.2017 and under this phase, the geo-tagging of assets is carried out
in three stages viz: before initiation of work, during the work and after completion of
work. More than 4.61 crore assets have been geo-tagged ( as on 27.08.2021) and
made available in the public domain.

(i) Mandatory expenditure on Agri and allied activities: As per provision of
the Act, the District Programme Coordinator shall ensure that at least 60% of the
works to be taken up in a district in terms of cost shall be for creation of productive
assets directly linked to agriculture and allied activities through development of
land, water and tress The expenditure on agriculture and allied activities is 71.68%
in FY 2021-22 (as on 27.08.2021).

(iii) e-Payments: e-payments are done under Mahatma Gandhi NREGA using
National Electronic Fund Management System (Ne-FMS)/ Electronic Fund
Management System (e-FMS) for the payment of wages of workers directly to their
bank/post office accounts. So far, total expenditure through NeFMS/e-FMS is
99.68%.

(iv) Direct Benefit Transfer (DBT)—Under the Mahatma Gandhi NREGA,
99% wage seekers are receiving their wage directly into their bank accounts. Itis a
big step towards transparency.

(v) Aadhaar based payment: 9.64 crore Aadhaar seeded in Management
Information System (MIS) which is 65% of total Active workers (14.85 crore). 6.28
crore workers have been linked to Aadhaar Based Payment System.

(vi) Good Governance initiatives:

a. Job Card verification/ update: The Job Cards need to be verified and
updated from time to time to weed out the bogus JCs, duplicates and
for reasons like migration and death. The States/ UTs have taken up
this exercise to verify/ update the JCs.

b. Adoption of 7 Registers: As a good governance initiative, the Ministry
in consultation with the States has cut down on the number of
Registers (average 22 Registers in a Gram Panchayat) being
maintained at every Gram Panchayat (GP) by bringing it down to 7
Registers. 7 registers are implemented in all GPs under Mahatma
Gandhi NREGS.

c. Citizen Information Board: The Citizen Information Boards act as
a medium for enhancing Vvisibility, transparency and creating
awareness about every work taken up/ completed under the
programme. The Ministry has emphasized the installation of durable
Citizen Information Boards based on some good models available in
various states.

(vii) Emphasis on Social Audit: System of Social Audit is being
strengthened. In association with the office of Comptroller & Auditor General
(C&AG) the auditing standards have been finalized and the implementation of the
same has started. As of now, 27 States and 1 UT have established Social Audit
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units. The SAUs are being constantly impressed upon to recruit and train minimum
core staff at State, District and Block level.

(viii) Capacity Development: Mahatma Gandhi NREGA workers are being trained
under recent initiatives like Bare Foot Technicians (BFT) to move them up the
skilling ladder. So far, 7928 BFTs have been trained in 20 States.

(ix) Skill Development: The project “UNNATI” intends to upgrade the skill-base of
the Mahatma Gandhi NREGS workers, and thereby improve their livelihoods, so that
they can move from the current partial employment to full employment. This project
was launched in the FY 2019-20 and aims to enhance the skill base of 2 lakh
Mahatma Gandhi NREGA benéeficiaries in three years i.e., FY 2019-20, FY 2020-21
and FY 2021-22. So far, about 9897 candidates have been trained.

(x) Socio-Economic Caste Census- 2011 (SECC): Around 5.50 crore
households fall under the category of landless households dependent on manual
casual labour for livelihood. The Government is making all efforts to bring these
households, not having Job Cards, to get employment under Mahatma Gandhi
NREGA. Around 4.56 crore such households have been surveyed.

(xi) SECURE (Software for Estimate Calculation Using Rural Rates for
Employment): SECURE is implemented in 24 States and 3 UTs across 635
Districts except in Andhra Pradesh, Telangana, Arunachal Pradesh, Goa, Andaman
& Nicobar, Lakshadweep and Dadra & Nagar Haveli & Daman & Diu. Now,
administrative and technical sanctions of works can be accorded online through
SECURE, thus bring transparency and speeding up the process.

(xii) Cluster Facilitation Project (CFP) has been rolled out in 300 blocks of the
country, from 1st April 2020. It aims to ensure effective implementation of Mahatma
Gandhi NREGA for accelerated development in 250 blocks of 117 Aspirational
districts and 50 blocks of other backward regions through better planning, monitoring
and coordination by providing thematic experts in various domains at National, State,
District and Block level.

(xiii) The Ministry has initiated an integrated holistic planning of the Gram
Panchayats based on watershed development principles (ridge to valley approach)
using Geographical information system (GIS). So far, plans for 1.5 lakh GPs have
been designed in a saturation mode for three-years planning.

(xiv) With regard to the COVID situation: Mahatma Gandhi NREGA has proved to
be an important programme of the Government of India in addressing the issues of
the workers of rural India. During the difficult time of the prevailing COVID Pandemic,
Ministry of Rural Development has taken various steps to mitigate the hardship of
Mahatma Gandhi NREGA workers. Necessary directives/SoPs had been issued to
the States to observe social distancing norms and all health-related precautions
while carrying out Mahatma Gandhi NREGA works.

Challenges being faced by the Scheme

“Timely payment of wages, continuous improvement in technical
capability of supervising engineers for ensuring creation of quality assets,
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generating greater awareness among all stakeholders etc. are some of the
challenges faced in implementation of Mahatma Gandhi National Rural
Employment Guarantee Scheme (Mahatma Gandhi NREGS). Improvement
in programme implementation is a continuous and dynamic process.
Government is alive to such challenges. Monitoring and supervision of all
aspects of the programme have been strengthened for improving the
implementation of the Mahatma Gandhi NREGS.”

2, Participation of SC/STs
2.2 “States/UTs-wise details of employment sought/provided to SC/STs
under Mahatma Gandhi NREGS in the financial year 2018-19 to 2020-21
and current financial year 2021-22 as on 31.08.2021) is given below:-
Households provided employment under Mahatma Gandhi NREGA (in lakh)
2018-19 2019-20 2020-21 2021-22 (as on 31.08.2021)
Total SC ST Total SC ST Total SC ST Total SC ST
S1 househo| household| househol| househo| househo| househo| househ| househ| househ| househ| househo| househo
No State Ids s ds Ids Ids Ids olds olds olds olds Ids Ids
ANDHRA
1 | PRADESH 42.278 9.947 3.882 | 40374 9.521 3.793 | 47.709 9.479 3.307 | 44.847 8.927 3.106
ARUNACHAL
2 | PRADESH 1.599 0.001 1.438 1.768 0 1.619 2.259 0 2.097 1.511 0 1.379
3 | ASSAM 17.419 0.939 3.352 | 19.291 1.021 3.395 | 25.125 1.238 3.784 | 16.924 0.77 2.549
4 | BIHAR 29.24 5.569 0.443 | 33.695 5.075 0.468 | 51.041 6.256 0.619 | 30.088 3.392 0.36
5 | CHHATTISGARH 24.425 2.495 8.271 | 24.454 24 8.474 | 30.606 3.13 9.958 | 22.217 2.267 7.033
6 | GOA 0.011 0 0.004 0.017 0.001 0.006 0.042 0.001 0.019 0.016 0 0.006
7 | GUJARAT 9.113 0.49 3.858 8.189 0.411 3.528 | 11.342 0.597 4.786 8.407 0.432 3.704
8 | HARYANA 2.31 1.151 0 2.578 1.209 0 4.57 1.949 0 2.842 1.27 0
HIMACHAL
9 | PRADESH 5.536 1.528 0.408 5.354 1.454 0.422 6.366 1.667 0.478 4.541 1.195 0.34
JAMMU AND
10 | KASHMIR 6.51 0.297 1.003 6.329 0.342 1.109 7.495 0.387 0.93 2.315 0.116 0.167
11 | JHARKHAND 12.726 1.48 3.57 | 13.848 1.555 3.617 | 25.376 2413 6.428 | 17.112 1.462 3.938
12 | KARNATAKA 21.082 3.406 1.925 | 22.378 3.813 2.238 | 30.186 5.402 3.021 | 26.615 4.667 2.825
13 | KERALA 14.784 2.243 0.684 | 14391 2.155 0.716 | 16.174 2.831 0.74 | 11.151 2.069 0.589
14 | LADAKH 0 0 0 0.311 0 0.31 0.324 0 0.324 0.121 0 0.12
MADHYA
15 | PRADESH 39.182 6.316 13.583 36.21 529 | 12.484 | 55312 7.69 | 18.595 | 38.474 4.904 13.05
16 | MAHARASHTRA 17.93 2 3.415 | 15372 1.811 3.271 | 16.843 1.564 3978 | 11.514 1.102 2.038
17 | MANIPUR 5.13 0.146 2.317 5.414 0.147 2.352 5.473 0.15 2.354 1.907 0.036 1.305
18 | MEGHALAYA 4.754 0.031 4371 5.056 0.035 4.619 5.364 0.035 4.929 2.769 0.025 2476
19 | MIZORAM 1.938 0 1.926 2.035 0 2.023 2.142 0 2.126 2.071 0 2.056
20 | NAGALAND 3.857 0.032 3.702 3.904 0 3.729 3.923 0 3.742 3.433 0 3.253
21 | ODISHA 21.479 3.591 7.111 | 23.253 3.693 8.09 | 37.496 5.42 | 11.934 | 25.584 3.563 7.894
22 | PUNJAB 6.749 4.993 0.002 7.534 5.309 0.004 9.536 6.366 0.005 6.004 4.133 0.004
23 | RAJASTHAN 51.647 10.957 11.41 | 55.747 12.52 12.36 | 75.428 | 16.208 1593 | 52.601 | 11.135 | 12.487
24 | SIKKIM 0.618 0.026 0.232 0.578 0.029 0.241 0.648 0.034 0.272 0.506 0.025 0.209
25 | TAMIL NADU 55.923 15.051 0.753 | 56.486 | 16.782 0.768 | 66.494 | 19.364 1.018 | 58.765 | 17.232 0.815
26 | TELANGANA 25.235 5.692 4.209 | 24.792 5.485 4.293 31.1 6.919 5.718 | 25.911 5.672 4.845
27 | TRIPURA 5.494 0.95 2.366 5.66 0.981 2.402 5.856 1.007 2.467 5.412 091 2.377
28 | UTTAR PRADESH 50.448 16.238 0.492 53.14 | 16.532 0.533 | 94.371 | 29.204 0.919 | 53.454 | 16.705 0.52
29 | UTTARAKHAND 4.887 0.81 0.185 5.042 0.838 0.189 6.542 1.041 0.243 3.49 0.544 0.115
30 | WEST BENGAL 43913 13.632 3.872 | 54577 | 16.966 5.196 | 79.655 | 22.608 6.54 | 56.893 | 15.884 4.706
ANDAMAN AND
31 | NICOBAR 0.061 0 0 0.058 0 0 0.077 0 0.004 0.02 0 0
32 | LAKSHADWEEP 0.003 0 0.002 0.001 0 0.001 0.001 0 0.001 0 0 0
33 | PUDUCHERRY 0.332 0.104 0 0.396 0.12 0.001 0.479 0.146 0.001 0.264 0.084 0.001
DADRA AND
NAGAR HAVELI
AND DAMAN
34 | AND DIU 0 0 0 0 0 0 0 0 0 0 0 0
526.61 548.23 | 11549 755.35 | 153.10 | 117.26 | 537.77 | 108.52
Total 3 110.115 88.786 2 5| 92.251 5 6 7 9 1| 84.267
”
2.3  Further elaborating on the aspect of SC/ST participation under the scheme, the

Department have submitted as below:-
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“The Mahatma Gandhi National Rural Employment Guarantee Act, 2005, is
an Act to provide for the enhancement of livelihood security of the
household in rural areas of the country by providing at least one hundred
days of guaranteed wage employment in every financial year to every
household whose adult members volunteer to do unskilled manual
work. Mahatma Gandhi NREGA is a demand driven wage employment
Scheme.

For prioritizing the works creating individual assets under Mahatma
Gandhi NREGS Scheduled Tribe (ST) and Schedule Caste (SC) have been
positioned.

From this current financial Year (2021-22), category wise (SC, ST,
and Others) wage payment system has been adopted to wage-seekers
according to the category (SC, ST, and Others) has been made.

Under Mahatma Gandhi NREGA of Special Component for Schedule
Caste (SC Plan), an amount of Rs. 9,160.56 crore has been released as on
12.11.2021.

Under Mahatma Gandhi NREGA of Special Component for Schedule
Tribes (ST Plan), an amount of Rs. 7,786.57 crore has been released as on
12.11.2021.

The category wise (SC, ST and Others) wage payment system, as
made applicable from this current financial year, has been introduced to
accurately reflect on ground flow of funds to various population groups. Its
further streamlining is being undertaken.”
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Households provided employment under Mahatma Gandhi NREGS (SC/ST Breakup)

2021-22
2018-19 2019-20 2020-21 (As on 05.11.2021)
SI No States/UTs Households provided e | Households provided e |Households provided em | Households provided e
mployment (in lakh) mployment (in lakh) ployment (in lakh) mployment (in lakh)
Total [ SCs STs | Total SCs STs | Total SCs STs Total SCs STs

1 |[ANDHRA PRADESH 42.278| 9.947| 3.882| 40.374| 9.521| 3.793| 47.709| 11.623[ 4.183] 45.38| 11.012| 3.992
2 |[ARUNACHAL PRADESH 1.599( 0.001| 1.438] 1.768 0] 1.619] 2.259 0 2.097] 2271 0.001] 2.104
3 |ASSAM 17.411] 0.938] 3.352] 19.285 1.021| 3.395] 25.124| 1.238| 3.784| 18.779| 0.859| 2.867
4 [BIHAR 29.24| 5.569( 0.443| 33.695] 5.075| 0.468[ 51.011| 6.251] 0.619( 32.193] 3.588| 0.379
5 |CHHATTISGARH 24.425| 2.495] 8.271| 24.454 2.4| 8.474( 30.605 3.13] 9.958| 22.924 2.31| 7.377
6 |GOA 0.011 0| 0.004] 0.017] 0.001f 0.006[ 0.042] 0.001] 0.019 0.023] 0.001] 0.009
7 |GUJARAT 9.113 0.49| 3.858| 8.189] 0.411| 3.528( 11.342] 0.597| 4.786 9.131| 0.473| 3.977
8 |HARYANA 2311 1.151 0] 2.578] 1.209 0 4.57] 1.949 0] 3.196] 1.442 0
9 |[HIMACHAL PRADESH 5.536] 1.528]| 0.408| 5.354| 1.454| 0.422] 6.366| 1.667| 0.478| 5.526] 1.454| 0.408
10 JAMMU AND KASHMIR 6.511 0.297| 1.003| 6.329| 0.342] 1.109] 7.494 0.387 0.93] 3.561| 0.177| 0.295
11 JHARKHAND 12.726 1.48] 3.57| 13.848| 1.555| 3.617| 25.376] 2.413| 6.428| 19.83] 1.749| 4.669
12 |[KARNATAKA 21.082| 3.406| 1.925| 22.378| 3.813| 2.238] 30.182] 5.401 3.021| 30.03| 5.245( 3.097
13 |KERALA 14.784| 2.243| 0.684| 14.391| 2.155| 0.716| 16.174] 2.831 0.74] 13.901] 2.548( 0.692
14 |LADAKH 0 0 0] 0.311 0] 0.31] 0.324 0] 0.324] 0.228 0] 0.227
15 MADHYA PRADESH 39.182] 6.316]13.583| 36.21 5.29]112.484| 55.311 7.69] 18.595| 43.667| 5.701|14.875
16 [MAHARASHTRA 17.93 2| 3.415( 15.372] 1.811] 3.271| 16.843| 1.564| 3.978| 13.331 1.26] 2.353
17 |MANIPUR 5.13] 0.146| 2.317| 5.414| 0.147| 2.352] 5473 0.15] 2.354| 5.221| 0.145] 2.301
18 |MEGHALAYA 4.754] 0.031| 4371 5.056] 0.035] 4.619] 5.364| 0.035] 4.929 4.063| 0.032] 3.676
19 |MIZORAM 1.938 0 1.926] 2.035 0 2.023] 2.142 0 2.126] 2.087 0] 2.071
20 |INAGALAND 3.857[ 0.032] 3.702] 3.904 0| 3.729] 3.923 0] 3.742] 3.967 0] 3.784
21 |ODISHA 21.479| 3.591| 7.111] 23.253| 3.693| 8.09] 37.491| 5.419( 11.932] 29.849| 4.135 9.509
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2021-22
2018-19 2019-20 2020-21 (As on 05.11.2021)
SI No States/UTs Households provided e | Households provided e |Households provided em | Households provided e
mployment (in lakh) mployment (in lakh) ployment (in lakh) mployment (in lakh)
Total | SCs STs | Total SCs STs | Total SCs STs Total SCs STs
22 |PUNJAB 6.749( 4.993| 0.002] 7.534] 5.309[ 0.004[ 9.536] 6.366] 0.005( 7.388] 5.076] 0.005
23 |RAJASTHAN 51.647| 10957 11.41| 55.747| 12.52] 12.36| 75.428| 16.208] 15.93| 58.439( 12.485]|13.341
24 |SIKKIM 0.618[ 0.026] 0.232] 0.578| 0.029( 0.241| 0.648] 0.034] 0.272| 0.576 0.03] 0.238
25 |TAMIL NADU 55.923] 15.051] 0.753] 56.486( 16.782| 0.768| 66.494( 19.364| 1.018] 63.662( 18.437| 0.919
26 |TELANGANA 25.235| 5.692| 4.209| 24.792| 5.485| 4.293| 31.109] 6.921| 5.722| 26.492] 5.819( 4.963
27 |TRIPURA 5.494 0.95] 2.366 5.66| 0.981| 2402 5.856] 1.007| 2.467 5.705| 0.963| 2.472
28 |UTTAR PRADESH 50.448] 16.238| 0.492| 53.14| 16.532] 0.533] 94.366( 29.203] 0.919] 63.681| 19.818] 0.659
29 |UTTARAKHAND 4.886 0.81] 0.185 5.04] 0.837| 0.189 6.542] 1.041] 0.243[ 4.407| 0.699| 0.148
30 |WEST BENGAL 43.913| 13.632] 3.872| 54.577| 16.966| 5.196| 79.655| 22.608 6.54] 65.742] 18.13| 5.385
31 JANDAMAN AND NICOBAR 0.061 0 0] 0.058 0 0] 0.077 0] 0.004] 0.029 0 0
32 |LAKSHADWEEP 0.003 0| 0.002] 0.001 0| 0.001] 0.001 0 0.001 0 0 0
33 |PUDUCHERRY 0.332| 0.104 0] 0.396 0.12] 0.001] 0.479] 0.146[ 0.001] 0.324] 0.099| 0.001
DADRA AND NAGAR HAVELI

34 JAND DAMAN AND DIU 0 0 0 0 0 0 0 0 0 0 0 0
Total 526.604(110.114| 88.786|548.224|115.494(92.251(755.316|155.244|118.145(605.603|123.688| 96.793
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3. Increased Demand for Work

i. Increased Job Cards Issuance
Job Cards — Details

Total Job Cards issued under Mahatma Gandhi NREGA

(Figure in lakh)
S1. 2018- | 2019- | 2020- | 292122
No. State/UTs 19 20 21 (as on
31.08.2021)
1 | ANDHRA PRADESH 88.14 89.76 95.11 96.44
2 | ARUNACHAL PRADESH 2.29 2.44 2.63 2.70
3 | ASSAM 46.54 50.07 53.96 54.36
4 | BIHAR 158.63 | 171.95| 187.27 188.82
5 | CHHATTISGARH 38.01 39.04 40.93 40.65
6 | GOA 0.33 0.34 0.34 0.34
7 | GUJARAT 37.27 39.34 41.61 42.16
8 | HARYANA 9.28 9.91 11.58 11.83
9 | HIMACHAL PRADESH 12.44 12.81 13.46 13.65
10 | JAMMU AND KASHMIR 12.25 12.69 12.43 12.34
11 | JHARKHAND 43.98 47.98 57.73 58.27
12 | KARNATAKA 59.57 63.64 71.18 74.17
13 | KERALA 35.12 36.39 38.78 39.40
14 | LADAKH 0.00 0.36 0.37 0.37
15 | MADHYA PRADESH 69.81 75.34 81.27 80.15
16 | MAHARASHTRA 84.77 87.65 90.56 91.95
17 | MANIPUR 5.67 5.72 5.81 5.82
18 | MEGHALAYA 5.64 5.91 6.12 6.17
19 | MIZORAM 1.92 2.01 2.08 2.08
20 | NAGALAND 4.34 4.36 4.48 4.48
21 | ODISHA 64.76 68.59 74.91 76.21
22 | PUNJAB 15.90 17.27 18.95 19.11
23 | RAJASTHAN 101.27 | 105.72 | 113.23 114.03
24 | SIKKIM 0.82 0.84 0.86 0.86
25 | TAMIL NADU 81.73 84.53 88.35 88.80
26 | TELANGANA 54.44 55.69 55.72 56.26
27 | TRIPURA 6.25 6.32 6.42 6.47
28 | UTTAR PRADESH 161.92 | 17249 | 200.59 207.06
29 | UTTARAKHAND 10.65 10.96 11.67 11.70
30 | WEST BENGAL 119.85| 126.07 | 136.88 137.77
31 | ANDAMAN AND NICOBAR 0.35 0.33 0.33 0.33
32 | LAKSHADWEEP 0.08 0.08 0.08 0.08
33 | PUDUCHERRY 0.66 0.69 0.72 0.73
DADRA AND NAGAR HAVELI

34 | AND DAMAN AND DIU 0.04 0.04 0.04 0.04
Total 1334.72 | 1407.32 | 1526.44 1545.57

Number of Job cards issued under Mahatma Gandhi NREGA
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Number of Job Cards issued in a particular year

S1 No States/UTs 2021-22

2018-19 |2019-20 |2020-21 (as on 05.11.2021)
1 |ANDHRA PRADESH 2.75 1.54 6.03 3.24
2 [ARUNACHAL PRADESH 0.13 0.20 0.26 0.21
3 |ASSAM 2.47 3.69 6.12 1.89
4 |BIHAR 11.60 13.51 23.26 20.72
5 |CHHATTISGARH 1.74 1.70 4.00 0.56
6 |GOA 0.001 0.002 0.009 0.003
7 |GUJARAT 2.47 1.90 5.10 1.05
8 |HARYANA 0.46 0.59 1.73 0.41
9 |HIMACHAL PRADESH 0.39 0.37 0.86 0.55
10 JAMMU AND KASHMIR 0.67 0.69 1.16 0.29
11 JHARKHAND 2.92 3.63 14.71 2.04
12 [KARNATAKA 5.09 3.56 7.36 4.14
13 [KERALA 1.73 1.40 2.70 1.43
14 [LADAKH 0.0000] 0.0117( 0.0193 0.0074
15 [MADHYA PRADESH 4.38 4.81 16.58 4.78
16 MAHARASHTRA 3.53 2.49 9.36 17.92
17 [IMANIPUR 0.23 0.08 0.22 0.08
18 [MEGHALAYA 0.42 0.32 0.32 0.20
19 [MIZORAM 0.08 0.12 0.16 0.05
20 [NAGALAND 0.05 0.12 0.12 0.05
21 |ODISHA 2.14 4.67 10.05 5.48
22 |[PUNJAB 1.41 1.58 2.23 0.64
23 |[RAJASTHAN 4.54 4.00 10.18 2.85
24 |SIKKIM 0.02 0.02 0.03 0.01
25 [TAMIL NADU 2.06 2.21 5.35 2.24
26 [TELANGANA 1.47 1.28 3.49 0.69
27 [TRIPURA 0.18 0.11 0.17 0.17
28 |UTTAR PRADESH 6.79 8.94 42.08 13.72
29 [UTTARAKHAND 0.39 0.45 1.16 0.21
30 [WEST BENGAL 2.24 5.53 16.56 7.20
31 JANDAMAN AND NICOBAR 0.0043| 0.0052| 0.0119 0.0010
32 |LAKSHADWEEP 0.0004| 0.0002| 0.0001 0.0001
33 |PUDUCHERRY 0.02 0.02 0.04 0.01
DADRA AND NAGAR HAVELI

34 [AND DAMAN AND DIU 0.00187 0.00] 0.00126 0.06667
Total 62.37 69.53| 191.44 92.90
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Cumulative No. of households issued job cards and employment provided to households under Mahatma Gandhi NREGS
(figures in lakh)

2018-19

2019-20

2020-21

2021-22 (as on

05.11.2021)

Cumulative No. [Employment [Cumulative No. [Employment |Cumulative No. [Employment [Cumulative No. |Employment
of households is | provided to | of households i | provided to | of households i | provided to | of households i | provided to
SI No States/UTs sued job cards | households [ssued job cards | households [ssued job cards | households |ssued job cards | households

1 |[ANDHRA PRADESH 88.14 42.28 89.76 40.37 95.64 47.71 98.27 45.38
2 |[ARUNACHAL PRADESH 2.29 1.60 2.44 1.77 2.65 2.26 2.76 2.27
3 |[ASSAM 46.50 17.41 50.04 19.28 54.14 25.12 54.71 18.78
4 |BIHAR 158.63 29.24 171.95 33.70 187.55 51.01 189.26 32.19
5 |CHHATTISGARH 38.01 24.42 39.04 24.45 40.95 30.61 40.59 22.92
6 [GOA 0.33 0.01 0.34 0.02 0.34 0.04 0.34 0.02
7 |GUJARAT 37.27 9.11 39.34 8.19 41.87 11.34 42.53 9.13
8 |[HARYANA 9.28 2.31 9.91 2.58 11.60 4.57 11.96 3.20
9 [HIMACHAL PRADESH 12.44 5.54 12.81 5.35 13.51 6.37 13.82 5.53
10 JAMMU AND KASHMIR 12.25 6.51 12.69 6.33 12.47 7.49 12.38 3.56
11 JHARKHAND 43.98 12.73 47.98 13.85 58.35 25.38 59.28 19.83
12 [KARNATAKA 59.57 21.08 63.64 22.38 71.23 30.18 75.08 30.03
13 [KERALA 35.12 14.78 36.39 14.39 38.83 16.17 39.92 13.90
14 [LADAKH 0.00 0.00 0.36 0.31 0.37 0.32 0.37 0.23
15 [MADHYA PRADESH 69.81 39.18 75.34 36.21 81.89 55.31 78.01 43.67
16 IMAHARASHTRA 84.72 17.93 87.61 15.37 91.09 16.84 93.67 13.33
17 [MANIPUR 5.67 5.13 5.72 5.41 5.84 547 5.89 5.22
18 IMEGHALAYA 5.64 4.75 5.91 5.06 6.14 5.36 6.22 4.06
19 |MIZORAM 1.92 1.94 2.01 2.04 2.08 2.14 2.08 2.09
20 INAGALAND 4.34 3.86 4.36 3.90 4.48 3.92 4.48 3.97
21 |ODISHA 64.76 21.48 68.59 23.25 75.12 37.49 77.01 29.85
22 |PUNJAB 15.90 6.75 17.27 7.53 19.17 9.54 19.50 7.39
23 |RAJASTHAN 101.27 51.65 105.72 55.75 113.56 75.43 114.70 58.44
24 |SIKKIM 0.82 0.62 0.84 0.58 0.86 0.65 0.87 0.58
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2018-19 2019-20 2020-21 2021-22 (as on 05.11.2021)
Cumulative No. |[Employment [Cumulative No. |[Employment |Cumulative No.(Employment |[Cumulative No. [Employment
of households is | provided to | of households i | provided to | of households i | provided to | of households i | provided to
SI No States/UTs sued job cards | households [ssued job cards | households [ssued job cards | households |ssued job cards | households
25 |[TAMIL NADU 81.73 55.92 84.53 56.49 88.61 66.49 89.57 63.66
26 |[TELANGANA 54.44 25.24 55.69 24.79 55.74 31.11 56.42 26.49
27 |TRIPURA 6.25 5.49 6.32 5.66 6.44 5.86 6.51 5.71
28 |[UTTAR PRADESH 161.92 50.45 172.49 53.14 201.80 94.37 209.91 63.68
29 |[UTTARAKHAND 10.65 4.89 10.95 5.04 11.70 6.54 11.77 4.41
30 |[WEST BENGAL 119.85 43.91 126.07 54.58 137.79 79.66 139.37 65.74
31 JANDAMAN & NICOBAR 0.35 0.06 0.33 0.06 0.33 0.08 0.33 0.03
32 [LAKSHADWEEP 0.08 0.0025 0.08 0.0012 0.08 0.001 0.08 0.0001
33 |PUDUCHERRY 0.66 0.33 0.69 0.40 0.72 0.48 0.73 0.32
DADRA AND NAGAR HAVE
34 |ILI AND DAMAN AND DIU 0.04 0.00 0.04 0.00 0.04 0.00 0.04 0.00
Total 1334.63 526.60 1407.24 548.23 1532.99 755.32 1558.44 605.60
(figures in lakh)
2018-19 2019-20 2020-21 2021-22 (as on 05.11.2021)
Employment D |[Employment [Employment D [(Employment |[EmploymentD |Employment [Employment De [Employment
emanded by Pe [Offered to Pe [emanded by Pe [Offered to Pe |emanded by Pe [Offered to Pe [manded by Perso [Offered to Pe
S1 No States/UTs rsons rsons rsons rsons rsons rsons ns rsons
1 |JANDHRA PRADESH 75.58 69.37 77.57 77.40 89.88 89.80 89.31 89.21
2 ARUNACHAL PRADESH 1.81 1.78 1.92 1.90 2.55 2.55 2.54 2.53
3 |ASSAM 28.22 28.21 32.20 32.19 40.11 40.10 30.84 30.83
4 [BIHAR 43.30 43,75 49.20 49.09 73.25 73.13 46.18 46.01
5 |CHHATTISGARH 57.17 57.14 58.95 58.94 73.51 73.51 52.17 52.16
6 |GOA 0.01 0.01 0.02 0.02 0.04 0.04 0.03 0.02
7  |GUJARAT 18.28 18.24 15.86 15.83 25.88 25.84 22.38 22.35
8 [HARYANA 4.14 4.13 4.60 4.59 7.78 7.77 5.62 5.61
9 [HIMACHAL PRADESH 8.04 8.03 7.93 7.93 9.61 9.61 8.32 8.32
10 [JAMMU AND KASHMIR 11.27 11.25 10.94 10.93 12.56 12.54 6.07 6.04
11 [JHARKHAND 21.54 21.52 21.87 21.85 43.93 43.92 29.55 29.54
12 |[KARNATAKA 46.03 43.87 47.61 45.46 64.40 62.18 64.54 62.62
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2018-19 2019-20 2020-21 2021-22 (as on 05.11.2021)
Employment D |[Employment [Employment D [(Employment |[EmploymentD |Employment [Employment De [Employment
emanded by Pe [Offered to Pe [emanded by Pe [Offered to Pe |emanded by Pe [Offered to Pe [manded by Perso [Offered to Pe
S1 No States/UTs rsons rsons rsons rsons rsons rsons ns rsons
13 |KERALA 19.12 19.12 18.62 18.62 20.92 20.92 17.50 17.49
14 |LADAKH 0.00 0.00 0.38 0.38 0.39 0.39 0.28 0.28
15 |MADHYA PRADESH 85.52 85.26 77.83 77.65 135.06 134.93 104.04 103.82
16 [MAHARASHTRA 38.05 37.97 32.58 32.49 36.76 36.65 27.69 27.57
17 [MANIPUR 5.98 5.94 6.08 6.05 6.22 6.21 5.67 5.66
18 [MEGHALAYA 6.94 6.94 7.30 7.30 7.66 7.66 5.66 5.66
19 [MIZORAM 2.01 2.01 2.09 2.09 2.23 2.23 2.10 2.10
20 [NAGALAND 4.38 4.36 4.30 4.29 4.23 4.22 4.32 4.28
21 |ODISHA 39.28 39.20 43.70 43.63 82.31 82.26 60.07 60.03
22  |PUNJAB 10.83 10.81 11.69 11.68 13.98 13.96 10.56 10.55
23  |RAJASTHAN 90.64 90.58 95.58 95.54 124.90 124.85 92.09 92.05
24 |SIKKIM 0.78 0.78 0.74 0.74 0.81 0.81 0.71 0.70
25 |TAMIL NADU 69.36 69.36 68.71 68.70 81.81 81.81 77.90 77.89
26 |TELANGANA 50.32 50.10 50.07 49.70 64.27 64.49 62.34 58.26
27 |TRIPURA 7.73 7.73 8.14 8.14 8.57 8.57 7.69 7.69
28 |UTTAR PRADESH 73.21 73.11 78.57 78.50 157.26 157.18 94.66 94.57
29 |UTTARAKHAND 7.06 7.06 7.34 7.34 9.84 9.84 6.68 6.68
30 [WEST BENGAL 84.26 84.23 90.98 90.95 131.12 131.11 103.56 103.54
31 [ANDAMAN AND NICOBAR 0.08 0.08 0.08 0.08 0.11 0.11 0.04 0.04
32 [LAKSHADWEEP 0.0028 0.0028 0.0014 0.0014 0.0010 0.0010 0.0004 0.0003
33 [PUDUCHERRY 0.43 0.43 0.51 0.51 0.63 0.63 0.42 0.42
DADRA AND NAGAR HAVELI A

34 [IND DAMAN AND DIU 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Total 911.86 902.37 933.96 930.50 1332.57 1329.79 1041.53 1034.52
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New Initiatives

Project “UNNATI” and Cluster Facilitation Project (CFP)

During the course of evidence, the Secretary, DoRD elaborating on the new

initiatives stated as under:-

“I~fr W @ b foru &, 819 100 fST &7 AISTTR OTH ax foram 81 §9ep are™
IPT 3R oY SATET ISR UTH &R &b folT PleTeT SUASY HRIIT STl &, d1fh I T
TR P ISATR Y Reegfer F 31T AP SIR A-RAT IR ST A1 R &, 9 frfRar @ &l
EH BTeT 81 N T dgd o0l Ugel oIl &l &

Project “UNNATI”

“The objective of the project is to upgrade the skill-base of the
Mahatma Gandhi NREGA workers and thereby improve their livelihoods by
shifting from part time employment to full time employment. The training
would be provided for one adult member (of age 18-45 year) of a household
who has completed 100 days of work under Mahatma Gandhi NREGA in FY
2018-19. The target is to train 2 lakh adult members of Mahatma Gandhi
NREGS workers in 3 years. The candidate undergoing training will be paid
stipend for a maximum period of 100 days and the household from which,
the candidate will be selected for the training, will continue to get 100 days
of work under Mahatma Gandhi NREGA in a financial year.

Cluster Facilitation Project (CFP) has been rolled out on 1st April,
2020 with the objective to ensure effective implementation of Mahatma
Gandhi National Rural Employment Guarantee Scheme (Mahatma Gandhi
GNREGS) in 250 blocks of 117 Aspirational districts and 50 blocks of other
backward areas across 29 States/ UT through better planning, coordination
and monitoring by providing thematic experts in various domains at various
level.

The specialist provided by the project at various levels with expertise
in Geographical Information System (GIS), Natural Resource management
(NRM) and Livelihoods responsible for preparation of planning , designing,
implementation, capacity building, and monitoring of works under Mahatma
Gandhi NREGA in the identified blocks. The team’s active engagement at
various levels of works right from planning to monitoring shall ensure proper
identification, special focus to NRM works, quality project planning, timely
payment to curb leakages at different stages by utilizing IT application under
Mahatma Gandhi NREGA. As on date a total of Rs. 788.29 lakhs is
released to 29 States/UT for implementation of CFP. The State/UT wise
Cluster Facilitation Project progress as on 03.09.2021 is attached below:-

Cluster Facilitation Project (CFP) - Status as on 03.09.2021

Separate
S| Selected Sstfffc'tifﬁ' Block Bank | CFP | CFP | Expert CSO |Infrastructure| CFP
State Nodal . Identification | Account |Proposal Recruitment| Selection | Procurement [Operation
No. Committee . Fund
Officer Complete | opened |Received completed |completed| completed Started
formulated Released
for CFP
1 | Andhra Pradesh Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
2 | Arunachal Pradesh | Yes Yes Yes Yes Yes Yes Yes NA Yes No
3 | Assam Yes Yes Yes Yes Yes Yes No NA No No
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4 | Bihar Yes Yes Yes Yes Yes Yes No Yes No No
5 | Chhattisgarh Yes Yes Yes Yes Yes Yes No NA No No
6 | Gujarat Yes Yes Yes Yes Yes Yes No NA No Yes
7 | Haryana Yes Yes Yes Yes Yes Yes No NA No No

8 | Himachal Pradesh Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
9 | Jharkhand Yes Yes Yes Yes Yes Yes No NA No No
10 | Karnataka Yes Yes Yes Yes Yes Yes Yes Yes Yes Yes
11 | Kerala Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
12 | Madhya Pradesh Yes Yes Yes Yes Yes Yes No NA No No
13 | Maharashtra Yes Yes Yes Yes Yes Yes No NA No No
14 | Manipur Yes Yes Yes Yes Yes Yes No NA Yes No
15 | Meghalaya Yes Yes Yes Yes Yes Yes No NA No Yes
16 | Mizoram Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
17 | Nagaland Yes Yes Yes Yes Yes Yes Yes Yes No Yes
18 | Odisha Yes Yes Yes Yes Yes Yes No Yes No No
19 | Punjab Yes Yes Yes Yes Yes Yes No NA No No
20 | Rajasthan Yes Yes Yes Yes Yes Yes No NA No No
21 | Sikkim Yes Yes Yes Yes Yes Yes Yes NA No Yes
22 | Tamilnadu Yes Yes Yes Yes Yes Yes No Yes Yes Yes
23 | Telangana Yes Yes Yes Yes Yes Yes No NA Yes No
24 | Tripura Yes Yes Yes Yes Yes Yes No NA No No
25 | Uttar Pradesh Yes Yes Yes Yes Yes Yes No Yes No Yes
26 | Uttrakhand Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
27 | West Bengal Yes Yes Yes Yes Yes Yes No Yes Yes No
28 | J&K Yes Yes Yes Yes Yes Yes Yes NA Yes Yes
29 | Ladakh Yes Yes Yes Yes Yes Yes No NA No No

TOTAL 29 29 29 29 29 29 10 7 12 13

Source : As reported by States/UT

‘“In FY 2020-21, the target was to provide skill training to 53,128 candidates.
However, only 23 States/UTs were able to commence training operations with
exception of Arunachal Pradesh, Andaman & Nicobar Islands, Himachal Pradesh,
Manipur and Sikkim. The total achievement under the project was of 8,658

candidates.

This project was launched in the FY 2019-20 and aims to enhance the skill
base of 2 lakh Mahatma Gandhi NREGA beneficiaries in three years i.e., FY
2019-20, FY 2020-21 and FY 2021-22.

In FY 2021-22, the target is to provide skill training to 48,279 candidates.
The achievement as on 31%' October, 2021 is 2,946 candidates. State/UT-wise
details of Project ‘UNNATI’ are given below:-

Status of UNNATI projects

FY 2020-21 FY 2021-22
SI. State Completed
No. Target | Completed | Target (As on
31.10.2021)
1 |ANDAMAN & NICOBAR 50 0 5 25
2 |ANDHRA PRADESH 7,500 0 8,000 582
3 JARUNACHAL PRADESH 7 0 7 0
4 JASSAM 500 54 500 72
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5 [BIHAR 397 205 1,000 39

6 [CHHATTISGARH 4,825 216 4,500 472

7 |GUJARAT 310 209 685 0

8 [HARYANA 148 148 150 15

9 HIMACHAL PRADESH 1,810 0 1,400 0

10 JAMMU & KASHMIR 1,220 41 1,179 0
11 JHARKHAND 611 126 500 405
12 [KARNATAKA 914 380 2,000 210
13 [KERALA 6,548 119 4,300 109
14 (MADHYA PRADESH 2,352 1164 3,500 0
15 MAHARASHTRA 1,400 534 5,705 153
16 MEGHALAYA 306 106 520 44
17 MIZORAM 700 7 200 0
18 [MANIPUR 14 0 1 0
19 |[ODISHA 1,044 218 1,100 21
20 |[PUNJAB 167 32 167 0
21 |[RAJASTHAN 4,689 3498 3,925 456
22 [SIKKIM 76 0 79 0
23 [TAMIL NADU 483 373 276 35
24 [TELANGANA 7,799 342 4,180 125
25 [TRIPURA 335 111 100 0
26 |[UTTAR PRADESH 1,925 142 1,500 0
27 [UTTARAKHAND 498 206 800 51
28 [WEST BENGAL 6,500 427 2,000 132
TOTAL 53,128 8,658| 48,279 2,946

”»

2. Value Addition under MGNREGA
On being asked about the steps being undertaken by the MoRD for value addition

and review of MGNREGA with the aim of improving the quality of life of the beneficiaries,
the DoRD have replied as below:-

“The Mahatma Gandhi National Rural Employment Guarantee Act,
2005, is an Act to provide for the enhancement of livelihood security of the
household in rural areas of the country by providing at least one hundred
days of guaranteed wage employment in every financial year to every
household whose adult members volunteer to do unskilled manual work.
Government of India has taken various steps for improving the quality
of life of the beneficiaries under Mahatma Gandhi NREGS. These include:
MoRD has issued guidelines for promoting Nutri-Garden for individual
beneficiaries and community in convergence with State Schemes and
NRLM,
i.  Promotion of fodder farms in convergence with Department
of Animal Husbandry and Dairying (DAHD).
i. Promotion of horticulture in convergence with Ministry of
Agriculture and Farmer Welfare.
iii. Promotion of medicinal plantation in convergence with
National Medicinal Plantation Board, Ministry of Ayush.
iv.  Construction of Gram Panchayat building in a mission
mode in convergence with Ministry of Panchayati Raj.
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v. Up to 230 person-days for construction of community
sanitary complexes (CSCs) in convergence with
Department of Drinking Water and Sanitation (Swachh
Bharat Mission (Grameen) — Phase — I1).”

3. Skilling of Labourers

About the steps being undertaken for the skilling of labourers under MGNREGA,

the Department have made following submission:-

“The main thrust of Mahatma Gandhi NREGS is on providing
unskilled manual work for 100 days to the eligible rural households. Project
‘UNNATYI’ has been formulated for promoting Skilling of Mahatma Gandhi
NREGA beneficiaries.

Project ‘UNNATI’, a Central Sector Scheme launched in December
2019 by Government of India, is a skilling project that intends to upgrade the
skill base of the Mahatma Gandhi NREGA workers, and thereby improve
their livelihoods, so that they can move from the current partial employment
to full employment and thereby reduce their dependence on Mahatma
Gandhi NREGS.

This project will improve the livelihoods of most needy Mahatma
Gandhi NREGA workers by providing a skill, either for self-employment or
wage-employment. This project is meant to provide training to one adult
member (aged 18-45 years) of a household who has completed 100 days of
work under Mahatma Gandhi NREGA in the previous financial year from the
year of the commencement of the project. The skilling programme is being
conducted through convergence between Rural Skill Division of MoRD and
KVKs of Ministry of Agriculture with Mahatma Gandhi NREGA division of
MoRD.

The candidate undergoing training is to be paid stipend for a
maximum period of 100 days and for one programme per household as per
the wage rate prevailing in the concerned State/UT as per the provisions of
the project. The household, from which a candidate is selected from
training, continues to enjoy 100 days of work under Mahatma Gandhi
NREGA. The selection of the households under this project is being
prioritized as per Para 5 of Schedule | of Mahatma Gandhi NREG Act.
Further prioritization is being done using the SECC deprivation criteria.

This project has two types of skilling viz. Skiling for Wage
Employment, wherein the eligible beneficiaries may opt for any of the
training programme conducted by PIAs of DDU-GKY and Skilling for Self-
Employment, wherein the eligible beneficiaries may opt for any of the
training programme conducted by RSETIs and KVKs. A candidate is
allowed to avail only one training programme under the project from either
of the two categories of skilling programmes subject to the condition that the
selected candidate has not taken benefit of any other scheme of the
Central/State Government. Expenditure (100%) towards stipend (against
wage loss compensation) is entirely being borne by the Central
Government.

A total of 2,00,000 beneficiary shall be imparted training under this
project in a span of three years with an estimated financial expenditure of
Rs.307.34 Crore. Based on the eligibility, this project is implemented in 26
States and 2 UTs. So far 11,604 candidates have been trained.”
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Monitoring
(i) National Mobile Monitoring Software (NMMS) App was launched by the
Hon’ble Minister of Rural Development on May, 21 2021. NMMS App permits
taking real time attendance of workers at Mahatma Gandhi NREGA worksites
along with geo-tagged photograph. This app is a big step towards bringing the
transparency and proper monitoring of the schemes and will help in increasing
citizen oversight of the programme.

(i) Area Officer Monitoring App was launched by the Hon’ble Minister of
Rural Development on May, 21 2021, in a bid to facilitate the authorities to record
their findings online. It will also help in recording time stamped and go-coordinate
tagged photograph for all the schemes of Department of Rural Development. It
facilitates analysis of findings which in turn help in implementation of programme in
a better manner.

(iii) Yuktdhara Portal: GIS based planning through online portal Yuktdhara
as developed by National Remote Sensing Center, ISRO, Department of Space.

Major Policy Initiatives

Geo MGMREGA - Geo tagging of the Assets: Since 1** September, 2016 : 4.61 cr Assets Geotagged out of
4.83cr Available Assets (95.44%)
60% expenditure on Agriculture & Allied activities : Added to the Schedule in July 2014
MNeFMS — DBET: to make wage payment through DBT since 1% January 2016
Integrated Matural Resource Management [INRM): Commenced in the FY 2016-17,INRM is a cost-
effective way of arresting soil degradation, drought and famine, and improving productivity while
ensuring ecological sustainability
*  Gl5hased Gram Panchayat Plan: 1.5 lakh/2.69 Lakh GPs have prepared GlIS based plan by
using Remote Sensing and GIS technology
*  Anew Portal, “Yuktdhara"” for GIS Planning: developed; joint efforts of ISRD (MRSC) & MoRD
*  Bare Foot Technicians (BFT) project started in FY 2015-16 for Capacity Development
*  Software for Estimate Calculation Using Rural Rates for Employment (SECURE): FY 2018-19
*  Anew work added in F.¥.2019-20 “rooftop rain water harvesting structures in Government or

Panchayat buildings” with special focus on recharging ground water in the permissible list of

works
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*  Emphasis on Social Audit : Institutionalization of Social Audit from FY 2017-18

*  Cluster Facilitation Project (CFP): Aims to ensure effective implementation of Mahatma Gandhi
MREGS for accelerated development in 117 Aspirational districts and other backward areas through
better planning, coordination and monitoring, since 1% April 2020

Project “UMMATI": Skill Development started in FY 2019-20

* Joint guidelines issued on 10.06.2020 with MoPR to permit utilization of 14th Finance Commission
(FC) grants available with GPs as well as ensuing 15th FC untied grants during 2020-21 towards
construction Gram Panchayat Bhawans

*  Joint guidelines issued on 06.07.2020 with DoDWS to cover unskilled component wp to 230
persondays for construction of community sanitary complexes (CSCs) in convergence with SBM (G) —

Phase - 11

* Joint Guideline issued on 11.08.2020 with NMPB, Ayush for promotion of medicinal plantation

* Joint guidelines issued on 14.01.2021 with DoACEFW for promotion of horticulture

o AreaOfficer monitoring Visit App: App for providing hassle free visit report from worksite visited
o Mational Mobile Monitoring System (NMMS): Software for real time capturing of attendance at work sites
o Yuktdhara portal: for preparation of GIS based plan

o Guidelines issued on 04.05.2020 for promoting nutri-garden for individual beneficiarie s and community in

convergence with State Scheme and MRLM.

o Joint guidelines issued on 26.06.2020 with DAHD to promote fodder farms, animal husbandry and

dairying activities

X. Role of Gram Panchayats

During the course of evidence, the Secretary, DoORD on the presence of officials
during the Gram Sabha meeting, stated as below:-

“TR, AT U 9T a1 SO G T & o U T T 33 ST AT DY T+ P
forg Bicht &, ST e famT & ueTiRreTRar T o SufkIfer &+t =nfeq & A =1
Ugel A I T8 e T AT olfch, 319 8 IH! I "

10.2 On being asked about the admissible percentage of works that can be undertaken
under MGNREGA through Gram Panchayats and through other Agencies, it has been

replied as under:-
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“‘As per Mahatma Gandhi NREG Act, Para 16 (5) The Programme
Officer shall allot at least fifty per cent of the works in terms of its cost under
a Scheme to be implemented through the Gram Panchayats.”

During the course of evidence, on the issue of works associated with Gram
Panchayats, the Secretary, DoRD stated as below:-
T YT URTI 9] DT bg SRTET IR SFUCTeET Bl o U fUwel Alef
UARICH XIoT HATerT & 1 T T UgaT &6l fb gomad o=t & fF|ior &, foRaehr
NI 20 ART Y b bl B, B ST STHT-3TTET T AR PR 3R ST T HYeh
SITHERUT PReh 1 U WAl <l 0T RIAT ST Febell 81 ST JbR A prgfic]
HE prrcefa™, S f$fd dfer vs Afeem feurdie sHrar 8, S9s forv oft &9
AR =¥ 230 TS 7 3FReeTS adh BT SUTeY BRI & foTU 3o+ FeHfy < effr”

XI. New areas to be looked into under MGNREGA

1. Usage of Machines

During the course of evidence, the Secretary, DoRD clarifying the query regarding

the increased usage of machines submitted as under:_
“Hefi b IHANT H fSeTrg Y ST &1 a1 el TS 81 gUiEaer, 89 39 IR §gd SaraT
HEHd A8l & Fdhd &, FAIh AR % I8l AN P feaa=r Y 91 7, R a1
RISFTIR T <pTg SATET TEl &1 3MTUh! IE WD) ATST S Hi BN feb 3ATST b T ot el
5 RIS 44 TG W URER €, ST 70T SfiaT "ot & forg woigyt 0k f$us & o &
R UBel 3% ol eameelT vl BRfll 3FR &H 3! AR 718l &t 3iR A= &
SUINT AT T A ANT HET SITT? ST B 8T A 18] &1 FabalT, SAb foru & 7ofiF &1
TRINT AT TTfRY)”

2. Natural Resource Management Works

During the course of evidence, the Secretary, DoRD submitted as under:_

“HR, U FNT-3TeT DI & i it quf foby U &, S ITepT fieh fobaT 12T 81 3117 I8
< Fepcl & o ST Fay 9T b1 T [T BIelT 8, 98 -ToRel KR Hoie (Tepfcre
AT UET) BT BT 81 Sb AT-AT, ST 3TSiifaedT & Fad ar UThfcieh HATE
ST P B B 8, IThl H PIthT TTIHDT & TS &l T < b 63 oI
TTICY g foTu Y, Bifehear H SR THT 18 ofRd X U 7Y & 99 R &, & 373 &
fegmar T 81 319 I8 off TR B fdb af 2014-15 J oe” S RIS Y- 5311 &, I
diReTe H TTpfcier HATET HeEH gedTie WR A9y SR T 1T 81 el S SRearaAr
R SIET SR f&ar 71 81 § $ael S 3ffepel Dl 3R AN EAM JHTPHY BT
TG Uget! Ufeh, ST TpfcTes AT Hae bl &, I 3FR AT S8, Al 5 e,
2021 T FTHT 2 RIS 83 oRI B YX g, IS5 a9 2014-15 F TR 37T TIeb 1
RIS 92 TRT BT N §UI”
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During the course of evidence, the Secretary, DoRD elaborated upon the

works under plantation as below:

“TIRRT HeT WAlee &1 & &b 39 IR § Pl MSSared el & IR ot
OIS oI ST J2 &, fIaT S8 & oTcttaT dal iR SUANT &l 81 AepelT 81 F 3TerTa
FRIT TTEAT § DhIgddh ATeTT I BICIhed” WWice™ q1 AFT 7 & 38T &l I & Uiy
T 8, S T BT SIYBR T AR DY 81 T J8T A AH-I1PR DIg TMSSATSH
el &, I AT BT TaR T8f bl e, STefar] 3R 3 =Sl UR R el 215
ReeT _AT TS 8, fthe ofY SITUehT el 370 &, 89 g¥Hh! HIFCNT SFd PR b
IEAT HA|”

During the course of evidence, the Secretary, DoRD further submitted as under:_

4,
4.2

“Sir, you had asked whether nurseries could be promoted or not.
Nursery is a permissible activity within the MGNREGA. In fact, we want to
encourage the Gram Panchayats or the Panchayat Unions to take up
nursery activity and they may involve the members of the SHGs as well.
You also mentioned that the plantations having seedlings of height of more
than 1.5 feet have a greater survival rate. We also agree with the
suggestions made by you. In fact, we encourage them to take up only those
seedlings that are sturdy and can survive the field conditions.”

Convergence of Schemes

Provide details regarding making of payment of 90 days MGNREGA wages to the

Beneficiaries under PradhanMantriAwasYojna (Gramin).

"The total number of unskilled persondays for construction of a house
of at least 25 sq. mts as per PradhanMantriAwasYojna (Gramin)guidelines
is fixed at 95 persondays for north-east and hilly region; and 90 person days
for other areas. The wages for these persondays in lieu of foregone wage
employment by the beneficiaries can be paid under Mahatma Gandhi
NREGA over and above the unit cost fixed for PMAY (G) /other housing
scheme.

Based on the model estimation of a house of 25 sq. mts, the
unskilled person days required at different stages of construction is as given
below, however, the States may reallocate the given person days between
various stages as per the prevailing practice in the State:

S.No.

STAGES OF CONSTRUCTION | % of total | PERSON DAYS | PERSON DAYS
unskilled (Out of total 90 | (Out of total 95
person days | unskilled unskilled
permitted person days | person days
under Mahatma | permitted in | permitted in
Gandhi NREGS | plain areas) hilly, difficult&
in completion IAP distt.)
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of house areas)
1. Up to plinth level 31% 28 30
2. From plinth level to lintel level 26% 24 25
3. From lintel level to roof level 11% 10 10
4, From roof level to finishing 32% 28 30
Total unskilled person days permitted under Mahatma 90 95
Gandhi NREGS in completion of house

”»

4.3 Various other rural development Schemes are being dovetailed/converged for

better funding and growth. In this context, provide details of plans/schemes

formulated/being run which utilises funding through MGNREGA via convergence mode.

Give detail of the funding pattern.

“There are immense possibilities of convergence at different level with
various Schemes of Department of Rural Development (DoRD) and other
Ministries in creation of durable assets to enhance the rural infrastructure.
Following methodologies have been developed:

a.

oo

oo

—h

Construction of Anganwadi Centre (AWC) in convergence with
Ministry of Women and Child Development (MoWCD)-
Financial convergence of Rs.2 lakh is provided by MoWCD

. Sericulture activities in convergence with Ministry of Textiles.

Different works of Railways in convergence with Ministry of
Railways.

Rubber Plantation in convergence with Rubber Board of India.
Coconut Plantation in convergence with Coconut Development
Board.

Aquaculture activities in convergence with Schemes under Blue
Revolution Integrated Development and Management of
Fisheries of Department of Fisheries.

. Development of Fodder Farms in convergence with Department

of Animal Husbandry & Dairying (DAHD).

. Construction of Community Sanitary Complexes (CSCs) in

convergence with Department of Drinking Water & Sanitation
(DoDWS).

Construction of Gram Panchayat buildings in convergence with
Ministry of Panchayati Raj (MoPR)- Financial convergence of
Rs.10 lakh is provided by MoPR.

Works related to Rural Connectivity in convergence with PMGSY
(DoRD).

Promotion of Horticulture in convergence with Ministry of
Agriculture & Farmers Welfares.

Promotion of Medicinal plantation in convergence with Ministry of
Ayush.

. Promotion of Nutri Garden for Livelihood assets for the SHG

members under DAY-NRLM

Works identified under convergence plan shall be approved by the
competent Panchayat i.e. the Gram Panchayat/ Intermediate Panchayat/
District Panchayat level, before being included in the Shelf of Projects. If the
work identified for convergence is to be taken up after the appropriate
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v)
(vi)
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Panchayat has approved the Annual Action Plan, then such works can be
placed before the competent Panchayats for their approval. After such
approval, the works will become part of the Annual Action Plan. Each of the
Schemes has separate budget allocations which are implemented by the
Panchayat. *

MoRD has issued guidelines for promoting Nutri-Garden for individual
beneficiaries and community in convergence with State Schemes and
NRLM,

Promotion of fodder farms in convergence with Department of Animal
Husbandry and Dairying (DAHD).

Promotion of horticulture in convergence with Ministry of Agriculture
and Farmer Welfare.

Promotion of medicinal plantation in convergence with National
Medicinal Plantation Board, Ministry of Ayush.

Construction of Gram Panchayat building in a mission mode in
convergence with Ministry of Panchayati Raj.

Up to 230 person-days for construction of community sanitary
complexes (CSCs) in convergence with Department of Drinking Water
and Sanitation (Swachh Bharat Mission (Grameen) — Phase — II).

5. Plastic lining of Ponds and Rejuvenation of Traditional Water Bodies

During the course of briefing, the Secretary, DoRD on the above subject stated as below:-

AT FHRT STt T AT P SHUGR DT I et offl F AT 2R AT ATaelT
g [ SR T 81 TATS TALIATRAT BT 0T SHRT HTAFhdT H 81 319 60:40
P IR DY AT NP TATRTD AT 31Th ST &t §1d el it HaTHT el TR
BT Up 95 del I & fob BHRT SN Sfef 3R HaT TREM 8, IF! 89 Ig[aT I 39
BRUT A BART 16 & fob FITHT I RIS H ST, I SATET S8R 81 T BRI A
T SADT AT 3TATS el IR &

SRTIAR 119 ATt b IS ST 4 81 T8 3R I PU IT FIRde BT &R
3R HH Bl & Al SIep UTe-UTe, - lell § oY 8 Bifcheor & g al-aR
HEM § G I & 3FR 89 IFe! SR YT & A H J BH o1 Hag S el Sl
FhcIT 51 T DT AT, SFIF BT dIcR oidel gGHT 3N 3T BT 8, offchT IS 57
DT B A ST & T §9 P S HEIT I 3R 0 W7 & A9 F 3R &
fepRaT=T <p f&eT o foTU oI I7epT IUTET IGI b foTY Po R Feb, I ST HI THIIY
S AISHT H BT AM13Y”

Xll. Findings of the Study Visits of the Committee

Among the integral roles of the Standing Committee on Rural Development and

Panchayati Raj is the aspect of conducting Study Visits to different rural areas of the

Country for

an on-the-spot assessment of the implementation of the schemes of

Government of India under the Ministries of Rural Development and Panchayati Raj. In

their endeavour to have an holistic grasp of the ground reality, the Committee undertook
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extensive study visits to various districts in the States of Andhra Pradesh, Chennai,
Kerala, UTs of Jammu and Kashmir and Leh, districts of Maharashtra and Goa and
Rajasthan. Various works completed under MGRNEGA were examined and the ground
reality concerning with the implementation of MGNREGA was ascertained through
discussions with the State Government officials, Gram Panchayat Officials and Local
populace. Bottlenecks in the smooth implementation of the Scheme such as Delay in
Payment of Wages, non-adherence to the provisions of delay compensation and
unemployment allowance, issues pertaining to the irregularities and malpractices
concerning with the Job cards, non-timely release of skilled and material component of
funds, slack approach of Gram Panchayats, non-holding of regular Social Audits and poor
monitoring system of the Scheme came to the fore. The sentiments of the Committee on
witnessing the realities will also form the basic crux of the recommendations of the

Committee in the subsequent Chapter of the Report.
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PART -l
RECOMMENDATIONS

1. Judicious Allocation of Budget under MGNREGA

One of the flagship schemes of the Government of India, MGNREGA is a
platform which provides opportunity of employment to the rural populace who are
willing to take up works under MGNREGA. The uniqueness of the scheme lies in its
statutory backing through the enactment of the Act, providing a Right to
Employment under MGNREGA to the masses residing in villages and hinterland of
the country. The Committee find that since its inception and particularly during the
last 4 — 5 financial years, it has been seen through the analysis of its Budget
Estimate that each time there has been a substantial hike at the Revised Estimate
(RE) Stage, further augmenting the budgetary allocation of the scheme. In the
financial year 2018-19, the BE was hiked from Rs. 55,000/- crore to Rs. 61,830.09
crore, from 60,000/- crore to Rs. 71,001.81 crore in 2019-20, from Rs. 61,500/- crore
to Rs. 1,11,500/- crore in 2020-21, while during the ongoing financial year 2021-22,
from the allocated BE of Rs. 73,000/- crore, Rs. 52,228.84 crore have already been
spent by 01.09.2021 i.e. in only six months. Thus, the Committee are of the view
that the scheme is definitely showing an increase in demand as elicited by the ever
increasing budgetary demand. Moreover, it is also quite perplexing as to the
rationale behind keeping the BE for 2021-22 at Rs. 73,000/- crore while in the
previous financial year, the expenditure was to the tune of Rs. 1,11,170.86 crore.
Even after acknowledging the fact that the last financial year 2020-21 witnessed a
surge in demand due to reverse migration of workers from urban areas back to
rural locations and their dependence on MGNREGA as a last resort of solace and
also taking note that MGNREGA is a demand driven scheme, the Committee are
still of the view that Budgetary Allocation of a scheme of such enormous

magnitude should be done in a more pragmatic manner so that there is no dearth
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of funds in mid-year and flow of funds for payment of wages, material share, etc. is
maintained seamlessly. Therefore, the Committee recommend the Department of
Rural Development to review its budgetary demand pertaining to MGNREGA and
ensure that ‘agreed to labour budget’ is made at concerned level keeping in view
the expenditure of previous years. (Recommendation Sl. No. 1)

2. Effective Coordination with the States for timely release of funds and
submission of requisite details

The Committee note the submission made by the Department of Rural
Development during the course of evidence that one of the impediments
obstructing the smooth and unhindered flow of funds is that of non-completion of
requisite procedural formalities by the State governments within the stipulated
time-frame. Non-updation of muster roll within three days of completion of the work
or delay in the submission of documents for release of wages/skilled/material share
by the States along-with delay in release of States’ share of 25% material costs
came to the fore. The Committee were bemused on the approach exhibited by the
nodal agency of the scheme, i.e. Department of Rural Development in highlighting
only the States’ loopholes. This is completely inacceptable and the Committee find
the ‘blame-game’ unpalatable. The ‘need of the hour’ in a federal form of
government should not be limited to merely finger pointing at each other at the
cost of detriment to a public welfare scheme, rather working in unison with the
common goal of upliftment of the quality of lives of rural masses. In this context,
the Committee vehemently recommend the Department of Rural Development to
entail all possible measures in bringing all the shareholders on a common platform
and coerce the State Governments to abide with the statutory provision of the
MGNREGA Act in ‘letter and spirit’ so that the beneficiaries fate do not keep
hanging around the bureaucratic procedures.

(Recommendation Sl. No. 2)
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3. Mitigation of Unspent Balances

While the data provided by the Department of Rural Development pertaining
to the unspent balances at the end of financial year 2020-21, shows an amount to
the tune of Rs. 5,270.76 crore as unspent, for the current financial year, the amount
unspent as on 05.11.2021 is Rs. 1,351.46 crore. The Committee certainly note the
improvement shown through the efforts of Department of Rural Development
wherein a reduction in amount of unspent balances is being noticed. In this regard,
the Committee are still of the uniform view that funds remaining unutilized on one
hand along-with the existence of pendency in payment of wages and release of
skilled share does not augur well for the performance of the scheme, thus putting a
question mark on the administrative acumen of the nodal agency. Keeping this in
mind, the Committee feel that this downward trend in the accrual of unspent
balances need to be maintained through rational measures. Therefore, the
Committee recommend the Department of Rural Development to ensure that the
unspent balances are completely mitigated by the utilization of allocated funds in a

time-bound and financially prudent manner. (Recommendation Sl. No. 3)

4. Delay in payment of wages

One of the key aspect behind the enunciation of MGNREGA scheme was the
guarantee of 100 days work to the rural masses who take up works under
MGNREGA voluntarily. Not only was this welfare scheme envisaged to provide a
‘fall back’ option of employment for those who had no other avenues to look upon
but the objective was also to create durable asset utilizing the manpower. However,
the entire fulcrum of balance upon which rested the success of this scheme was
supposed to be the timely payment of wages as guaranteed through the MGNREG
Act, 2005, wherein the payment of wages is to be done within fifteen days from the
date of closure of muster rolls. Instead, the Committee painfully take the

cognizance of the inordinate delay in the payment of wages to the beneficiaries of
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MGNREGA. There may-be plethora of reasons causing delay in the payment of
wages, but none of the reason can be sufficient enough to justify this blatant non-
adherence to the statutory provision of the Act. The beneficiaries of the Act are
generally poor and marginalized sections of the society whose hopes of decent
upliftment to their economic status hinge upon the succor through MGNREGA. The
Committee in this context view the amount of Rs. 276,378.22 lakhs wage liabilities
as on 05.11.2021 seriously and feel sorry at the ‘state of affairs’ in this scheme. No
reason is good enough for such huge pendencies and hence, the Committee, in all
earnest, call upon the Department of Rural Development to ‘pull up its socks’and
take all possible measures to wipe off the wage liabilities as soon as possible.

(Recommendation Sl. No. 4)

5. Increase in wages through linkage with commensurate inflationary index

One of the pertinent issue engulfing the scheme under MGNREGA has been
concerning with the adequate wage rate, commensurate with the inflation. The
Committee note the States/UTs-wise wage rates as per Gazzette notification for
financial year 2021-22 which shows the wage rate to range from as low as Rs. 193/-
per day in Chattisgarh and Madhya Pradesh and Rs. 198/- per day in Bihar and
Jharkhand to Rs. 318/- per day in 3 Gram Panchayats of Sikkim (namely Gnathang,
Lachung, Lachen) and Rs. 315/- per day in Haryana. Rest all States/UTs fall between
Rs. 200/- to Rs. 300/- per day bracket (majority remaining below Rs. 250/- per day).
At a time when cost of living is increasing day by day, with the rise of inflation
having effect on the price rise of even essential commodities, fathoming people of
marginalized and economically challenged stature, who primarily form the
beneficiaries of the scheme, striving to make ‘ends meet’ surviving on this amount
is quite concerning. Taking up works under MGNREGA is a sort of last resort for
the rural masses when they don’t have any other option to utilize, but wages of

such nominal nature only discourage them and propel them to seek work in areas
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giving better remuneration or migrate to urban locales. One of the objective of
MGNREGA was definitely to provide work at or nearby places of habitation of the
poor and downtrodden and not to cause them to move longer distances. But, the
wage rates being offered under MGNREGA is surely working as a deterrent which
is amply evident in the data reflecting that number of households who were
provided employment under MGNREGA for the year 2018-19 is 526.61 lakh but
households who completed 100 days of employment is only 52.58 lakh, similarly in
2019-20, only 40.60 lakh completed 100 days of work out of 548.23 lakh household
who were provided employment. For 2020-21, the figure is 72 lakh out of
755.36 lakh, while as on 31.08.2021, for financial year 2021-22 the figure is even
more poor with only 7.76 lakh households completing 100 days of work out of
537.78 lakh who were provided employment. The Committee do understand that
MGNREGA is a demand driven scheme where the workers move out for better
opportunities. However, the figures are abysmally low and it definitely points
towards low wage rates as being one of the major reasons for the workers to opt
out of MGNREGA, hampering the percentage of work completed under MGNREGA
also. Upon this very premises, the Committee have time and again urged
Department of Rural Development to increase the wage rates under MGNREGA by
linking it with an index commensurate with inflation. Department of Rural
Development in their replies have elaborated upon the setting up of Dr. Nagesh
Singh Committee for wage rate revisions and that the same Committee had
recommended for using Consumer Price Index — Rural (CPI-R) in place of
Consumer Price Index — Agricultural Labour (CPI-AL) for indexation of wages under
MGNREGA. The Ministry further clarified that it had accepted the recommendations
of the said Committee and after the approval of Finance Ministry had initiated the
process of revision of wage rates under MGNREGA by indexing CPI-(R) in place of

CPl - (AL). However, pursuant to a meeting with the Ministry of Statistics
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&Employment, Government of India and with the approval of Hon’ble Minister of
Rural Development, the Ministry of Rural Development has decided to continue
with the existing index CPI-AL for wage rate revision under MGNREGA. Thus, the
wage rates under MGNREGA would continue to remain languishing on account of
no change in indexation. In view of the above situation, the Committee strongly
recommend the Ministry to review its stand concerning with the wages once again
and approach all the decision making bodies with plausible rationale so that a long

pending demand of justifiable hike in the wages under MGNREGA is fulfilled for the

welfare of beneficiaries. (Recommendation Sl. No. 5)
6. Uniform wages across the country to end the disparity of wages under
MGNREGA

Time and again the issue of disparity of wages under MGNREGA crop up
before the Committee. The Committee find the concept of wage rates under
MGNREGA being different in the States/UTs of the country quite baffling.
MGNREGA is a Centrally sponsored scheme with the wages of unskilled labour
being released through the Central Share. Moreover, Department of Rural
Development is the nodal implementing agency of the scheme in the entire country
and it only seem befitting if the nodal agency fixes a single unified wage rate at the
start of every financial year applicable for all the States/UTs of the Country. Wage
rates fluctuating from Rs. 193/- to Rs. 318/- across the different States/UTs in no
way seem justified. Moreover, the parameters of economics perhaps will also be
convenient in terms of calculations and indexation in one go for the entire country,
rather different States/UTs bringing in their own dynamics in fixing the wage rates.
It is also noteworthy to mention here that the beneficiaries being targeted under
MGNREGA are no doubt the poor and marginalized sections of the society. In this
context, States such as Bihar, UP, Jharkhand and West Bengal showing a notified

wage rate of Rs. 198/-, Rs. 204/-, Rs. 198/- and Rs. 213/- is unfathomable. Bridging
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the disparity of wages and bringing the wages at par will not only end the
conundrum of uncertainty among beneficiaries but will also serve the larger
purpose of welfare of MGNREGA workers. Thus, the Committee recommend in all
earnest that the Department of Rural Development look into the matter of disparity
of wages among States/UTs pragmatically and devise a mechanism for notifying a

unified wage rate across the entire country.
(Recommendation Sl. No. 6)

7. Increase in number of days of work sought under MGNREGA

While examining the subject of MGNREGA and during their deliberations, the
Committee were made to realize about demands from various quarters of the
country regarding the increase in nhumber of days from 100. The Committee also
take cognizance of the provision of the scheme through which State Governments
can ask for additional 50 days of work under MGNREGA to meet the need for work
in cases of exigencies arising out of natural calamity. The Committee take note of
this existing provision and are of the view that MGNREGA is a last ‘fall back’ option
for numerous rural people and the amount of expenditure under it also elicit a keen
interest in the scheme by the poor and marginalized. It is ‘high time’ that the
scheme be revamped keeping in view the changing times and emerging challenges
particularly in wake of the COVID Pandemic. Moreover, the basic thought process
behind MGNREGA also warranted the creation of permanent durable asset while
providing works to the needy. The Committee feel that durable assets under
various heads of permanent nature, go a long way in creating/rectifying
infrastructures pertaining to the Government agencies. This only aids and
augments the initiatives of the Government towards progressing the society and
taking it forward with a robust infrastructure. In view of such background, the
Committee are of firm opinion that the ‘need of the hour’ is to further diversify the

nature of works under MGNREGA in such manner and through such mechanisms
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which could also propel the number of guaranteed working days under MGNREGA
to at least 150 days from the current 100 days. Therefore, the Committee strongly
recommend the Department of Rural Development to review the scheme of
MGNREGA in such a way which could ensure an increase of guaranteed days of
work from 100 to 150 days.
(Recommendation Sl. No. 7)

8. Expanding the ambit of permissible works under MGNREGA

Ministry of Rural Development (Department of Rural Development) although
keeps on revising the nature and number of permissible works under MGNREGA,
still, the Committee are of the firm opinion that the ambit of permissible works
under MGNREGA require a much frequent revision for including such works also
which are felt utmost necessary at the local levels through the emerging needs of
the specific geographical terrain. Particularly, works such as construction of bunds
which would stop the land erosion/cutting due to flow of rivers during the time of
floods in various parts of the country definitely merit a serious look. Other works
such as boundary works for croplands/agricultural fields in order to protect them
from grazing animals are a valid demand. The Committee strongly believe that
while revising and adding new works to be undertaken under MGNREGA, a process
of dialogue with concerned stakeholders at ground level should always be done in
order to ascertain the local sentiments and requirements. Works can also be added
in area-specific manner through specific orders for a fixed time period. Thus, the
Committee, recommend the Department of Rural Development to revisit their
procedures while revising and including new works under MGNREGA for having an
objective and logical approach to include area specific work as per local

requirement also. (Recommendation Sl. No. 8)
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9. Delay Compensation

The Committee with utmost concern note the provision mentioned in
Schedule-ll of the MGNREGA, 2005 through which wage seekers are entitled to
receive payment of compensation for the delay in receiving wages at the rate of
0.05% of the unpaid wages per day for the duration of delay beyond the sixteenth
day of closure of muster roll. While examining the data concerning the delay
compensation paid by various States/UTs, the Committee find that during financial
year 2018-19, 2019-20 & 2020-21 amounts to the tune of Rs. 729.08 lakhs, Rs. 289.33
lakhs and Rs. 160.63 lakhs were paid respectively across the country as delay
compensation. While, during the ongoing financial year as on 05.11.2021 an
amount of Rs. 92.47 lakhs have been paid so far. These are abysmally low figures
which either suggest that the amount of delay in payment of wages is very less or
that the provision of delay compensation is not being implemented strictly on
ground level. The experience of the Committee through its interaction with local
populace and the sentiments echoed by the MPs reflect clearly that the picture
regarding payment of wages is very grim. There is inordinate delay in payment of
wages and despite that, the payment of delay compensation allowance is not at all
adhered to strictly at majority of the places in the country. The Committee find this
non-adherence to the provision of the Act regarding payment of delay
compensation as a ‘breach of trust’ of the goal of the scheme,aimed at first place
and thus, vehemently recommend the Department of Rural Development to ensure
stricter compliance of the provision of MGNREGA Act, 2005 in payment of
compensation so that delay compensation is paid immediately without any further
lapse. (Recommendation Sl. No. 9)

10. Unemployment Allowance

The Committee are taken aback and appalled at the blatant violation of the

provision of unemployment allowance mandated through Section 7(1) of the
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MGNREGA, 2005 which envisages that if an applicant for employment under
scheme is not provided employment within 15 days, he/she shall be entitled to a
daily unemployment allowance that shall not be less than one-fourth of the wage
rate for the first thirty days during the financial year and not less than one-half of
the wage rate for the remaining period of the financial year. This being the legal
mandate, while the stark reality reflects a dismal picture evinced by the data of the
ministry which reflects that only Rs. 0.12 lakh in 2019-20, Rs. 0.03 lakh in 2020-21
and Zero amount in 2021-22 as on 05.11.2021 have been paid in the name of
unemployment allowance. This is a shocking revelation to say the least and the
Committee are dumbfounded at the state of affairs. The Committee are fully aware
that it is the responsibility of each State Government to determine the rate of
unemployment allowance and pay the same to the eligible applicants.Still,the
Committee cannot decipher the role of the nodal agency, the Department of Rural
Development in this regard merely ‘passing the buck’ and moving one’s face in the
opposite direction. This approach can not at all justify the inaction and callous
methods of the Central Ministry regarding such a key provision. The Scheme is a
Centrally Sponsored Scheme with all its modalities being supervised by the
Department of Rural Development. In such scenario, the role of nodal agency is
definitely of paramount importance and any inaction shows it in very poor light.
Therefore, the Committee, while taking very strong notice of the dire situation
firmly call upon the Department of Rural Development to shed its lackadaisical
manner and ensure that the provision of MGNREG Act, 2005 do not remain
unheeded but are implemented intrue ‘letter and spirit’ on the ground level.

(Recommendation Sl. No. 10)

11. Muster updation at Gram Panchayat Level

The beneficiaries of MGNREGA become eligible for the payment of their

wages after the muster closure on the completion of the work and fifteen days
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count (ceiling for wage payment) starts from this time onwards. During the
deliberation of the Committee, Members sharing their ground experience brought
before the Committee the startling fact of delay in muster roll updation as one of
the main reasons for delay in payment of wages to the workers. The Committee,
painfully, note the ordeal which the beneficiaries of MGNREGA undergo due to
lethargic speed of muster clerks in updating the muster roll. Various reasons for
this delay came up, primary being that of non-updation of muster roll at the level of
Gram Panchayat itself.Instead, the prevalent practice of the muster clerks travelling
to the Blocks for updating muster of 2-3 Gram Panchayats at once, perhaps due to
non-availability of working internet connection at Gram Panchayat level or just a
casual approach towards a major fundamental procedure upon which rests various
further stages of payments came up. The Committee also noted this practice while
on their study visits to different Gram Panchayats and were extremely anguished at
the non-alarcity exhibited by the officials at Gram Panchayat level against their
primary responsibility. Therefore, finding this exercise of timely muster roll
updation as a very important factor in timely release of wages, the Committee urge
the Department of Rural Development to issue necessary directions at all the
concerned levels by also bringing the State Governments onboard for ensuring
that the muster rolls are updated at the Gram Panchayat level itself without any
delay.

(Recommendation Sl. No. 11)

12. Prompt release of Skilled/Material Share

One of the key aspect which drew the attention of the Committee towards
itself was the delay in the release of skilled labourers and material components
share funds by the Centre and State. The funding pattern of the scheme clearly
outlines that the Central Government shall meet the cost of up to three-fourths of

the material cost of the Scheme including payment of wages to skilled and semi-
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skilled workers while the State Government will bear one-fourth of the material cost
of the Scheme including payment of wages to skilled and semi-skilled workers.
Despite a clear cut demarcation of funds origin and their supposed flow,
there remained pendency in the release of such components. These delays
ultimately cause the delay in the completion of works under MGNREGA owing to
which the projects taken up under MGNREGA do not get completed on time and are
often left incompleted for long period of time wasting the entire exercise of the
creation of durable assets under MGNREGA. When queried upon this aspect,
reasons being cited were non-completion of documentary procedures for the
release of next batches of funds et. a.The Committee find a stereotypical excuse
placed before them at almost most of the junctures wherein blame-game kept on
changing posts but redressal remained elusive. Hence, the Committee recommend
the Department of Rural Development to supervise this aspect at each level so that
all pre-requisites and the formalities for timely release of funds are completed on
time so that the status of completion of projects under MGNREGA do not get stuck
or delayed for want of timely release of funds.
(Recommendation Sl. No. 12)

13. Revision of 60%: 40% Wage-Material Ratio

The Committee take due note of the provision as per Para 20 of the
Schedule-l of the Mahatma Gandhi NREGA that entails “for all works taken up
under the scheme, by the Gram Panchayat and other implementing agencies, the
cost of the material component including the wages of the skilled and semi skilled
workers shall not exceed forty percent at the district level”. Thus 60% component
is for the wages of unskilled labourers under MGNREGA. However, the Committee
were enlighted during the course of meetings and also through their assessment
on ground that with the passage of time, the nature of works under MGNREGA has

undergone myriad changes and practices which were integral to the scheme at the
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inception have now become obsolete and redundant at various places. With the
evolution of time, the manual works being undertaken under MGNREGA are now
being taken up by the usage of machines in the pretext that the demand of nature
of works such as digging of ponds, construction of roads, leveling work etc
necessarily require the increased usage of machines. This is an undeniable reality
of today’s situation that creation of asset of permanent nature through MGNREGA
undoubtedly require the increased usage of machines. Majority of the works
requiring only manual labours have been exhausted and same works are also
beyond manual intervention. The Committee are well aware of the fact that usage of
machines is permitted in few enlisted works under MGNREGA. However, still, the
Committee feel that the ‘need of the hour’ has changed necessitating DoRD to take
an informed decision regarding changes in requirement of works under MGNREGA
as per usage. The increased usage of machine will only augment the nature of
infrastructure creation under MGNREGA and with ever evolving list of permissible
works, one can’t shy away from the ground reality. In view of the existing situation,
the Committee recommend the Department of Rural Development to conduct
exhaustive exercise for assessing the ground condition regarding usage of
machines and take a flexible and logical approach in reviewing and revising the
present 60%:40% wage-material ratio in a manner commensurate with the present
requirement. (Recommendation Sl. No. 13)

14. Monitoring of Scheme through — Real Time Assessment Mechanisms

MGNREGA is a marquee scheme of the Government of India of enormous
proportion with the intent of welfare of assets. The reach of this scheme assumes
great value as it spans to every ‘nook and corner’ of the country in rural areas and
the beneficiaries view it as a last ‘fall back’ hope. Even during the COVID pandemic,
when various other schemes could not progress on a good rate owing to various

Standard Operating Procedures put in place for the prevention of spread of Corona
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virus, the BE of MGNREGA was hiked by Rs. 40,000/- crore during financial year
2020-21, which is a clear indicator of the fact that this scheme provided succor to
the poor and needy of the rural masses. The Committee, take cognizance of the
above facts and feel that the enormity of this scheme along-with huge finances
involved in it all the more necessitates a much robust mechanism of monitoring.
Although provisions are already in place under MGNREGA, however, the
Committee are still of the unanimous opinion that the aspect of real time
monitoring of the scheme may be increased and strengthened further to have an
honest assessment of the ground reality. Beside geo-tagging of assets under
MGNREGA, steps may-be devised to supervise and monitor ongoing works
through real time surveillance systems and increased uses of technology for also
verifying the number of labourers engaged along-with checking of their credentials
like genuinity of job cards, etc. This mechanism would go a long way in ensuring
the progress of MGNREGA as envisaged, while covering the loopholes and
vulnerabilities in its ground zero implementation. Therefore, the Committee
strongly recommend to devise/strengthen ‘real-time’ surveillance system for
having stricter and effective monitoring of the scheme.

(Recommendation Sl. No. 14)

15. Strict adherence to the provision of conduct of Social Audits of Gram
Panchayats

“The Gram Sabha shall conduct regular Social Audits of all the projects
under the scheme taken up within the Gram Panchayat” is an integral provision of
the MGNREG Act, 2005. Further, the Secretary, DoRD deposed before the
Committee that as per Social Audit rules there is a mechanism of conducting Social
Audits of the Gram Panchayats twice a year. Despite the provision and the rules,
the Committee find to its utter dismay that the actual implementation of this

provision is poor and abysmally low figures of audit of Gram Panchayats come
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before the Committee. While only 29,611 Gram Panchayats were audited at least
once in financial year 2020-21, the picture is even more bleak during the current
financial year 2021-22 with only 18,589 Gram Panchayats audited so far out of total
2,68,981 Gram Panchayats.These are ridiculously low figures reflecting a very poor
adherence to such an important mechanism of monitoring/accounting of Gram
Panchayats by the Gram Sabha. The Committee take a very strong view of this
negligent and non-serious approach elicited by the concerned agencies in
obviating the regular conduct of Social Audits of the Gram Panchayats and
vehemently urge Department of Rural Development to take up this matter in all
earnest with a firm resolve and ensure that the Gram Panchayats do not go
unaudited during the financial year. The Committee also desire that a copy of such
audit report received in time by the Department may be forwarded to the Committee
through Secretary, DoRD for information. (Recommendation Sl. No. 15)

16. Placement of Social Audit reports in public domain for increasing
transparency

The other aspect concerning with Social Audits of Gram Panchayats that
flummoxed the Committee was that of absence of Socia Audit Reports for public.
The Committee could not fathom the logic behind non-publication of Social Audit
Reports so far. The Scheme of MGNREGA runs on a huge budget and accounting
of every penny spent under the scheme needs to be mandatorily brought to fore in
public domain. Until and unless the agencies and other stakeholders, primary
being Gram Panchayats are not held accountable for their performances, such
welfare scheme would not be able to serve the purpose it was meant to, at its
initiation. The people have the right to know the detail of the work done and amount
spent in this regard, through MGNREGA and thus, it is essential to bring all Audit
Reports Gram Panchayat-wise in full public domain, accessible to anyone who

wants to know about it. Therefore, the Committee, unequivocally recommend the
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Department of Rural Development to take stock of the situation and devise
mechanism for timely placement of Social Audit Reports of Gram Panchayats

immediately after the audit exercise is over. (Recommendation Sl. No. 16)

17. Mandatory Participation of Officials of concerned Departments

Among the various issues thwarting the successful implementation and
conduct of MGNREGA works at ground level, one of the primary lacuna that
emerged before the Committee was that of non-participation of officials of
concerned Departments for a thread-bare discussion at the time of deciding the
works that need to be undertaken through MGNREGA by the Gram Panchayats. The
Committee find this aspect baffling as the success of projects taken under
MGNREGA solely depend on the choices made at the selection level itself and also
merit the inputs from the officials of the concerned departments. The discussion at
the selection of projects’ time delineate the administrative and infrastructure
teething issues at the onset and various clearances and other procedural hassles
can be obtained at early stage. Rather than the stalling of projects at later stages,
discussion at initial moment would perhaps go a long way in ensuring the success
of MGNREGA works. Thus, the Committee recommend Department of Rural
Development to ensure the mandatory participation of concerned officials of
Government agencies/departments at the stage of selection of works by the Gram
Panchayats under MGNREGA. (Recommendation Sl. No. 17)

18. Monitoring of agencies entrusted with 50% works under MGNREGA

The provisions of MGNREGA permits for the 50% of works to be done though
Gram Panchayats while the other 50% of works to be undertaken through different
agancies/departments. While the attention centres around the work done through
Gram Panchayats and monitoring of work through Gram Panchayats take front

seat, perhaps the monitoring of works done under MGNREGA by other agencies
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merit a relook. The Committee note that although majority of the works under
MGNREGA are being conducted through Gram Panchayats, yet the different
yardstick of monitoring is followed vis-a-vis work done by the other agencies.
Therefore, the Committee recommend the Department of Rural Development to
employ the same yardstick of monitoring on all the works under MGNREGA and the
Monitoring/Social Audit of works through other agencies should be given equal

weightage. (Recommendation Sl. No. 18)

19. Fake Job Cards

One of the malaise afflicting the implementation of the scheme since
inception has been the rampant prevalence of fake job cards as highlighted
through various quarters. The Committee find through the dialogue with
stakeholders and assessment of ground reality through study visits that there is a
possibility of collusion between the unscrupulous elements at the Gram Panchayat
level along-with erring officials who not only facilitate the issuance of fake job
cards by way of manipulatingthe genuine beneficiaries but also devise fraudulent
means for creating fake job cards and signatures. Therefore, it cannot be rule out
that there is also a huge nexus of commission mongering agents whereby wages
under the garb of fake labourers are being collected and distributed on commission
basis. Although the creation of job cards has gone through manifold changes over
the years, still the fraud created through connivance of mischievous characters at
ground level not only undermine the scheme but also deprive genuine beneficiaries
from their legitimate and need based right. The Committee, therefore, strongly
recommend the Department of Rural Development to keep a hawkish eye of
surveillance over the issue of job cards and monitor each aspect associated with
job cards with increased seriousness.

(Recommendation Sl. No. 19)
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20. Durability of Assets Created under MGNREGA

A key issue pertaining with the assets created under MGNREGA has been
that of durability. The Committee note the fact that mere creation of assets under
MGNREGA does not suffice the objective of the scheme. The intent of the scheme
was not only to provide wage guarantee to rural masses but also that of creation of
infrastructure through durable assets such as ponds, Gram Panchayat Bhawans,
roads, etc. Therefore, until and unless the quality of assets created under
MGNREGA is not maintained, the purpose of the scheme is defeated. Hence, it is of
utmost importance that the durability of assets is maintained under MGNREGA.
Thus, the Committee strongly recommend Department of Rural Development to
ensure stricter compliance with the qualitative and maintenance aspect of
infrastructure or other assets created through MGNREGA funds for the better
realization of the objectives of the scheme.

(Recommendation Sl. No. 20)

21. Provision of lining of Ponds with Plastic through MGNREGA

The Committee while going through the examination of the subject
MGNREGA pondered over the multifaceted approach that can be undertaken
through this scheme which can help achieve more than one target in ‘one go’.
Specifically discussing about the drought prone areas and the scarcity of water
also in rainfed areas for their agricultural works, the Committee harped upon the
feasibility of lining of ponds / dug wells / pits with plastic so that the water is stored
in them during the rainy season for future agricultural works. More often than not it
has been observed that the farmers of rain deficient region somehow sow their
crop and wait for proper rainfall for water needs. Even if they are able to irrigate
their crops initially but later are not able to do so owing to the scarcity of rains.

This situation can be eased a bit if through MGNREGA works the water is stored
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and not allowed to be wasted by the lining of plastic done all around with proper
cover so that water so stored is not evaporated by scorching heat and this water
can be used in the time of need when there is severe shortage. On the one hand, it
will create a new area of work while on the other hand it will create a reservoir of
water in rain deficient regions. The Committee are aware of the fact that the
concept of ‘ground water recharging’ exists, but still, it recommend Department of
Rural Development to examine this issue based on geographical stretch and
specific location which are deprived of water mostly and come up with suitable
revision in their list of permissible works by including the plastic lining of ponds
also.

(Recommendation Sl. No. 21)

22. Promotion of ‘Buldhana Pattern’

In recent times, a much recognized and appreciated framework of work
obtained through the convergence of water conservation aspect with National
Highway Construction has garnered huge praise and National recognition, is that of
‘Buldhana Pattern’ First time used in the Buldhana District of Maharashtra in the
drought affected Vidarbharegion.This pattern synchronizes the work of water
conservation through desilting and deepening of waterbodies by the removal of
earthen material and silt and using this material for National Highway. Thus, a
unique and beautiful symbiotic relationship is being observed between two aspects
of development wherein the raw material for road construction is obtained from the
clogged and overflowing water bodies through their desiltation. This not only
rejuvenates the water bodies and deepens them but also provide cheap and easily
available raw material for the roadconstruction. The Committee applauded this
‘Buldhana Pattern’ and unanimously decide to urge the Department of Rural
Develoment to examine the scope of this pattern to be brought under the ambit of

MGNREGA works. Not only will this pattern create new and meaningful work under
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MGNREGA but will also go a long way in increasing the resources of the country
through convergence with other relevant schemes.
(Recommendation Sl. No. 22)

23. Rejuvenation of Traditional Water Bodies

While examining the works permitted under ‘National Resource Management’
component of MGNREGA, the Committee feel that although the provision mandate
for nurturing and strengthening water resources in the country through MGNREGA
works, still much can be done by way of rejuvenating already existing dilapidated
and unusable traditional water bodies like ponds, old wells and reservoirs, etc. The
Committee note that work is progressing in this regard but the pace is very slow
and a sustained focus for accelerated momentum is required. The Committee feel
that rejuvenating traditional water bodies not in use at present will not only save
financial resources but will also yield better results in much less amount of time.
Suchage old water bodies which used to be engineering marvels need to be
studied extensively and through positive manipulation and better utilization of
scientific temperament can again bring them back to their erstwhile glory. Thus, the
Committee urge Department of Rural Development to ensure through stricter
directives and supervision so that the traditional water bodies may be revived and
rejuvenated using the MGNREGA resources.

(Recommendation Sl. No. 23)

24. Promotion of Plantation of cash crops under MGRNEGA

Plantation of trees is a permissible work under MGRNEGA. According to the
guidelines, saplings are planted on roadside, government lands or other feasible
sites and are taken care of for the next three years. However, the Committee note
that more often than not, plants of such nature are sowed which do not have any
revenue generation capacity. Keeping them alive for 3 years and despite investing

in them in terms of time, money and human resources entails quite a lot of effort.
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The Committee feel that this provision under MGNREGA can be effectively utilized
in a much more pragmatic manner so that the purpose of plantation is also solved
on one hand while simultaneously creating a revenue model side by side.
Plantation of cash crops like fruit bearing trees or trees having good wood quality
for utilization purpose in the long term would perhaps amplify and add value to the
work taken under MGNREGA. Therefore, the Committee recommend Department of
Rural Development to suitably ammend their guidelines for the inclusion of
mandatory plantation of such plants under MGNREGA works which bear fruits or
products having economic value to aid the revenue of the local administration.

(Recommendation Sl. No. 24)

25. Inclusion of Agricultural Labourers/Works under MGNREGA

A long pending demand to widen the ambit of works / nature of workers
under MGNREGA which attracted the attention of the Committee was that of
inclusion of agricultural labourers and variety of agricultural works also under the
ambit of MGNREGA. On practical grounds, it is a known fact that the agricultural
work comprises majority of the unskilled nature of works and utilizing this aspect
can only widen the horizon of the permissibility of works under MGNREGA. There
are numerous new works that can be undertaken in the villages under MGNREGA
but cannot be done now since they do not fall under the permissible category.
These works are in some way or other associated with agriculture related activities
like sowing, reaping, cutting of weeds, fencing/barricading of farms and other
earthen works associated with farming. Therefore, the Committee find it
appropriate if a review of inclusion of agricultural works and agricultural labourers
are done by the Department of Rural Development and recommend the Department
to find ways by interpreting such requirements on practical terms so that more
agricultural works and agricultural labourers are included under permissible

domain of MGNREGA. (Recommendation Sl. No. 25)
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26. Skilling of MGNREGA workers

The provisions of MGNREGA are aimed at the fulfillment of objective of
providing mainly uskilled works to willing persons of rural population who do not
have any other avenue of employment while also creating durable assets as a
result. While 60% of the funds are earmarked for the payment of wages to unskilled
labourers, the remaining 40% of the funds cover for material component and wages
of skilled/semi-skilled workers employed as per requirement. In this context, the
Committee are of the view that the above formula of fund division was done from
the initiation of the scheme wherein primary works were concerned with unskilled
manual component. However, with the passage of time and changing demands of
infrastructure/asset creation, there is an increased need of skilled labourersto
perform meaningful work under MGNREGA. Thus, the Committee are of the firm
view that with growing requirement of skilled labour, it is perhaps in the fithess of
things if skilling of labourers, already engaged in MGNREGA works is done
simultaneously, so that in a span of time a pool of skilled labourers is created
along-with fulfillment of objective of the scheme. Therefore, the Committee
recommend the Department of Rural Development for creating ways and
mechanism pragmatically for effectively carrying out the skilling of labourers which
would certainly go a long way in not only ensuring the improvement of professional
opportunities of labourers by equipping them with new armory of skill-set but
would also augment the faster completion of MGNREGA works in future.

(Recommendation Sl. No. 26)

27. Better Workplace for Women Workers

From the replies submitted by the Department of Rural Development
regarding the provision for creating a better workplace for women under

MGNREGA, the Committee note that Para 23 and 24 of Schedule Il of MGNREG Act,
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2005 has mandated for the facilities of safe drinking water, shade for children,
periods of rest, first aid box, deployment of a women from amongst women
workers for providing child care services and encouragement to women for
working as the mate (worksite supervisor). However, the ground experience is
perhaps not according to the provision mandated and instances of nhon-compliance
are visible at many locales. These provisions were indeed drafted with noble intent
aimed at the welfare of women labourers and provide encouragement to them so
that workers of female gender feel safe and have basic amenities to carry on their
work under MGNREGA. Therefore, the Committee strongly recommend the
Department of Rural Development to ensure stricter compliance with the provision
for creating a better workplace for women workers without any laxity and also
undertake surprise visits through Central Monitoring Agencies to keep a tab on the
ground reality vis-a-vis implementation of the provisions of MGNREGA.

(Recommendation Sl. No. 27)

28. Better Promotion of Women-Centric Works under MGNREGA

MGNREG Act, 2005 mandates for the provision of minimum 33% of the work
to be provided to the women labourers. It has been also taken note of the fact that
average percentage of women participation across the country is hovering around
the 50% mark for the last 5-6 years. In this regard, the Committee, however, feel
that projects under MGNREGA should be envisaged which are women centric in
nature and which could maintain and increase the women participation even further
and can go a long way in women empowerment through economic independence
too. The Committee also observe that there already existsself help groups of
women in villages which are engaged in either farm works or animal rearing
activities and these groups can be linked to MGNREGA to enable them a source of

income. Therefore, the Committee recommend Department of Rural Development to
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work upon the idea of promotion of women centric works under MGNREGA
through creation or linkage of livelihood projects already in existence.
(Recommendation Sl. No. 28)

29. Strict Monitoring of fund transfer & Aadhar linkage

A major bottleneck that emerged during the deliberations of the Committee
having a negative impact of the timely transfer of wages to the beneficiaries of
MGNREGA was the frequency of failed transactions and non-completion of Aadhar
based payments in entirety. The Committee also note the judgment of Hon’ble
Supreme Court on 26" September, 2018 whereby it has been stated that the
benefits of subsidies or services from Central/State Government would only be
given on furnishing proof of possession of Aadhar. Numerous instances of transfer
of funds to the beneficiaries are present wherein amount do not credit into the
accounts of the beneficiaries causing concern and inordinate delay in actual
realization of wages to the beneficiaries. These are procedural lapses and need to
be strengthened in a robust manner to avoid failed transactions causing pain to the
MGNREGA workers. Therefore, the Committee recommend Department of Rural
Development to complete the formalities at the earliest for the Aadhar Based
Payment (ABP) to all the MGNREGA workers, while also ensuring tightening of
payment modalities so as to redress the grievances of MGNREGA workers arising
out of failed transactions. (Recommendation Sl. No. 29)

30. Appointment of Ombudsmen

With utmost concern and anguish over the repeated failure of the
Department of Rural Development in complying with the provision of appointment
of Ombudsmen, the Committee note that only 263 Ombudsmen have been
appointed so far out of total 715 possible appointments. This is completely
unacceptable and show a very grim picture of the coordination between the Centre

and State nodal agencies. Such an important provision of the MGNREG Act, 2005
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which gives the aggrieved beneficiaries a potent platform to approach for redressal
of his/her grievance is left neglected. No reason on part of Department of Rural
Development can probably be enough for justifying such callousness over a long
period of time, i.e. since inception of MGNREGA. The Committee feel that all
possible measures including punitive ones or stoppage of funds under MGNREGA
to the erring States may be initiated by the Department of Rural Development to
send a strong message to ‘all and sundry’ in the machinery that the time for
casualness and irrational approach by the State Governments is over and that they
need to act on war scale for ensuring the appointment of ombudsmen immediately.
Therefore, the Committee in sternest possible manner recommend Department of
Rural Development to shed its laxity and bring on-broad the State Governments,
with firm resolve for ensuring the compliance with the provision of ombudsmen
appointment. (Recommendation Sl. No. 30)

31. Cases of Corruption/Malfeasance

The well being of the performance of any scheme involving huge public
money can only be ascertained through the measure of issues pertaining to
malpractices and misappropriation of funds. MGNREGA is a welfare scheme of
gargantuan importance in a country where majority still reside in rural areas. It acts
as succor in need of distress, this being vindicated during the ongoing Corona
period wherein the steep hike in the BE of MGNREGA to the tune of Rs. 1,11,000/-
crore in financial year 2020-21 and also the ongoing expenditure during the
financial year 2021-22 denote that the scheme acquires paramount importance in
terms of monitoring and surveillance so that even the single penny of taxpayers’
account do not get misused through the nexus of unscrupulous and conniving
officials of Gram Panchayats. The Committee have always sounded alert to the
Department of Rural Development on every possible occasion through its various

recommendations given earlier to increase the monitoring and strengthen the
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payment system more so, through electronic mode and have a hawkish mode of
surveillance through the usage of software based technology for fixing the
accountability of everyone involved in the scheme. However, the Committee still
find through the experience of ground reality shared by the members and also by
having reality check throughinteractions with locals during its regular study-visits
to different parts of the country that the situation is not so ‘rosy’ as depicted by the
Department of Rural Development in reflecting through its data that only 45 number
of complaints on irregularities in MGNREG Scheme and 28 number of complaints
under misuse of funds have been received so far. This seem to be very far from the
reality as instances are galore ofissues of fake job cards, increased number of job
cards than the beneficiaries, money changing hands in lieu of commission for
showing fake list of beneficiaries and obtaining the total amount by the erring
officials at different levels of implementation of the scheme. Moreover, poor
maintenance of MGNREGA assets, pendency of wages on account of delay in
muster update etc. complaints are innumerable on ground zero. However, the
Committee find the corruption complaints under MGNREGA as on 11.11.21 being
1759 received and 1710 disposed while pendency being only 49. This again belies
the stark reality evinced at the ground. Either ‘all is well’ or the mechanism of
complaints and their redressal machinery is inaccessible to the aggrieved
beneficiaries. It also reflects that Department of Rural Development is completely
oblivious of the real situation associated with the implementation of MGNREGA
and raises question over the National Level Monitors (NLM) of the Department. It is
high time that the facts surrounding the scheme are explored, ascertained and
accepted by the nodal agency of the scheme, i.e. Department of Rural Development
before striving to reach towards solution to reduce anomalies and malpractices
that is certainly having a detrimental effect on the success of the scheme.

Therefore, the Committee with due concern and profound humility beseech upon
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the wisdom of Department of Rural Development to not let a scheme of such
importance engulf itself with the pangs of corrupt practices, instead, go all out and
devise all possible stringent measures for the well-being and success of this
scheme in a potent and transparent manner.
(Recommendation Sl. No. 31)

32. Increased Involvement of Members of Parliament

The Committee find very disconcerting and disheartening, the treatment
meted out to the elected public representatives and miniscule respect given to their
experience of ground realities. The Members of Parliament are a repository of wide
and diversified pool of knowledge enriched through the years of work done ‘on-
ground’ and through their interaction with the local communities. They are always
in the ‘thick of things’ and are perhaps the best resource to plan any project or
development work in that specific area. Thus, it becomes imperative and is wise to
tap into the pool of wisdom and knowledge of the local MPs at the time of
finalization of works to be taken up under MGNREGA in that area. The Gram Sabha
and Gram Panchayats officials should be instructed in no mean terms not to
bypass but involve the local Members of Parliament in consultation and finalization
processes. This would only strengthen and ensure the performance of the scheme
in right directions. Therefore, the Committee recommend Department of Rural
Development to ensure, by issuing all directives to the State Government and local
bodies, the active and increased involvement of Members of Parliament in the
implementation of MGNREGA.

(Recommendation Sl. No. 32)
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33. Revamping of Scheme to meet the changing Demands including Medical
Facilities to meet the challenges of Covid/Omicron

MGNREG Act, 2005 was implemented w.e.f. 01t April, 2008 in the entire
country. ‘Much water has flown under the bridge’ since then and the ‘need of the
hour’ is the review and revamping of MGNREGA Scheme in totality to meet the new
demands while overcoming the impediments thrown in its path during its journey
so far. The Committee strongly believe that value addition to the scheme such as
skilling of labourers in different aspects, introduction of provision to upgrade the
quality of life of the beneficiaries, increased utilization of technologies and
software to ward off obstacles associated with wage transfer and verification of job
cards are just a few required changes. Moreover, the Committee also opine that
unified wage rate after revision, removal of disparity of wages, increasing number
of days of guaranteed work, completing Aadhar based payment system, review of
60%: 40% wage material ratio, inclusion of new works and robust mechanism of
monitoring are also urgent areas of review. The Committee are also of the strong
opinion that in prevailing situation of Covid needs/Omicron pandemic, it is
imperative that all labourers working under MGNREGA must be given free basic
medical facilities attached with Job Cards at the doorstep of respective villages to
make them healthy to contribute more for creation of durable assets for the
country. Therefore, the Committee urge Department of Rural Development to
conduct a holistic review of the scheme and undertake the exercise of its
revamping for prolonged successful implementation of MGRNEGA.

(Recommendation Sl. No. 33)

NEW DELHI; PRATAPRAO JADHAV
04 February, 2022 Chairperson,
15 Magha, 1943 (Saka) Standing Committee on Rural Development& Panchayati Raj
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At the outset, the Chairperson welcomed the Members to the sitting of the
Committee convened for briefing of the representatives of Department of Rural
Development (Ministry of Rural Development) on the subject ‘Critical Evaluation of
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)'".

[Thereafter witnesses were called in]

2. The Chairperson welcomed the witnesses and in his opening remarks outlined that
MGNREGAsought toprovide at least 100 days of guaranteed wage employment in a
financial year to every rural household whose adult members volunteer to do unskilled
work. The Chairperson drew the attention of the Ministry about the direction regarding
confidentiality of the discussions before the start of the meeting. Thereafter, the withesses
introduced themselves to the Committee and the Secretary, Department of Rural
Development made a Power Point Presentation. The representatives of the Department
of Rural Development (Ministry of Rural Development) briefed and threw light upon the
performance of this scheme since its inception which inter-alia included the physical and
financial progress made during the year 2020-21 alongwith other achievements and new
initiatives undertaken under the scheme while also elaborated the constraints being faced
by the scheme.

4. Subsequently, Members raised their individual queries.

5. The queries of the Members were replied by the Secretary, Department of Rural
Development (Ministry of Rural Development), on certain issues Ministry could not reply

and they were requested to send written replies thereto in writing within 15 days.

The Committee then adjourned.

A record of verbatim proceedings has been kept.
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Appendix Il
STANDING COMMITTEE ON RURAL DEVELOPMENT (2020-2021)

MINUTES OF THE THIRTEENTH SITTING OF THE COMMITTEE HELD ON
THURSDAY.,09SEPTEMBER, 2021

The Committee sat from 1500 hrs. to 1735 hrs. in Committee Room. 'C,'Ground

Floor, Parliament House Annexe (PHA), New Delhi.
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23.Shri Vijay Kumar Dubey
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29. Shri Vivek Narayan Shejwalkar
30. Shri Brijphushan Sharan Singh
31.Shri Shyam Singh Yadav

Rajya Sabha
32. Shri Iranna Kadadi
33. Shri Sujeet Kumar
34.Shri Dineshchandra Jemalbhai Anavidya
35. Shri Rathwa Naranbhai Jemlabhai
36.Shri Ram Shakal
37.Shri Ajay Pratap Singh

SECRETARIAT
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Ministry of Rural Development (Department of Rural Development)

5. Shri Nagendra Nath Sinha - Secretary

6. Shri Rohit Kumar - Joint Secretary (Rural Employment)
7. Shri Dharamvir Jha - Director (MGNREGS)

8. Shri Amrendra Pratap Singh - Joint Director (MGNREGS),

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee convened for taking evidence of the representatives of Department of Rural
Development (Ministry of Rural Development) on the subject ‘Critical Evaluation of
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)' and informed
the Members about the current sitting being the last of the term i.e. 2020-21. Further, the
work done by the Committee during the entire term was also reviewed.

[Thereafter witnesses were called in]

2. The Chairperson welcomed the witnesses and in his opening remarks outlined that
MGNREGAsought toprovide at least 100 days of guaranteed wage employment in a
financial year to every rural household whose adult members volunteer to do unskilled
work. The Chairperson drew the attention of the Ministry about the direction regarding
confidentiality of the discussions before the start of the meeting. Thereafter, the witnesses
introduced themselves to the Committee and the Secretary, Department of Rural
Development made a Power Point Presentation. The representatives of the Department
of Rural Development (Ministry of Rural Development) further threw light upon the
performance of this scheme since its inception which inter-alia included the physical and
financial progress made so far alongwith other achievements and new initiatives

undertaken under the scheme while also elaborated the constraints being faced by the

scheme.
4, Subsequently, Members raised their individual queries.
5. The queries of the Members were replied by the Secretary, Department of Rural

Development (Ministry of Rural Development), on certain issues Ministry could not reply

and they were requested to send written replies thereto in writing within 15 days.

The Committee then adjourned.

A record of verbatim proceedings has been kept.
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2. At the outset, the Chairperson welcomed the Members of the Committee to the
sitting convened to consider and adopt Draft Report on the Subject ‘Critical Evaluation
of Mahatma Gandhi National Rural Employment Act (MGNREGA)' pertaining to the
Ministry of Rural Development (Department of Rural Development). Thereafter, the
Chairperson highlighted the major recommendations contained in the Draft Report.

3. After discussing the above Draft Report in detail, the Committee adopted the
same without any modifications. The Committee then authorised the Chairperson to
finalise the aforesaid Report and present the same in the House.

4. The Committee appreciated the work done and the assistance rendered to
them by the Secretariat.

The Committee then adjourned.
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Appendix IV

. . Corresponding [No. of decided Ca .
Corresponding Fi Misappropriatio [ses for which misa No. of decided
Total numb |nancial Misappro | Decided . L. Amount to be r [Cases for whic | Total amount r
SR# State Name . . n Amount to be |ppropriation amo .
er of Cases |priation Amount | Cases ecovered (Rs.) |h Recovery is | ecovered (Rs.)
(Rs.) recov.el.'ed as per |unt needs to be re done
decision (Rs.) covered

1 |ANDHRA PRADESH 1,19,964| 22,61,34,70,548 14,287 %35,53,80,459 12,451 %34,37,60,826 1,836] 1,12,53,657
2 |ARUNACHAL PRADESH 0 20 0 20 0 20 0 20
3 |ASSAM 106 %35,27,722 0 20 0 20 0 20
4 |BIHAR 2,055 %12,34,74,046 0 20 0 20 0 20
5 |CHHATTISGARH 10,576 352,58,55,462 1,060 %2,79,77,631 968| 2,68,23,884 92 %10,64,645
6 |GOA 0 20 0 20 0 20 0 20
7 |GUJARAT 10 26,749 0 20 0 20 0 20
8 |HARYANA 15 %5,95,749 2 %4,13,676 2 34,13,676 0 20
9 |HIMACHAL PRADESH 6,916 %4,84,16,778 1,253 %1,13,22,300 465| 1,05,50,344 788 %7,27,601
10 |JAMMU AND KASHMIR 131 %29,51,986 21 %10,01,752 19 %9,82,528 2 313,920
11 |JHARKHAND 18,563 352,19,16,399 9,907| 37,43,70,153 8,668| 334,08,10,836 1,239] 3,00,66,677
12 |KARNATAKA 42,151 1,74,91,65,405 2,498 %9,22,93,330 1,558 %7,82,44,354 940 1,03,89,726
13 |KERALA 0 20 0 20 0 20 0 20
14 |LADAKH 0 20 0 20 0 20 0 20
15 |MADHYA PRADESH 861 %1,89,39,668 74 332,84,845 31 322,63,192 43 %9,28,381
16 |MAHARASHTRA 300 %2,00,37,304 50 67,31,153 45 266,22,923 5 %1,07,012
17 |MANIPUR 19 %2,01,459 9 %1,82,494 2 345,000 7 %1,37,494
18 |MEGHALAYA 78 %9,32,246 2 %1,34,896 1 370,000 1 364,896
19 |MIZORAM 165 %1,13,70,740 28 %5,32,758 15 %4,11,550 13 %1,21,208
20 |NAGALAND 477 %2,03,28,470 110 %1,54,93,206 107] 1,54,78,392 3 214,814
21 |ODISHA 1,311 %4,80,10,715 459 %1,60,24,506 219 296,65,487 240 350,29,763
22 |PUNJAB 2,640 %26,78,68,888 162 %1,18,49,907 138 296,46,903 24 %19,56,557
23 |RAJASTHAN 7 20 0 20 0 20 0 20
24 |SIKKIM 476 32,23,54,484 110 %1,12,24,948 95| 11,01,00,557 15 %11,24,391
25 |TAMIL NADU 1,58,822| 2,46,13,15,667 31,908 233,34,95,906 20,474 %28,46,60,368 11,434 34,65,09,366
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Comesponding i) [Curmesonding T oo €8
Total numb |nancial Misappro | Decided Pprop . L. Amount to be r |Cases for whic | Total amount r
SR# State Name .. n Amount to be |ppropriation amo .
er of Cases |priation Amount | Cases ecovered (Rs.) |h Recovery is | ecovered (Rs.)
recovered as per |unt needs to be re
(Rs.) . . done
decision (Rs.) covered
26 |TELANGANA 42,721 %86,98,40,711 2,325| 24,47,97,436 2,236 24,00,58,507 89 %10,90,035
27 [TRIPURA 925 %13,21,49,726 379 38,36,03,210 325 7,62,53,187 54 267,70,447
28 [UTTAR PRADESH 7,044 321,32,93,712 353 %1,90,19,521 301 1,63,36,607 52 325,27,656
29 |UTTARAKHAND 1,628 34,82,16,288 382 32,42,33,964 334 2,36,03,657 48 %5,82,671
30 |WEST BENGAL 2,908 32,45,43,919 66 364,55,663 53 %62,50,805 13 %1,31,979
31 |ANDAMAN & NICOBAR 0 20 0 20 0 20 0 20
32 |LAKSHADWEEP 0 20 0 20 0 20 0 20
33 |PUDUCHERRY 0 20 0 20 0 20 0 20
THE DADRA AND NAG
AR HAVELI AND DAMA
34 |N AND DIU 0 20 0 20 0 20 0 20
Total 4,20,869| 9,74,87,84,841 65,445| ¥1,63,98,23,714 48,507 (%1,50,30,53,583 16,938 %12,06,12,896

(RLoP31, Nov 21, Tables @ pg 25)




